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LEGISLATIVE ASSEMBLY.
Thursday, 7th March, 1935,
~ The Assembly met in the Assembly Chamber of the Council Housé aé

Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rehim) in
the Chair. '

MEMBER SWORN.

Mr. Ram Chandra, C.I.LE.,, M.B.E., M.I..A. (Government of India:
Nominated Official): o

INCORRECT REPORT OF THE PROCEEDINGS OF THE LEGISLA-
TIVE ASSEMBLY BY THE PRESS.

The Honourable Sir Nripendra Sircar (Leader of the House): With your
permission, Sir, I should like to draw your attention to a certain state-
ment appearing in the press as regards statements supposed to have been
made by you. I am not drawing your attention to other mistakes. I
have got a transcript of the shorthand notes, and this is what you
actually said:

“Mr, President (The Honourable Sir Abdur Rahim) : This is not a point of order.

No doubt strong language has heen wsed on.one side, but it is for the other side to
consider whether equally strong language should be used by the other kide or mnot.”

The statement in the National Call of today is . . . . .
Some Honourable Members: Louder please.

The Honourable Sir Nripendra Sircar:

“The President pulled up the Law Member by stating that the Law Member could
not very well object to the language of another Member if he preferred to use the same
languuge himself.”’

You said nothing of the kind, you did not pull me up, but said some--
thing which is the opposite of it. Then the paper says:

“‘Thereupon, the Law Member remarked he had nothing to say,”

which is wholly untrue. I do not want any protection, so far as I am
concerned, against any press, but I draw your attention to the fact that
the statement attributed to vou is the very opposite of what you actually
said.

Mr. President (The Honoursble Sir Abdur Rahim): I sm glad the
Honourable the Leader of the House has drawn my attention to what
has appeared in the National Call. What I said on the occasion haa
been cotrectly reported in the official report and what is put into my
mouth is exactly the reverse, as was pointed out, of whet I said.

(1781 )
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Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muhan-
madan Rural): Is & copy taken by the Reporters supplied to the press?

Mr. President (The Honmourable Sir Abdur Rehim): It is understood
no copies are supplied. The Chair takes it, the press correctly take down
what passes in this House. ]

8ir Qowasji Jehangir (Bombay City: Non-Muhammadan Urban): May
I ask whether there is any power or any suthority to control the press
from deliberately putting words into the mouths of Honourable Members
who may not be by any means so important as yourself or the Leade¢
of the House, but ordinary men like myself who may get up to speak
and into whose mouth the press will deliberately put words which they
may never have uttered? Is there any remedy?

An Honourable Member: Issue & contradiction to the press.

Mr. President (The Honourable Sir Abdur Rahim): The only remedy
that the Chair knows of at present is that the President issues passes to the
press gallery and in case of any serious misconduct it is certainly
within the power of the President to refuse or withdraw any pass tha$
has been issued. Bevond that the Chair is not prepared to say whether
the President has any other power. But, in this case, the Chair does not
think it is necessary to take any such extreme step.

QUESTIONS AND ANSWERS.

CREATION OF CATERING DBPARTMENTS ONX STATE RaArLways.

700. *Mr, Ahmad Ebrahim Haroon Jaffer: (a) Are Government aware
that there is no special catering department on any State Railway to
supervise the wholesomeness of food-stuff sold at the Railway stations
and Refrcehment Rooms and to direct and control their vending?

(b) Is it a fact that the present executive agericy of the Railway to whom
the above work is entrusted are required to do this work in addition to
their legitimate duties?

(c) Are Government aware that the sale of unwholesome food-stuff at
Railway Stations and the method of its keep and sale have been criticised
by Railway passengers in the Press as well as in their complaints to the
Railway authorities ?

(d) Are Government aware of the vitul importance of the efficiency of
these catering arrangements at Railway stations to the health, safety and
convenience of the public while in travel?

(¢) Are Government aware that a special catering department was
created on the Bastern Béngal Railway for the effective mangement of this
work ? :

() Are Government aware that as a result of the system introduced
by this Department there was publig satisfaction with regard to the sale
of food-stuff at Railway Stations, and is it a fact that it was a sourde of
income to the Railway? ‘ .

(2) Do Government propose to have a regulg:; catering department on
every Railway, specially trained to supervise, direct and control the sale
of food-stuff at the Railway stations?
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- Mr. P. B. Rau: (a) Theve is no special ¢atering ‘deparimentd ds such
bt gontrol is exercisedt through .inspsction by ofgceersd?fthe Traffic and
Medical Departments.

(b) The work is & part of their legitimate duties.

(¢) Government are aware that there have been complaints.

(d) Yes. ‘

(e) and (f). 1 would refer my Honourable friend to the reply 1 gave
on the 5th March, 1985, to his question No. 699.

(B) As the House is aware, Government propose to review ths whole
question of catering as soon as certain information cailed for by them has
been received.

Dr. Zisuddin A%mad: May 1 ask one question? I understand that the
malter was referred to the advisory committees of various railways.
Have the Government any informatiori as to whether the advisory com-
mitteés have already considered the proposal, and, if not, when they are
likely to consider? "

Mr. P. R. Bau: Which. matter? Is it the abolition of the food
inspectors ?

Dr. Ziauddin Ahmad: | understand that the whole question of catering
was referred to the advitory committees of various railways. May I know

whether the Government have got any information whether the advisory
committees have already considered it, or when they will consider this

question ?

Mr. P. R. Rau: If my Honourable friend is referring to the general
question, Government have received reports from about seven or eight
railways after consulting their local advisoty committees, but not from all.

Mr. Lalchand Navalrsl: May I know from the Honourable Member
why these advisory committees should not be associated with catering and

inspection of catering arrangements?

Mr. P. R. Rau: I should think that this is part of the executive
functions of the railway.

Mr, Lalchand Navalrai: When the public is suffering so much and
when there are complaints, why should not the advisory committees also

be joined to enquire into these matters ?
Mr. President (The Honourable Bir Abdur Rabim): That is merely
arguing.

Mr. Lalchand Navalrai: T am putting a question. Ts the Homourable
Member prepared to associate the advisory committees?

Mr. P. R. Ran: The advisory committees: act in an advisory espacity.
They have no executive functions. - o
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‘Mr. Lalchand Navalrai: But is the Honourable - Memtir jrepared- to
give thein some hand in the matter, so that they might advise the Agents?

Mr, P. R. Rau: Certainly. They are entirely at liberty to advise the
Agent in any matter they 11 . ' [ :

Mr, President (The Honourable Sir Abdur Rahlm) Next question.
Ldeut.-Oolone]l Sir Henry Gidney: A supplementary question, 8ir.

Mr. Pregident (The Honourable Sir Abdur Rahim): Order, order. The
next question has been called.

'FaBg AnD Foop CHARGRS Fixap FoB Has PmeniMs.

701. *Mr. Ahmed Ebrahim Haroon Jaffer: (a) Are Government aware
that the charge fixed at Rs. 178, including fare for every pilgrim going to
Haj, is considered very excessive by pilgrims so travelling?

(b) Are Government aware that the Government of India H&] Enquiry
Committee had recommended Rs. 165 per pilgrim as fare, including food
charges in paragraph 135 of their Report of 1980?

(¢) Have Government taken any action to carry out the said recom-
mendation of the Haj Enquiry Committee’s Report? If not, why not?

Mr. Ram Ohandra: (a) Government have seen a resolution to this
effect passed at & public meeting of the Mussalmans of Bombay, held
on the 22nd December, 1984.

(b) Yes.

(c) As a result of negotiations between Government and the shipping
compnny, the fare hag been reduced considerably.

Dr, Ziauddin Ahmad: May I now what is the meaning of ‘‘consider-
able’’? From what figure to what figure?

Mr, Ram Ohandra: When the Haj Enquiry Committee submitted its.
report, it was Rs. 195 at that time and did not include food charges; it
is now Rs. 178 and includes food charges.

Maulvi Muhammad Shafi Daudi: Is it not a fact that the Haj Enquiry
Committee had taken all points into consideration and then recommended
Re. 165 as the fair rate for a pilgrim?

Mr. Ram Ohandra: The difference between the figure recommended
by the Haj Enquiry Committee and the figure which has now been fixed,
namely, Rs. 178, is almost entirely due to the rise in the sanitary dues
at Jeddah which is due to the fluctuations in exchange.

Maulvi Muhammad Shafi Daudi: May we know what furbher considera-
ticns were before the Government in order not to accept the recommenda~
tions of the Haj Enquiry Committee? ,
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Maulana Shaukat Ali: This Rs. 178 includes food also?
Mr. Ram Chandra: Yes.
Maulana Shaukat Ali: And food both times?
Mr. Ram Ohandra: Yes.

Dr. Ziauddin Ahmad: Is it not a fact that the Haj Enquiry Committes
recommended Rs. 165 including food?

Mr. Ram Ohandra: Yes, that is so. But at that time the sanitary
dues at Jeddah smounted only to Rs. 15. Since then, owing to flustua-
§0n32of exchange, the sanitary dues which are fixed in gold are equal to

8. 26 now. ,

Mr. Ahmed Ebrahim Haroon Jaffer: Is there any possibility of this
being reduced in the near future?

‘ (No reply.)
Mr. President (The Honourable Sir Abdur Rahim): Next question.

UTILISATION OF THE CABINS OF THE LOwER DEOK AS FIRST CLASS ON BOARD
) THE NEw VEsseEL 8. 8.  lsLamr”’.

702. *Mr. Ahmed Ebrahim Haroon Jaffer: (a) Are Government aware
of the fact that accommodation for 100 first class passengers has been
made on board the new vessel 8.8. ‘‘Islami’’, in which cabins of the lower
deck have also been treated as those of first class? =

(b) Do Government propose tu take steps to have the lower deck cabins
treated as second class?

Mr. Ram Chandra: (a) First class cabin accommodation is provided
on the S.8. “Islami’’ on two decks namely, the promenade deck and the
upper deck. No such accommodation is located in the lower decks.

(b) Does not arise.

Maulvi Muhammad S8hafi Daudi: Why should the cabins in the lower
deck be allowed to be converted into first class?

Mr, Ram Chandra: There are no cabins on the lower deck. The first
class cabin accommodation. is either on the upper deck or on the pro-
menade deck which is still higher,

WANT oF FesT CLASS ACCOMMODATION FOR PASSENGERS RETURNING FROM
Has.

708. *Mr. Ahmed Ebrahim Haroon Jafer: (a) Are Government aware
of the fact that first class passengers, while returning from Haj, do ;mt
find accommodation in the first class cabins and have to travel on deck’
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(b) Is it a fset that the Agents of the Bteamship ocompanies take in
writing from first class passengers a certificate, waiving their right of
refund of first class fare while travelling on deck on return journey,
when in fact the Steamship companies cannot provide first class accom-
modation on return journey?

(¢) Do Government propose to take steps to see that refund is allowed
to passengers who are made to sail on deck for finding no accommodation

in the first olaps?

(d) Are Government prepared to have the necessary grievances
redressed before the coming Haj Pilgrimage?

Mr. Ram Chandrg: (a) Govetnment are aware that a number of firsé
class pilgrime’ have returned as deck passengers by the first available
bouat instead of waiting at Jedda for higher class accommodation to which
their tickets entitled them by later hogts.

(b), (c) and (d). Government understand .that since 1833 the shipping
company have been allowing refunds in such cases. In order to remove
the shortage of first class accommodation, the company have also added
this year to their fleet & new ship ‘‘Islami’’ which provides accormmodation
for 100 fixat olase passengers.

Dr. Ziauddin Ahmad: May I know what is the answer to (b):

“Is it a fact that the Agents of the steamship companies take in writing from first
class passengers a certificate waiving their right of refund of first class fare!"’

Mr. Ram Ohandra: Government have no information whether such &
guarantee was taken in wgiting.

Mr. Ahmed Ebrahim Haroon Jafter: Will Government take steps to
find out?

Mr. Ram Chandra: It does not seem necessary, as Government upder-
pfand that the steamship companies have been allowing refynds since
1933. ’ ‘ f

RaTES CHARGED FROM HAJ Prrgrims ror Foob.

\
704, *Mr. Ahmed Eprahim Haroon Jpfler: (s) Is it a fact that the
following rates are charged from ‘Haj pilgrims for food for classes marked

againgt each :

Rs. 76 for firet class;

Rs. 51 for second class; and

Rs. 20 for deck?

(b) Are Government prepared to .asrzange fo charge the following

rates from the passengers of the classes marked against each:

Bs. 50 for -firsp clags;

Rs. ‘80 -for seennd elass; and

Rs. 16 for deck?



b

. fam f drg: (n) snd (b). The amount charged for the supply
of ggd on the 'soub{e journey t}et,ween Bombay and Jedda is'Rs, 78 in

the case of first and second cluss pilgrims and Rs. 20 in the case of deck
Bg.’stgﬁ.-{ggers. The Government of India do not consider that u reduction
AR
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scale is feasible st presont. -
Mr. Ahmed Ebrahim Haroon Jafter: Why is the charge for first and
second class the same? e e S e . -

Mr. Ram Ohandra: The food supplied to first and sapgpd  class

paﬁsengars is the sgme. Therefore, there is no difference,

fiprvicEs oF Lapy Doctors zor TREATMENT OF Lavtes ox Has STRAMERS.

705. *Mr. Ahmed Ebrahim Haroon Jafter: Are Government prepared
to consider taking “hecesetiry steps to move in the matter of engaging
the services of lady doctors for treatment of pardanasheen ladies on the
Haj steamers every year? ' o o ' .

Mr. Ram Chandra: The Goveroment of India do not consider it to
be reasonable to ask the steamship companies .to incur the extra expendi-
ture which acceptance of this proposal would involve. This was also the
view of the Haj Enquiry Committee.

DrooaNt MusrLiM SoLDIERS AND OFFICERS IN THE INDIAN AmMY.
o1 . : Py froe Eipaaanct

706. *Mr. Ahmed Il_ll'llli:_m Iamgn rl'l'g!ﬂ Will ('!overnmgnt be plen'ed

to state: - IR
(a) the number of Deccani Muslim soldiers and officers in the Indian
Army;

(b) she number of Deccani Muslims recruited .to the Indian Army
" in all ite ranks frotn the year 1920 to dats; R

(c) whether it is a fact that the military authorities have decided
.m;:- to reqtuit any Descani Myslima in the Indign Army; if so,
why;

(d) whether it is also a fact that the Deccani Muslims are being
gradually retrenched from the Indian Army; if so, why; and

(e) whether Government are prepared to reconsider their policy in
this matter with a view to continne recruiting Deccani Mus-
Jims in the Indian Army?

Mr. G. R. ¥.Tottenham: (a) 400 on the 1st January, 1085.

(b) 520.

(¢) and (d). Yes. The class is being allowed to waste out of the
rmy on account of the difficulty experienced in obtaining sufficient
suitable recruits.

(e) No.

Mr. Ahmed Ebrahim Haroon Jafter: There are a sufficient number of
Deccani Muslims coming forward for recruitment?
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Mr, G, R. ¥. Tottenham: The Honourable Member's information
appears to be opposed to the information that I have on this subject.

Mr. Lalchand Navalrai: May I know from the ‘Honourable Member
if Government are prepared to revise the list of martial people?

Mr. G. R. ¥. Tottenham: No, Sir.

Munshi Iswar Saran: Am I to understand that there is no prohibition
against the recruitment of Deccani Mussalmans in the Indian army ?

Mr. G. R, F. Tottenham: Until recently, they have been recruited in
& certain number of cavalry regiments, but the information given by the
military - authorities is that a suflicient supply of suitable recruits is not
forthcoming. Therefore, they are being allowed to waste out of the army.

Mr. Ahmed Ebrahim Haroon Jafter: May I know how many are officers
and how many soldiers of the 400 mentioned in reply to part (a)?

Mr, G. R. F, Tottenham: I should require notice of that. I did not
get the figures separately.

WATER-COURSES FOR IRRIGATION OF LAND IN THE DELHI PROVINCE.

707. *Mr. M. Asat Ali: (a) Is it & fact that the water-courses for irri-
gation of land in the Delhi Province -have recently been nsrrowed, and
the area under irrigation in 1934-85 has consequently shrunk as compared
with the area under irrigation in 1980-81?

(b) Is it & fact that the prices of agricultural produce in the Delhi Pro-
vince have in comparison with the prices of 1930, fallen, and that the
water rate for irrigation has mot been. proportionately reduced?

The Honourable Sir Frank Noyce: The information has been called for
and a reply will be placed on the table of the House in due course.

TWDIANS AND BRITISHERS WITH KINGg's COMMISSION IN THE INDIAN ARMY.

708. *Mr, M. Asat Al: (a) Will Government be pleased to state how
many Indians have received King’s Commission since 25th August, 19177

(b) (i) How many of them are still serving in the Army; (ii) how' many
have retired in due course; and (iii) how many have retired before complet-
ing their career or been dismissed, and after what period of service and why?

(¢) How manv Britishers have received King’s Commission during the
same period, in the Indian Army?

(d) How many of the:. British Officers have retired or been dismissed
before completing their career? . ' :
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Mr. @. R. ¥. Tottenham: (a) 248.

(b) (i). 196.
_(ii) None. )
(iii) Retirements and ‘Resignations—47 of which:—
Under 5 years’ service Lo 1T
Between 5 and 10 years’ service LT
Between 10 and 15 years’ service ... .. 13
And Over 15 years’ service i Y
Total . ... 47
Removals 2

Under 5 years’ service
Between 10 and 15 years’ service ..

Total

Deaths 8

Total . 052

The reasons for which the officers were removed or applied to resign their
commissions or to retire from the service are confidential.

(c) and (d). The information is not readily available. During the’ war
years, officers: were recruited in wholly abnormal numbers, while after the
‘war, in 1922 and 1928 alone, the services of over 2,000 British officers were
dispensed with. prematurely, in order to bring the establishment of the
Indian Army down to normal. Evea if I were to collect the information,
it would, therefore, be useless for purposes of comparison.

- Mr. M. Asaf Ali: May I know why this particular information is con-
fidential ? Any political reason, or military reason, or other reasons ?

Mr. @. R. F. Tottenham: The personal reasons why different officers re-
tire from the service are not generally made public.

‘Mr. 8. Satyamurti: May I know if there is any truth in the belief that
‘these Indian commissioned officers are discouraged, and are encouraged to

get out of tue service ?
Mr. G. R, F. Tottenham: There is no truth in that.
Mr. T. 8. Avinashilingam Ohettiar: Are they compulsorily retired ?

Mr. @. R. F. Tottenham: A certain number of them have been removed.
I said that there were two who have been removed compulsorily. The re-

mainder either retired or resigned.

Mr. F. 8. Avinashilingam Ohettiar: Were they compelled to retire or to
resign by the military authorities themselves ? - '
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Mr. G. R. I. Tottenham: Retirements and resignations are voluntary. It
is perfectly true that in certain cases an officer is given the option of resign-
ing or being proceeded against, which may result in his removal. I cannot
say from these figures in how many cases that occurred. No doubt there
were some. That applies to British officers also. :

Mr. T. S. Avinashilingam Chettiar: Apart ‘from private reasons, were
there any other reasons ? e TR .

Mr. G. R. ¥, Tottenham: I cannot give the reasons. They are treated
s confidential.

Mr. T. 8, Avinashilingam Ohettiar: Any general reasons ?

Mr. @. R. ¥. Tottenham: There are no general reasons. They are in-
dividual reasons.

Mr, S. Satyamurti: May I know if there is any difference in the treat-
ment of Indian and Brit.itsﬁJ commissioneg gfficers ?

Mr. @G. R. ¥. Tottenham: There is absolutely no difference. It is our

policy to maintain exactly the same standard of efficiency for Indian and
British officers.

Srijut N. O, Bardaloi: After attaining the rank of Captain, how many of
them are made to retire? = ~° = o ”

Mr. G. R. F. Tottenham: I have just given the figures. As the Hon-
ourable Member is no doubt aware, there is a time scale of promotion in
the Indian Army. It takes nine years to be prométed .Captain. The
figures I have given are between & and 10 years’ service, 17, and between
10 ‘and 15 years’ service, 12. Therefore, presumably about 12 were in the
rank of Captain. ’ ’

Stijut N. O. Bardaloi: Were gny Indians retired just before sttpining
the rank of Major? b T A% ing

Mr. G. R. F. Tottenham: Bir, 1 told the House the other day that cer-
tain Indian officers had been promoted to the rank of Major already. I
should like to qualify that statement to some extent. What I was thinking
of wus services like the I.M.S., where many Indian officers have been
promoted to the rank of Major. In the Indian Army combatant forces,
there is a time-scale system of promotion and it requires eighteen years to
be promoted to the rank of Major. That is exactly the same for Indian
and for British officers. Now, Indianigation was started seriously gome-
where about 1920. Therefore, the Honourable Member will see that no
Indian officer hag yet had enough service to be ‘prgtx;oﬁed to the roﬁk of

Major. Such officers will come up for promotion %o the rank of Major
in about 1988. i ‘ | '

Srijuwt N. 0. Baxdalol: [Is there any examivatiop of eompepenge for:
promotion to Majorships—do they have to pass any qualifying examination
for such promotion ?
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. Mr. @ R. F. Toltenham: They have to pags promation examinasions for
promotion to the ranks of Captain and Major.

@rijut N. 0. Bardaloi: How many passed the Major's examination be-
fare being retired?

Mr. G. R. F. Tottenham: I must have notice of that question.

Sardar Sant Singh: How many of these officers have been dismissed,
g’x'nd how many have been discharged ?

Mx. G. R. F. Toltsnham: I have just given that information in reply
to the question. I have said that two were definitely dismissed and the
remainder, that is, 47, have either retired or have resigned their commis-

sions voluntarily.

Sardar Sant Singh: Those that were discharged were discharged on ‘the
ground that their services were no longer required, or on account of court-
martial proceedings being taken against them ?

‘Mr. @G. R. F. Tottenham: Two of them were dismissed ps the resplt of
disciplinary action—I do not know whether it was court-martial or disci-

plinary action proceedings.

Bardar Sant Singh: If an officer is made to retire, do they frame any
charge ugainst him and give him an opportunity to meet that charge?

Mr. @, B. ¥. Tottenham: Certainly, Sir.

Sardar Sant Singh: Is it not a fact that many officers are made to
retire without any charge having been framed against them ?

Mr, G. R. F. Tottenham: Certainly not.

Munshi Iswar Saran: Will the Honourable Member kindly supply this
information if it is convenient: how many officers were asked to retire
without being dismissed ? Have I made myself clear?

Mr. G. R. ¥. Tottanham: Sir, I will see if T can get that information,
but I think I am correct in saying that, out of these 47 retireruents and
resignations, about 20 were asked to resign their commissions, and the

remainder did so purely volunterily.

Mr. T. 8. Avinashilingam Ohettiar: May I know if there are any gene-
tpl reagons for their being asked to retire ?

Mr. G. B. ¥. Yottenham: There are no genersl reasons: they are indi-
vidual reasons.’
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Srijut N. O. Bardalol: 'Wae any court of enquiry held regarding the
retirement of any of them?

Mr. G. R, ¥. Tottenham: As I have just explained to my Honourable
friend, Sardar Sant Singh, there were only two cases of definite removal
from service as the result of disciplinary proceedings. In those cases,

either a court of enquiry or a court-martial ar some departmental pro-
ceedings were no doubt held.

Sardar Sant Singh: May I ask one supplementary question more? 1Is
it or is it not a fact that a person ‘who is made to retire asks for a court
of enquiry, and a court of enquiry is not given to him, and if he is made

to retire without his being able to submit his case to sueh ecourt of
-enquiry ? '

Mr. @. R. ¥, Tottenham: I am not sure that I follow the Honourable
Member’s question, but no one is made to retire without bemg given a
full opportunity to defend himself.

PAYMENTS MADE TO INDUSTRIAL EMPLOYEES OF THE GOVERNMENT OF INDIA

Press, NEw DELHI, FOR THEIR ATTENDANCE ON -CLOSED HoLipAys
AND SUNDAYS.

709. *Mr. D. K. Lahiri Chaudhury: (a) Will Government be pleased
to state how payments are made to the industrial employees of the Gov-

ernment of India Press, New Delhi, for their attendance on clésed  holi-
days and Sundays?

(b) Is it a fact that for some time the industrial employees of the said

Press were paid at the following rates for their attendance on closed holi-
days and Sundays?

Croszp Hormpavs.

Period. Payments.
Day-(8 hours basis) . . . . Pay for the day plus 26 per cent.
Overtime for 2 hours in excess of the
normal workiug hours of the
day . . . Pay for 2 hours plus 50 per cent.
Overtime in exocess ot 2 baurl after
the normal wotkmg houn of the

day . Pay for overtime plus 75 per cent.
SuNDAYS.
Day-(8hoursbasis) . . . . Pay for the day plus 50 per cent,

Overtime for 2 hours in excess of the

normal workmg hour- of the

day . . Pay for 2 hours plus 15 per ocent.
Overtime in excess of 2 hours after

the normal working hours of the

day . . . . . .. Pay for overtime plus 100 per cent.

(c) If the answer to the above be in the affirmative, do Government
propose to investigate for report as to how such huge excess payments
were made to the employees of the said Press -against -the Standing
Government Orders on the subject? Who were responsible for this?
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(d) Will Government please siate when this irregularity was detected
and what was the actual amount paid in excess to the employces, and
also. whether the amounts paid in excess were recovered from the em-
ployees concerned or written off ? o

The Honourable Sir Frank Noyce: (a) All work doné on Sundays for
which no compensatory holiday is given or on closed holidays is treated as
overtime. For work on such Sundays salaried industrial employees receive.
a bonus df ‘50 per cent. over their proportional rates of salary and piece-
workers a corresponding amount over their class rates. For work on
closed holidays the rate of bonus is 25 per cent.

(b) Yes.

(¢) The overpayments were made on account of misinterpretation of
Government orders by the Press Management and were objected to by the
audit authorities. The matter was set right on a reference to Government.

(d) In 1932. Figures of the actual amount paid in excess to the em-
ployees are not available. The amounts paid in excess were waived.

CosT oF LABOUR FOR JOB EXEOUTED DURING SPECIAL OVERTIME Hours
IN THE GOVERNMENT OF INDIA PrESs, NEw DErHI.

710. *Mr, D. K, Lahiri Ohaudhury: (a) Is it a fact that a Department
is required to pay the cost of labour for the job executed during the
special overtime hours in the Government of India Press, New Delhi? 1f
8o, how were the costs realised from the Departments?

(b) Is it a fact that lately in the Government of India Press, New
Delhi, while an employee was paid for overtime hours plus 50 per cent.
allowance for working special overtime for a job, in realising the cost in
cash from the Departments concerned only 50 per cent. (allowance) was.
realised ? 1f so, will Government be pleased to state why the full amount.
of the cost of the labour, viz., pav of the employees for overtime hours.
plus 50 per cent. allowance is not realised from the Departments con-
cerned ?

(c) Is it a fact that previously full cost of labour was realised ﬁom.th&
Department concerned ? If so, will Government be pleased to state since
when this change has been made and under whose orders?

(d) What is the total amount thus realised from the Departments
concerned ?

(e) Was this ever detected in Audit?

The Honourable Sir Frank Noyce: (a) A Department is required to-
pay only the extra charges on account of specm:l overtime won:ked on ite
behalf in the press. These charges are realized by the press in cash on:
presentation of bills.

: eriod of special overtime worked, the employees are
paiébLtY(;lsé cfg;irtg:ypmtes plus l:.“30 per cent. As the additional percentage-
represents the extra charge which would not have been borne by the press,
if the job had been executed during ordinary working hours, a Department
is required to pay only this percentage.
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(¢) No. The secorid part does not arise.

(@) Bupees 880 were realiged from Depafhmenta during 1984-85 as extrd
charges for special overtime.

(e) Does nob arise.

SysTEM oF PAYMENT IN THE GOVERNMBNT oF INDIa PrEss, New Dmim,
A¥TER THE RepucTioN oF WoRkKING HOURS.

711. *Mr. D. K. Lahiri Ohaudhury: (a) Is it s fact that there are two
classes of employees in the Government of India Press, New Delhi, one
whose pay is fixed on eight hours’ basis, and the other whose pay is fixed
on ten hours’ basis—the latter being fixed higher than the former in
proportion to the number of working hours? If so, will Governient be
pleased to state why on the reduction of working hours to nine hours a
day under the Revised Factories Act, payment to the Press employees
concernéd continued to be made on ten hours’ basis?

(b) Is it a fact that the piece-workers’ earnings in the Press are dimi-
nished by the reduction of working hours but those working on fixed
salaried basis are unaffected? If so, what steps do Govéfnment propose
to take in order to observe uniformity in respect of payment to two classes
of employees in the Government of India Presses?

The Honourable 8ir Frank Noyce: (a) The position is not exactly as
stated by the Honourable Member. Certain employees are entitled to
overtime payment for working on any day in excess of the normal work-
ing hours calculdted on the basis of 48 hours a week. As explained in the
reply I gave on the 26th February, 1934, to the Honourable Member’s
starred question No. 289, certain heads of industrial sections were hitherto
required, if necessary, to work up to ten hours on uny day without receiving
overtime allowance. The position of these men has, however, been altered
by the new Factories Act and the question is receiving the attention of the
Controller.

(b) The Factories Act has not made any reduction in the normal hours
of work. The reduction in overtime permissible affects equally the rank
and file of the employees whether they are employed on salaries or on
piece rates, and in any case Government cannot regognise any right to
overtime work. The latter part of the question, therefore;, does mot atise.

ARRANGEMENTS MADE BY THE BENGAL AND NORTH WESTERN RAILWAY
DURING THE LAST ArpOoDAYA YOGA.

712. *M¢. B, B. Varma: (a) Are Government aware that the Ardodhya
Yoga which occurs once in several years, fell after 27 years this year on
the most important day of the Magh Amavasya, which occurred on the
8rd February, when thousands of pilgrims go to bath in the Ganges and
other sacred rivers?

(b) Are Government aware if the Bengal and North Western Railway.
Company, made s&hy #pecisl arrangernents fo rdeét the hiuge rush of
travelling pilgrims ? ' *
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(¢) Are Government aware that pilgrims were pat 40 great bardship for
wint 6f accommodation in the trains and were P;ackédml:;e wrdinel: in
their dompattments ? o :

(d) Are Government aware that railway tickets were freely issued with.
out any regard whether there was any accommodation or nof; and a8 many
a8 75 second class passengers were packed in one compartment and the
Railway authorities paid no heed to the request of prominent respectable
gentlemen fo run special trains or attach special carriages to the train, and
that many gentlemen were left waiting at Sonepur and Muzaffarpur staticns
for over 24 hours for want of accommodation in the train?

(e) Are-Government prepared to take necessary action to stop such
béHaviour on the part of the Railway suthorities?

-

Mr. P. R. Rau: (a) I am quite prepared to accept the Honourable Mem-
ber’s statement.

(), (c), (d) and (e). I lay on the table a copy of a report from the
Agent, Bengdl and North Western Railway. Government consider that
though it is possible the Bengal and North Western Railway Administration
under-estimated the probable rush, they did all in their power to deal with
the situation in the best way possible. The fact that the number of pil-
grims carried was over two lakhs, that evety available passenger coach
was used, and that the special trains run to meet the rush numbered 116
is evidence- of this,

Copy of letter No. 17550/ T.8-6, dated the 19th February 1935, from the Agent, Bengal
and North Western Raslway, to the Secretary, Hailway Board.

With reference to your memorandum No, 6152-T. dated 16th February, 1935, I beg
to remark as follows :

—_

(a) and (b). The festival known as Ardodhys Yoga fell on 3rd February, 1835,
coinciding with the Magh Mela at Allahabad. Specisl trains as well as
all available spare stock on the Railway were utilized to cope with the
trafic. Whilst a considerable traffic in Pilgrims was to be expected
towards Allahabad, no information could be obtained ms to the extent or
incidence of pilgrim traffic peculiar to the Ardodhys mela. As the rush
doveloped, particularly in Tirhont, atock concentrated for Allahabad
traffic was transferred to Tirhoot in addition to stock already sent there
fo strengthen regular trains, every availahle carringe and tynn of
passenger carrying stock being brought into use. The tota]l nnmher of
special trains run on the Tirhoot section of the Bengal and North Western
Railway to meet the rush was 116,

(c) The overcrowding of trains to Ghat stations was unavoidshle. Bnt over-
crowding was not due to the action of Railwav servanta, but becauore tra'ns
were rnshed at all stations on the route, and it was not found possible to
exclude pilgrims from stations or from trains.

(d) Tt ia not ..possible to stop the jssue of tickets hecanse particnlar traine are
known to be short of accommndation, nor would this prevent passen~ers
from boarding such frains. as is shewn hv the fact that over twn thoneand
passengers were found travelling to Ghat stations without tickets. Tt is
difficult to believe that seventy-five passengers could force their way into
o mecond class metre gauge compartment. This statement would seem
to he an exaggeration, N o

() Thqre was no callons hehaviour on the part of the Railwav authorities. As
sta

Yed in para first above everv availahle passencer conch wax in use,
and it r::i;’h noted that no goods vehicles mm used for the enrringe of
pilgrims. The number of pilgrima carried was approximately 2,30,568.
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- Seth Haiyi Abdoola Haroon: Are the Government of India aware that
although the passengers were W much in excess, still these station
masters issued tickets when they knew that there was no proper room for
the passengers in the trains?

Mr. P. R. Rau: Sir, I cannot do better in replying to that than read.
out the reply of the Agent. He says:’

“It is not possible to stop the issue of tickets because particular trains are known
to be short of accommodation, nor would this prevent passengers from boarding - such
trains, as is shown by the fact that.over two thousand passengers were found travelling
to Ghat stations without tickets.”

Srijut N. O. Bardaloi: Is it a fact that 75 persons were put into one
second-class compartment ?

|\A

Mr. P. R. Rau: On that point, Sir, the Agent says:

‘It is difficult to believe that seventy-five passengers could force their way into s
second class metre gauge compartment. - This statement would seem to be an exaggera-

tion.””

Mr. Lalchand Navalrai: May I ask why there were no arrangements
made for the checking of those persons that were travelling without tickets ?

Mr. P. R. Rau: Obviously, Sir, the trains were rushed.

Dr. Ziauddin Ahmad: Have the Railway Board ever considered the
point that in such cases there might be some kind of co-ordination between.
the different railways—that is, why did not the B., B. & C. 1., which has
got & metre gauge, and also the E. B. R., send some of their wagons to

the B. & N. W. R.?

Mr. P, R. Rau: I hope my Honourable friend does not suggest that the
passengers should have been oarried in wagons, but, as I have already told
him, Government consider that it is possible that the B. & N. W. R.

under-estimated the probable rush.

Dr. Ziauddin Ahmad: I asked, did they ever consider the point that
in cases of such special rush, the Railway Board might find it possible,
under their own direction, to give relief to one line by lending out carriages

from other lines?

Mr. P. R. Rau: In such cases, if the Railwary Administration had any
reason to think that their stock was not enough to meet the emergency,
they would themselves obtain stock from neighbouring Administrations. In
this particular case, the Eastern Bengal Railway might have been asked
to lend stock, but they also had & similar rush at the time.

Dr. Zisuddin Ahmad: And the B.,, B. & 0. I.?

.Seth Haji Abdoola Haroon: May I request the Government to put before
this House figures showing, .in respect of those days, how many tickets
were issued for passengers and what was the actual accommodation on

those trains ?
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‘Mr. P. R. Rau: I have already said that the number of pilgrims oarried
was approximately 280,000. ' o
Seth ‘Haji Abdoola Haroon: Within how many days, and in how many
‘trains ? '

lﬁmf P. B. Rau: The number of special trains run to meet the rush was
116. : . "o
Prof. N. @. Ranga: What was the number of carriages attached to such
4@ train and the number of seats uvailable for ull these passengers ?

Mr. P. B, Rau: I am afraid I have not got the i,hfofmation with me at
the present moment. : avon. ne &

Prof. X. G. Ranga: May I ask for this inforination to be supplied ?

Seth Haji Abdoola Haroon: Is it not a fact that at these stations of the
North Western Railway the platforms were overcrowded, and yet the
atation masters were issuing their tickets to the people and collecting mbney
ffrom these poor people?

Mr. P. R. Rau: As I have salready explained, it is not found possible
to exclude the pilgrims from stations or from trains, because the staff at
the dieposal of each station was unable to stand the rush.

Mr. Ahmed Ebrahim Haroon Jaffer: Is the Honourable Member aware
of the fact that this is also the grievance of the Great Indian Peninsula
Railway, and will he consider the possibility of stopping this nuisance in
the future ? '

Mr. P. R. Rau: I do not believe that this particular Mela did affect any
station at the Great Indian Peninsula Railway.

Mr. Ahmed Ebrahim Haroon Jafler: I do not mean this Mela.

Mr, President (The Honourable 8ir Abdur Rahim): Order, order. That
«question does not arise.

Maulvi Muhammad Shafi Daoodi: Are Government aware that the
station masters of important stations plead their inability either to attach
more carriages or to run duplicate trains, because they have not got the
power to do so on such occasions ?

Mr. P. R. Rau: On this parficular occasion, the railway has reported
that every available passenger coach was in use.

Dr. Zisuddin Ahmad: Will not Government lay this question either
before the Railway Conference or any of its sub-committees in order to
consider the desirability of having some co-ordination in cases of rush, so
that the carriages belonging to the other railways may be utilised ?

Mr. P. R. Rau: Under the present arrangements, a Railway ,'Admini.s-
tratior. would ordinarily arrange to borrow carriages from n.elgbbourmg Rail-
way Administrations when it finds that its available stock is not enough.

L
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‘Prof. N. &. Ranga: Only it failed here in this case?
Mr. Pregidant (The Honourable Sir Abdur BaM] Ordqr. order, Next

questlon

Rmonsmuonon oF THE NARAINPUR (BaGAHA) BRIDGE ON THE Bm
AND NorTH WESTERN RAmnway. =
713. *Mr. B.'B. Varma: (a) Will Guvernment 'ba plessed to ataio it
the Bengal and North Western Railway are going to recomstruct the
Narainpur (Bagaha) bridge on the (Gandak river on N&ksﬁngaﬁ;-ﬁo pyr
line?

(b) Are Government aware that due to abemdomynent of this: heddge,
rihnil t;‘ade of Champaren District with the United Provmcea suﬁars 8 great

y lr.- l‘. R. Rau: (a) The latest proposal is. nok to reeonstruch iha Bagaha
Bridge but to build & new bridge some 100 miles dewn the river as pagt
of the Chekie-Sidhwalia project. The question is under consideration; but
it is doubtful whether the project will be sufficiently remmnerative.

(b) I am quite prepared to take it from the Honomrsble Member that
the construction of the bridge would assist local trade.

WANT oF LATRINES IN THIRD CLASS CARRIAGES ON THE BENGAL AND NORTE
WesTERN Raiway Trains,

714. *Mr. B. B. Varma: Are Government aware that there are no
latrines in the third clsss carriages of the Bengal and North Western Rail-
way trains as follows? }

21 Up—Muzafiarpur-Narkatisganj,
28 Up—Muzaffarpur-Narkatiaganj,
24 Down—Nsarkatiaganj-Muzeffarpur,
22 Down—Narkatiaganj-Muzaffarpur,
85 Up—Bairgania-Narkatiaganj,
81 Up—Darbhanga-Narkatiaganj,

= 84 Down—Naxketinganj-Bairgania,
86 Down—Narkatiaganj-Darbbangs,
1 G Up—Bhiknathori-Narkatiaganj,
8G Up—-—Bhlknathon-Narkatmgan],
2 G Down—Nasrkatisaganj-Bhikngthori,
4 G Down—Narkatiggenj-Bhiknathori,
1 D Up—Narkatiaganj-Bagaha,
8 D Up—Narkatiaganj-Bagaha,
2 D Down—DBagaha-Narkstiaganj,
4 D Down—Bagaha- Na.rkatmgam,
1. B- Up-—Baxaul-Segauli
8 R Up—Raxaul- Begau].l
26 Up-—Jainagsr-Segauli,
2 R Down—Begauli-Raxaul,
4 R Do i-Rezaul,
26 Down—-—Bega i-Jainagar.
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‘Mr. P.'R. Rau: Governmeént have no information, bit dre making en-
quiries from the Agent, Bengal and North Western lewuy

Maulvi Muhammad Shafi Daudi: Is this a matter over which such a
"tdng' time' should be taken to find ‘out 'whether some traiss on the Bengal
and North ‘Western Railway ‘have' no latrines?

‘Mr, P. R, Rbu: The information ig’ not availmble mtheoﬂiuofthe
Ballwsy Board.

V EL Ws. Is the’ HOnoui'able Member aware of the fact' that
tha same trpuble is experiéiicdd in miny other raftways alss?

Mr. lpnddont (The Honourable Sir Abdur B.aln.m,) Orq,e\c, q:der, Thnt.
‘question”does not arise. i

Mr. Prakasa: Will Government instruct the railways o copatruct
“tHége' 1str1nps?

- Mr. P. R. Rau: Government. prefer to await the report frorg the Rail-
“Why Adinibistration showing the circdmatdncés in ‘whish latings ire not

provided in these trains.

' lr Sri Prakasa: The Hopoursble Metnber can take it that thu is 8 fact
‘aud issue the neeessary instructions.

Dr. Zauddin Ahmad: Is it not a fact that Governmens sre now con-
sidering a new design of the third class carriages which will meet nl] the

.requirements of the third class passengers?
Mr. P. R. Ban: A new design in wader consideration,

CoTTOR QUOTATIONS GIVEN BY THE BOMBAY BrROADOASTING COMPANY.

715. *Mr. 8. Satyamurtl: Will Government be pleased to state:

(a) whether the Bombay Broadcasting Comphany -ware giving till the
1st of: June, 1084 the quotations:at @ p!M. every might on the
opening of the cctton market at New York and Liverpool
ruling rates and Bombay broach quotations, and the next

_ moarning the olesing quotations;

(b) whether they 'have stopped ‘the' ‘morming guotations from the 1st
of June, 1984;

(c) whether they are now giving quotations only at 1 p.M. every
day;

(d) whether it is a fact that owing to weather conditions it is not
héurd in Madras and other places; and

(e) whether Government propose to take steps to direct the Com-
paay to give the merning quotations as usual?

The Honpurshie Sir Frank Noyce: (a) The facts as statad by the
Honourable Member are correct except that brosdeesting at Bombay is
earried out by the Indian Btate Broadcasting Bervice.

22
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(b) The broadcasting of the early morning quotations was stopped from
the 1st July,. 1984. M

(c) Quotations are still given at 9 p.M. ag well as at 1 p.M.

- (@) Reception conditions vary considerably but it is probable that the
‘morning broadcasts can be received rather more distinctly than the other
broadcasts in certain places and at certain times of the year; at no time,
showever, can good reception be expected at places as digtent from Bombay
as Madras.

(e) The Government of India are at present carrying out.a detailed
investigation of the question of the broadcasting of commiercial information
and their decision will depend on the result of that investigation. o

Mr. 8. Batyamurti: Are Government invésﬁiggtging ishé:‘qhestioxi; con-
tained in part (e) also, among other things? ’

The Honourable Sir Frank Noyce: In regard to part (e), I have said that
the Government of India are carrying out a detailed investigation. '

Mr. 8. Satyamurti: I want to know if they are carryiﬁg out a detailed
investigation in this matter also.

The Honourable 8Sir Frank Noyce: Government are carrying out a detail-

ed investigation in the matter of broadcasting commercial information. I
do not know to what matter specially my Honourable friend is referring.

Mr. 8. Satyamurti: I am referring to morning quotations particularly.
The Honourable Sir Frank Noyce: That is part of the investigation.

Mr. Ahmed Ebrahim Haroon Jaffer: Will the Honourable Member con-
gider the proposal of broadcasting the Assembly proceedings?

(No answer.)

Mr. 8. Satyamurti: Sir, T am tired of asking questions contained in
parts (a) and (b), and, therefore, I wish to ask only part (c) of my question.

POSITION OF GOVENMENT AFTER THE VERDIOT OF THE LEGISLATIVE ASSEMBLY
REJECTING THE INDO-BRITISH PAOT.

716. *Mr. S. Satyamurti: Will the Honourable the Commerce Member
be pleased to state:

[(a) whether the Government of India are considering their position
after the verdict of the Legislative Assembly rejecting the
Indo-British Pact;

(b) the reasons why thev decided not to accept the verdict of the
Legislative Assembly; and] ) e

(c) whether they were over-ruled by the Secretary of State in the
matter ? '
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The Honourable Sir Joseph Bhore: (o) The normal practice is not to
disclose the nature of communications which have passed between the
Becretary of State and the Government of India. As a special case, I am
giving a categorical reply on this particular occasion. The answer is in the
negative.

Mr, 8. Satyamwrti: May I take it that the Government of India were
consulted by the Secretary of State, before he made the statement in the
House of Commons saying that the result of the vote is nil ?

0o ‘

" The Homourable Sir Joseph Bhore: I must adhere to the procedure
which I have just now indicated, namely, not to disclose what has passed
between the Secretary of State and the Government of India.

Mr. 8. Batyamurti: I wish to ask your ruling, Sir, in this matter. I
submit that what is contained in the Standing Order is this—that, in
matters of controversy between the Secretary of State and the Government
of India, questions may be asked only as regards questions of fact. In
this matter, there is no controversy, because the Honourable the Commerce
Member has said that there is no question of the Secretary of State having
over-ruled him. Therefore, there is no controversy. I am, therefore, sub-
mitting to you that we are entitled to an answer to our question, as to
‘whether the Secretary of State consulted the Government.of India, before
he gave the answer in the House of Commons that the result of the vote

is that the agreement stands.

Mr. President (The Honourable Sir Abdur Rahim): The Chair thinks
that question was raised before. It is quite open to Honourable Members
to put questions as regards the communications that have passed between
the Government of India and the Secretary of State, but at the same
time, the Chair thinks, the Governor General has authority to disallow any
information being given which he considers to be detrimental to publie
interest. And when Honourable Members, sitting on the Treasury
Benches, representing the Government of India, refuse to disclose any
communication that has passed, it is to be presumed that they do so on
grounds that it wil] be detrimental to public interest to diselose any such

information.

Mr. S. Satyamurti: I accept your ruling, 8Sir, but I wish to make one
submission. I only want the Honourable the Commerce Member to con-
gider this matter and I beg of you not to make any presumption. They
must take the responsibility of stating from the Treasury Bench that, to
answer the question whether the Secretary of State was consulted before
or after his statement in the House of Commons, it would be detrimental
to public interest. I beg of you to say that it would be against the rules
and the Standing Orders if you were to presume that they did so because
they thought that it would have a detrimental effect upon public interests.

Mr. President (The Honourable Bir Abdur Rahim): The Chair has al-
ready given its ruling, and, if necessary, it will re-consider the matter. But
the Chair does not think that it has been ever the practice to compel
Members of Government to disclose information which they consider to be

detrimental to public interest.
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Resuvir oF THE WORKING OF THE OTTAWA PREFERENCES,

717.*Mr. S. Satyamurti: Will the Honourable the Commerce Membaz.
be pleased to state:

(a) whether Government have examined the result of the working:
of the Ottawa Preferences up to date; and

(b) whether they will place the results of the enquiry on the table
of the House?

The Honourable Sir Joseph Bhore: (a) and (b). The attention of the
Honourable Member is invited to the Report on the working of the:Scheme
of Preferences resulting from the Ottawa Trade Agreement up to the end .
of the fiscal year 1933-84, copies of which are in the Library of the Legis-.
lature. This report was taken into consideration by a Committee appoint-
ed by the Legislative Assembly for the purpose which submitted its report
on the 8lst August, 1984. A similar report for the year ending 1984-35
will be prepared in due course. :

‘Dr. Ziauddin Ahmad: Ts it not a fact that this report was presented to
the last Assembly at the very end of the SBession and that it was nob
discussed as there was no time for that Assembly to discuss it?

The Honourable Sir Joseph Bhore: I think that is 5 fact. -

Dr. Ziauddin Ahmad: In view of the fact that the report was not con-
sidered by the last Assembly, will Government allow the present Assembly
to discuss it?

The Honourahle Bir Joseph Bhore: I do not think that there was ever
an undertaking given that an opportunity would be afforded to discuss
these separate reports. The whole question, as I have already intimated'
to the House, will be plaged before the House next year when all these
reports can be considered.

SBardar Samt Bingh: Is i not. o fact that & day was allotted in. the lask

8Simla Session for the discussion of this report?
The Honourable Sir Jossph Bhore: I am not awars of that.

Mr. Sami Vencatachelam ONetty: When the Government placed the.
report hefore the previous Assembly, why should: they decline to place it
before this Assembly?

The Honoursble Sir Joseph BHore: Tt was never placed before the lask
Assembly in the sense that it was placed for discussion. It was only
rresented to the Assembly.

Mr. T. 8, Avinashilingam Qhpttiar: Did not the Hpnourable, Member

say in reply ta.s qpestion by L‘Jr Mq;tgpradaa. Vis,%anji._ﬂmt he will bring
op, this report for. discussion this year, dyring. this Sessjon? .

The Honourable Sir Joseph Bhore: T said nothing of the l}ind.’ T said

next vear.
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- Mr. 8, Satyamurtl: While this report was placed before the Assembly
last year, are. Government prepared to place now " befors the $iduss the
geport for the subsequent year?

The HonCGurable Bir Jostph Bhore: The report, 1 teke it, wil] be pre-
pared after the figures come in, and my belief is that the agricultural figures
witl not be available until the end of May. As soon as the report-is ready,
it will be nmiade available to the House.

Mr, Sami Vencatachelam Ohetty: To whom did the last Committee
report ? \

The Homourable Bir Jossph Bhore: To the Assembly.

Mr. Sami Vencatachelam Ohetty: Then, if they reported to the Assem-
bly, is it not the duty of the Government to present it to the Assembly

for their consideration ? ’

The Honourable 8ir Joseph Bhore. I dc not follow the argument of my
Honourable friend.

Mr. Sami Vencatachelam Ohetty: It the report had been intended for
the Assembly, should not the report be placed before the Assembly for
their consideration ? C ‘

‘The Honourable Sir Joseph Bhore: The report has been placed for the
information of the Assembly. The consideration of the report will come
when the whole question is raised befors the Asserbly next year.

Dr. Ziauddin Ahmad: Is it not a fact that an assurance was given by
the Government that the report wil] be considered by the Assembly and
that the Government also undertook to allot a day for that purpose?

‘The Honourable 8ir Joseph Bhiore: Will my Honourable friend bring to
my notice the occasion on which the alléged assurance was given?

Mr. H. P. Mody: Does not the report say that there were not suffi-
cient materials for the purpose of arriving at a definite conclusion?

The Homourable 8ir Joseph Bhore: That, I think, is quite correct.

8ir Oowasji Jehangir: May I ask on a question of principle, if this '
Assembly appoints a Committee to investigate a certain matter and that
Committee reports, is it not the duty and the privilege of this Houss to
consider that report as soon as that report is available?

The Honourable Sir Joseph Bhore: I am not prepared to answer what
is or what is not the privilege of the House. But what I say is #mt these
reports are annual reports, which will be placed before the House for its
obnsideration which must come within a certsin limited tinme. :

Sir Cowasji Jehangir: The answer to my question which the Honourable
Member has given implics that Goverhment have & right-te hold up a report
and not allow this House to consider it. I want an answer to this ques-
tfom: Lo Cote .. - .
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The Honourable Bir Joseph Bhore: Not in the least. The report is not
being held up. As soon as it is ready, it is presented to the House.

8ir Oowasji Jehangir: But it is not considered by the House,

The Honourable Sir Joseph Bhore: For the simple reason that.
consideration will come at the end of the period when this House itself
decided that consideration should take place.

Mr. T. 8. Avinashilingam Ohettiar: Do not Government contemplate the
view that if we find the Agreement to be against our national interests, we
may give notice of the termination of the Agreement, and this step we
cannot take unless the report is discussed by the House?

The Honourable Sir Joseph Bhore: It is open to my Honourable friend
to give notice of a motion if he can find a suitable occasion for doing so.

Dury oN WHEAT IMPORTED INTO INDIA.

718. *Mr. 8. Satyamurti: Will the Honourable the Commerce Member
be pleased to state:

(a) whether there is any proposal to extend the duty on foreign.
wheat imported into India beyond the 31st March, 1985;

(b) if so, what action they will take in the matter; and
(¢) if not, why not?

The Honourable Sir Joseph Bhore: (a), (b) and (c). I would refer the-
Honoursble Member to the reply given to part (a) of Sardar Sant Singh’s.
starred question No. 467 on the 28rd February, 1935.

Mr. Lalchand Navalrai: May I know if the Honourable Member has
received representations from the commercial communities to extend this.
Wheg't: Import. Duty. Act further?

The Honourable Sir Joseph Bhore: I have received representations
from many commercial bodies.

Mr. Lalchand Navalrai: Is the Honourable Member considering them?
The Honourable Sir Joseph Bhore: Yes, Sir. Certainly.
fir, Lalchand Navalrai: What is the result?

The Honourable Sir Joseph Bhore: My Honoursble friend must wait:
and see,

Mr. Lalchand Navalrai: How long have I got to wait?

The Honourable Sir Joseph Bhore: Not necessarily longer than the end
of the Session.
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Mr. 8. Satyamurti: In view of the fact that this duty expires on ‘the
81st March, 1985, may I know whether Government propose to extend
it bevond that date? : o

The Honourable Sir Joseph Bhore: If Government propose to do 8o,
action will be taken before the date of the expiry:

Seth Haji Abdoola Haroon: If the import duty is taken away, are Gov-
ernment aware of the price at which Australian wheat will be imported

into India?

The Honourable Sir Joseph Bhore: Government are awure of all rele~
vant factors.

Mr, 8. Satyamurti: And yet will not come to any conclusion?

Dr. Ziauddin Ahmad: Did Government consult the Agricultural Depart.-
ment on this particular question, and what was their opinion?

The Honourable 8ir Joseph Bhore: 1 am not prepared to disclose what
the Government have done in the way of consulting opinion in this matter.
The facts are before them, and. ns I have already said in my raply to
Sardar Sant Singh, they are considering the matter and they will take the-
necessary action if they think action is required to be taken at once.

Sardar Sant Bingh: Huve Government received any representation from:
the Punjab Government ou this subject?

The Honourable Sir Joseph Bhore: I want notice.
STATE oF HEALTH OF CERTAIN STATE PRISONERS DETATRED UNDER
ReguraTioNn III oF 1818 IN THE BoMBAY PRESIDENCY.
719. *Mr. 8. Satyamurti: Will the Honourable the Home Membér be-
pleased to state the state of health of Messrs. Manoranjan Gupta, Arun Ch.

Guha, Bhupendrs Kumar Dutta and Satya Bhusan Gupts, now detained
in the Bombay Presidency under Regulation ITI of 18187

The Honourable Sir Henry Oraik: I would refer the Honourable Mem-
ber to the reply given by me to part (c) of Mr. Basanta Kumar Das’ starred
question No. 885 on the 21st February, 1935.

Mr, 8. Satyamurti: What is the latest information about their bealth?:

The HoOnourable Sir Henry Oraik: No information later than that.

Mr. D. K. Lahirt Chaudhury: Wil] Government obtain the latest.
information and inform this House?

The Honourable Sir Henry Oralk: No, Sir.
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Mr. 8, Satyamurti: Why not?
Mr. D. K. Lakif Ohaudhury: Why should we not get the latest
4Anformation ? C

The Honourable Sir Henry Oralk: Because none of these persons is
suffering from bad health. The reports received only ten days ago are t0
.the contrary. .

Mr. 8. Satyamurti: The last answer was _given on the 21st February,
1935, and it is now more than ten days. I am asking the Honourable
the Home Member as to the reasons why he will not enquire about their
health and give us the latest information available.

The Honourable Sir Henry Oraik: The information available I8 days
ago was that the State Prisoners are keeping good health and two of them
have gained in weight. I do not see any reason to mske further enquiry
after an interval so short.

DIFFIOULTY EXPERIBENOED BY SOUTH INDIAN PASSENGERS FROM CEYLON.

720. *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether they are aware that the South Indian passengers from
Ceylon experience much difficulty in respect of their baggage’
in view of the fact that Notification No. 81, dated the 80th
August, 1930 lacks detailed information of the articles that
may be conveyed by the passengers; '

(b) whether Government have considered that most of the passen-
gers coming from Ceylon are labourers and carry with them
articles, such as cotton piece-goods, silk cloths, soaps, toilet

__requisites, gramophones, etc., for their personal use; and

{c) whether these articles are not permitted to them free of examin-
ation by the.customs authorities.

.ﬁi’ A. J. Raisitan: (a) Government have in the past received repre-
sentations on the eub]ect

(b) Government are aware of the nature of this passenger traffic and
the articles usually carried.

(c) Articles which are bona fide personal effects and not intended for
sale, ar¢, with certain exceptions, specifieq in the Baggage Rules, exempt:
ed from duty within limits which the Collector of Customs considers
reasonsble. The baggage of all passengers is liable to examitidtion.

Mr. 8. Satyamurti: Is it a fact that. in the émse of these unfortuniate
‘labourers, every one of them is subject to t]n examination of his baggage?

Mr. A. J. Ralaman: I have pointed ot that the baggage of il pagsen:
-gers is liable to examination.
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PRRMANENT. LOCATION OF A PORTION OF SBORETARIAT OFFIGES IN DELmI.

721. *Mr. 8, Satyamurti: (a) Will Government plesse state the ocos~
sibns on which the proposal fér keeping sorhe portions of ‘the Beoretarist
Offices permanently in Delhi was made and considered by Governmen}
during the last ten years ? '

" (b) Will Government be pleased to state the reasons which led. to the
proposal being dropped or deferred on each occasion ?

(¢) What amounts have been approved and spemt during the - last, five
years or so on the provision of:

(i) adequate water supply to meet the requirements of summer
months,

(ii) medical and hospital facilities, and

(iii) suitable residentia) accommodations, in New Delhi?

(d) When do Government propose to keep a portion or the whole
of the Becretariat permanently in Delhi ?

The Honourable Sir Henry Oratk: (a) During the past ten years Govern-
mg%x;b have considered the question twice, first in 1927-28 and agein in
1 . . - ¥

(b) On each occasion Government came to the conclusion that the exist-
ing arrangement is definitely the most efficient. ;

(c) I lay a statement nn the table.

.(d) Not untjl constitutional changes require it.

Statement,

(6} (i) A Statutory body known as the Delhi Joint Water Bosrd is responsible for
the water supply in all the Municipal areas including New Delhi. Government hav¥
sanctioned :‘Yoan of Rs, 17} lakhs to this body for the extension of the water supply
throughout the year. 1Jp to the end of February, 1835, the instalments of the loan
which have actually been peid amount to Re 10yA6,508-6-0.

! N Delhi Municlg

2. The following figures show the distribution of water to the New De upi Nﬂ
.Commitb:e ?iurin gtheglas: five years and the total expenditure incurred by the Nuw’
Delhi Mnnicipaligy thereon : .

““““““ I Find inﬁo rate in | .
Year. | annas per thousand | Thousand gallons Amo.nnﬁ.. )
i gallons. | Summef,

[ __.___? e ! _—
1029-80 | 2-71 ; 2.74,493 46,492
1930-31 i 2-61 ! 3,13,474 51,157
193132 ] 285 3,63,440 57,024
iss;z.a.; i 2:55 3,56,318 56,629

. ‘m&.u 276 2,74,285 41,321
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(i) The Medical Department was transferred to the New Delhj Municipal Com-
mittee by the Central Public Works Department on the 1st November, 1831. Since
then .the expenditure incurred on the construction and equipment of the Willingdon
Hogpital amounts to Rs. 1,568,040, out of which a sum of Rs. 1,40,800 was in the form
of a generous donation made by Her Excellency the Countess of Willingdon. Govern-
ment have also sanctioned the construction of a hospital to be located in the vicinity
of the Delhi Gate at a cost not exceeding Rs. 25 lakhs, which is intended to serve the
neads of both Old and New Delhi throughout the year. Construction has already
commenced and upto date Rs. 2,68,309 has been spent on this account. :

The annual recurring expenses borne by the New Delhi Municipal Committee on the
entire Medical Department are as follows :

1931-32 (5 months) . . Rs. 47,620
1932.33 . . . . . 170,873
1933.3¢4 . . . . » 80,301
1934-35 (Budgeted) . 85,000

Rs, 2,83,700

(iii) Rs. 48,15,345,

Mr. 8. Batyamurti: Have Government considered the question, apart
from efficiency, from the point of view of economy in public expenditure?

The Honourable Sir Henry Oraik: Yes, Sir.

Mr. 8. Satyamurti: What is their conclusion? May I know if the
Government of India have come to the conclusion, on grounds of economy,
that it is the most desirable arrangement to keep a capital for five months,
and shift it to another place for seven months in the year?

The Honourahle Sir Henry Oraik: I should say that that is a very wide
question, but considerations of economy were considered. If they abandoned
their property in Simla altogether, that would not be an economic process.

Mr. 8. Satyamurti: What are the reasons on which Government have
come to the conclusion that economically it is better to have this migratory
eapital? 1

The Honourable Sir Henry Craik: I said efficiency.

Sardar Sant Singh: May I know if the opinion of the Members of the
last Assembly was called for on this question ?

The Honourable Sir Henry Oralk: The Honourable Member had better
put down a question; I am not certain.

8ardar Sant 8ingh: Is'it a fact that Members of the last Assembly wers
ssked to give their opinion on this matter of migration to Simla during
summer ?

The Honourable Sir Henry Oralk: Not so far as I am aware

8ir Oowasji Jehangir: May I ask the Honourable Member whether he
has attempted to visualise the effects of a Session of this Assembly in the
month of August in Delhi? .
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The Honourable 8ir H Oralk: 1 think t o -
sideration which was bo'rn:n:hy ihd, hat was also . relevant s

- Mr, 8. Saty&lanﬂ: Is the Honourable Member aware that several
Europeans and Indians, both official and non-official, Hve and work through-
jout the 12 months in New Delhi? S '

The Honourable Sir Henry Oraik: ©So far a8 1 am aware, most Houour-
.iblgi Mlembers of the Legislature greatly prefer to hive the summer Session
In Simla. '

Mr. 8. Satyamurti: Will the Honourable Member consult this House on
that matter?

The Honourable 8ir Henry Oralk: There are plenty of ways of bringing
the wishes of this House to my notice.

Mr. 8. Satyamurti: What are the grounds of economy on which the
Government of India have come to the conclusion that it is better to con-
tinue the present arrangement? ‘

. The Honourable Sir Henry Oralk: One obvious ground for economy is
that the Government of India own very valuable property in Simla which
it would be very bad economy to abandon

Mr. H. P. Mody: Is the Honourable Member aware that there is a much
larger number of both Europeans and Indians who do not want to work in

this delightful place in summer?
The Honourable Sir Henry Oralk: Yes, Sir.

Mr, 8. Satyamurti: Are Government aware that they are people who
are mostly parasites, and have no idea of the poverty in this country?

The Honourable Sir Henry Oralk: No, Sir.
Mr. H. P. Mody: My Honourable friend can call himself a parasite if he

likes. There is no objection at all on'my part,

PrOTEOTION TO THE INDIAN PLAYmNG CARD INDUSTRY.

792. *Mr. 8. Satyamurti: Will the Honourable the Commerce Member
be pleased to state:
(n) whether Government are considering any proposal to give pro-
tection to the Indian playing card industry;
(b) at what stage the proposal stsnds; and .
(¢) whether Government propose to consider favourably the ‘questlon
of giving protection to this industry as early as possible?

Bhore: (a), (b) and (¢). Government hgire
dian Playing Cards Industry for assist-
jving attention.

The Honourable Sir Joseph
received representations from t:h.e Tndian 1
-ance against Japanese competition, which are rece
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' 'K?r 'S. ‘Satyamurti: When do Government hbpe"jtd"bﬁm'e: to BLOnnlu..
sion

'The Honourable §ir Joseph Bhore: To the best of my recollection, thas

representation was received about a month ago, snd my Honourable frignd
must give me some time to consider it. o o

Seth Haff Abdoola Haroon: Mey I ask bow many playifig Gerd fuctoriey

there are in India?
The Honourable Sir Joseph Bhore: I cannot tell that straight off..

Seth Haji Abdoola Haroon: What is the amount of playing cards thht
has been produced in India up till now?

The Honourable Sir Joseph Bhore: That also I cennot give my Honour-
able friend very definjte information about.

‘Dr. Ziauddin Ahmad: Will the Honourable Member consider’ all thbse
facts before making up his mind finally?

The Honourable Sir Joseph Bhore: My Honourable friend rhust” give
the Commerce Member credit for congidering all relevant facts before he
comes to a conclusion.

8ir Cowasji Jehangir: Will my Honourable friend inform this Fouse
whether the questioner has ever played with Indian cards?

Mr. B. Das: Will the Honourable Member consult well known Bridge
players of this House before he gives this protection? :

Pandit Nilakantha Das: Are the materials required for iﬁnnufactilring
playing cards made in India?

Mr. President (The Honourable Sir Abdur Rahim): Next quéstion.

PERSONNEL OF THE INDIAN Laoc RESEAROH INSTTTUTE.

723. *Mr. 8. Satyamurti: Will Government be pleased to state:
(a) the number, the names and the qualifications of those who are
now employed in the Indian Lac Research 'Instiute;

(b) whether there is any proposal for legislation on lac cess to be
placed before the Vegislative Assembly by Government; and

(c) whether Goyernment are. s&tihﬁed that the Institute is serving
the purpose for which'it was founded?

Mr. Ram Ohandra: (8) On the assumption that the Honourable Member
desires infl ipn in respect of the superior technica] staff of the Institute,
» statement is laid on the table, ' '

(b) A propossl to amend the Indian Lac Cess Act is under conwideratiog.

' R S



QUESTIONS AND ANSWERS. 18ty

(¢) Government have no reasoh to think that the Institute is riot serving
the purpose for which it was founded. The competition of synthetie pro-
ducts has gi ireater importance to the p:oplems of .industrjal utilisation
of lac. Researc with these is being’ carriéd on”“By & special staff. The
Commitbee have decided, as stated in reply to Mr. Ram Narayan Singh's
question No. 2564 on the 14th February, 1988, to - review the whole
programme of the Institute in the light of recent developments.

Statement regarding the Iﬂdlan Lac Reumcl Imtiwlr

Nawes and gualnﬁcqmm
1. Mrs. D. Norria, Director and Biochemist . B.Be. {Honours ln Chem , Manches-
ter) M. Be, mer) Apsccinte-
of the Innhtnta of Chetnistry.
2. }b P. M. Clover, Eytomologist . . . B.8c. (Honours in Zoology, Leeds).
'3.’Dr. R. W.'Aldis, Physical Chemist . 'B.So. (Honours in Chemistry, Lopdon)-
Ph.D. (London) Associate of r o

Royal College of Bciemce (England)
Diploma of the Imperial Collga of

Hoience (Bonth Kansington), -
"4, Mr. A. K. T.halmr. 1st Au:stant to Bio- #ingony
chemist . . MBe. (with distinetion and gold
medal) Bombay, Associate, Indi
Institute of Beience.

5. Mr. P. 8. Negi, Assintant Entomologist - M.Bo. (Benares Hindu University).
6. Mr. M. Rangaswami, lat Al.mhut to Physioo . .
Chemist . B.A. (Mysore University) Asscoiate,

Indian Institute of Scienco.
. .H.Bﬂoo Auoo{a}.e Indun Institute of

7, Mp. N..N. Murty, 2nd Assistant to Bio-
chemist . . . . .

8. Mr. M. Venugopalsn, 1st erld Ohemm t.o

Biochemist . S Amepigte Insdisn Institnte of
cience, Bangalore, Assosiate Ims-
titute Chemistry.
9. Mr. B. Ra nsth.a.n. 2nd Field Chemist t-o
Bioohor:g: B.A.
10. Mr. M. P. Miera, lct- lﬁeld Aamtant- to
Entomologist . M.8c,
11. Mr. B. N. Gupta, 2nd led Aluﬂhnt- to
Entomologist . . MBo.
12. Mr. 8. C. De, Analytioal (,hemlst. . . BBe.

. B, Batyamurti: Was there any expert ingpiry ab any time copdlucted-
fnto the worlglg of the Institute? If so, what was the result of thab

inquiry?

Mz, RBam Ohandra; I should like to have notice of that question.

Dr. Mddin Ahmad: Have Government ever reoeived
the research done in this Institute? 1f so, will Government fa pleued
lsy that report before the House 7

Mz. Ram Ohandra: I have no information at the moment, but I will:
find out.

report of
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.RE00GNITION OF TRADE UNIONS REGISTERED UNDER THE TRADE UNION
AcoTs.

724, *Mr. 8. Satyamurti: Will Goyernment be pleased to state:

(a) whether all Trade Unions registered under the Trade .Union
Acts are recognised by the employers;

(b) whether some railway unions so registered have "not yet
been recognised by the Bailway Administration; and

(c) the reasons for this non-recognition?

The Honourable Sir Frank Noyce: (a) The answer is, I think, in the
:negative but Government have no definite information.

(b) Yes. .

(c) Registration is not the only condition specified as necessary in the
Recognition Rules before a Union can be recognized; and while Govern-
ment are anxious to make the recognition of registered trade unions of their
own industrial employees as easy as possible, a certain amount of discre-
‘tion hss to be exercised before recognition can be granted..

Mr. 8. Batyamurtl: Is that discretion absolute as to the employers or
-have Government laid down any kind of general principles or directions
. which they have to be guided by in recognising or not recognising trade
unions?

The Honourable Sir Frank Noyce: Discretion must obviously be absolute
-unless there is legislation on the subject.

Prof. N. G. Ranga: [s it not & fact that the railway authorities are not
really anxious to encourage the growth of trade unions on the railways?

) o .
The Honourable 8ir Joseph Bhore: No, Sir; I do not think there is any
“truth in that suggestion.

Lieut.-Oolonel 8ir Henry Gidney: Is there any rule prohibiting Govern-
ment servants, specially those employed on the railways, from joining
trade unions?

The Honourable Sir Frank Noyce: None whatever.

Lieut.-Oolonel 8ir Henry @Gidney: Are Government aware of the fact
that Railway Agents prohibit or discournge their servants from joining trade
unions, and, if they are members of trade unions, they are made to feel
that they are doing something wrong and &are treated with disfavoyr?

The Honourable Sir Joseph Bhore: I am not aware of any such thing.

Prof. N. G. Ranga: What are the considerations that are taken into
account in deciding which trede union is to be recognised and which trade
union is not to be recognised?

The Honourable Sir Frank Noyce: I should say the main consideration
-i8 whether the trade union is one which is prepared to co-operate. Without
.co-operation, recognition is obviously useless, o o
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Mr. 8. Satyamurti: May 1 know if a4 trade union is recognised, if it

stands up for ite own members, irrespective of co-operation or otherwise,
which will depend upon circumstances?

The Honourable Sir Prank Noyce: If a trade union is doing its best in
4he interest of its members in a ‘spirit of so-operation, naturally: it would be
.recoguised.

Prot, N. G. Ranga: Do Government meun by co-operation that every
‘trace union should accept every decision given by the Government of India
and the ruliway authorities about the conditions of w ork, wuges, ute.?

“The Honourable Sir Jdﬁei;llh Bhore: No, Sir, certainly not.

Mr, N, M. Joshi: May I usk what meaning Government attach to the
word ‘‘recognition’’'?

The Honourable 8ir ¥rank Noyce: I think my Honourable friend, who
was 0 member of the Laubour Commmission, which went intn the question,
-among others, of compulsory recognition, knows the meaning of the word
‘betler than T do.

Mr, N. M. Joshi: T want to know what meaning Government attach, and
not what, meaning I attach to it.

The Honourable Sir Frank !once There are definite recognition rules
which T think have heen placed in the Tibrary of the House: and they
sufficiently show what recognition means.

#$rol. N..G. Ramga: Is the decision not to recognise a union final, or is ‘it
‘liable to be revised from time to time according to ehange of circumstances ?

‘The -‘Honourable 8ir Frank Noyce: Obviouslv recognition ean be with-
drawn.

Dr. Zianddin Ahmad: Can a trade umon consisting of railway employees
‘be recognised by Gowernment? '

The 'Hencurable Bir Frank Woyoce: ‘Of éomrse : .a trmde: uniom consisting
of anyv Government employees can be recognised hv Government,

Mr. President (The Honourable Bir Abdur Rahim): Before T ask Hon-
ourable Members to proceed to the :discussion of ths demands for geants,
T wish to make it clear that when, in answer to n question rnised by the
T.eader of the Houge, T said that in this particular case which wrs hrought
o mv notice. of misrapresentation of what the Chalr had said, T did not
want to take anv action, T omitted to explain that T did not want to take
-amv .action in the present case -becanse it:is the firet offence of the kind
that has been brourht to mv notice. . And T want alsa to make it clear to
the House and to the press that if any such offence ir reperted, that is to
sav. ‘the proceedings of this House are'in any wav dé-libern’te}v misrapre-
sented in the press, the Chair will certainly use ‘all #s powers in order to

‘pul o stop, to it. -
; f
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Mr, President (The Honourable Sir Abdwr Rahim): As regards the
12 Noox business of the House, the Chair has to inform Honourable
°% Members that several of the Leaders of Parties an:d also repre-
sentatives of Honourable Members who are not attached to any Party saw
rae and I have been given to understand that they have wrived at an
arrungement as to how to deal with the motions of Demauds for Grants.
The Congress Party will take up a cut motion today regurding the Executive
Council—Travelling Allowances. I may mention, with reference to that
rotion, that the cut motion can only be allowed to be moved with respect
to the votable items and not with respect to any non-votable items, as.
laid down by law and established by practice: then, if any time is left,
after the Congress Party’s cut motion has been moved and disposed of, the
Nutionalist Party will move some other motion, of which J have not yet
received notice. Then, on Friday, the Nationalist Party propose to take up
a motion for refusal of supplies under some demand—I do not know under
which demand yet, but the Nationalist Party will take up their motion on
¥riday. The unattached Members will take up certain motions on-Saturday
and. on the morning of the 11th March, that is, Monday. The European
Group will move their cut motion in the afternoon of Monday: and, on the
last day, that is, the 12th March, the Independent Party will move their
cut motion. Any further information that may be available will be com-
municated to the House in due course.

As regards the time, the Chair wants to consult the House whether they
want any limit to be imposed. It is the practice generally to allow twenty
minutes to the Mover of a motion and fifteen minutes to the other Mem-
bers, subject to the discretion of the Chair. The Chair takes it that this
will suit Honourable Members, and, if that is so, that time limit will be
observed.

Demann No. 26—ExecuTiveE CouNcir.,

The Honourable 8ir James @rigg (Finance Member): 8ir, T beg to move:

““That a sum not exceeding Rs. 73,000 be granted to the Governor General in Council
to Jdefray the charges which will come in course of payment during the year ending
the 31st day of March, 1836, in respect of ‘Executive Council’.” .

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 73,000 be granted to the Governor General in Council
to defray the charges which will come in course of payment during the year ending
the 31st day of March, 1936, in respect of ‘Executive Council'.”

1

General Policy of the Executive Council in the Administration of the
Country.

Mr, Bhulabhat J; Desai (Bombay Northern Division : Non-Muhammadan
Rural): Mr, President, I have the honour to move:

“That the demand under the head ‘Executive Council ' be reduced to Rupee One.”
(1814 )
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Jr dong this, I am fully conscious somewhat of the irony of the
situation which has resulted from the nature of the Constitution under
which the Government of India is being carried on. If it were possible,
and if it were g different Constitution, the cut motion would not upply
itself to those who are subordinate to the Members of the Executive Coun-
c¢il, und, I presume, assisting them very ably in the discharge of their
administrative functions. But the convention of the House appears to be
“thut it is only in that manner, being a votable item, it is competent to me
to raise the questions which I have the honour to raise before: this House.
Under the Government of India Act, the estimated annual expenditure and
‘tevenue of the Governor General in Council has already been laid in the
form of a statement before this House and has been the subject of a
general discussion during the last two days. I have deliberately refrained
from intervening in that discussion, and, whatever I have got tc eay, with
reference to the general policy relating to the raising of monies from the
Indian people or its expenditure, I reserve for another occasion which 1
understand is available to me when the question of the Finance Bill is
before this House. But I cannot possibly introduce the subject which I
wish to deal with, without, in general terms, referring to tl.e Ludget that
has been presented. Some time ago, I happened to rcad a hook which 1
think was canvassed at considerable length in almost all the countries,
because it was translated into many languages—it was a bock which was a
vompliment to women and it wag a book written by a man whose name,
as an intellectual entity of the world, is not unknown. When Bernard
Shaw gave an exposition of what Socialism meant, he did not do so
like the earlier masters in their style: but he gave a.nasme for the purposes
of the exposition of that subject to a book which he wrcte, called “The In-
telligent Woman's Guide to Socialism’’; and, I think he did that not so
much out of compliment to women, but in order only that these subjects—
adopting the phraseology which belongs to the Mover of this motion and
omitting all technical jargon which it is not often possible to understand—
the affairs even of a State containing a population equal to one-fifth of the
human race, without much difficulty. The budget that has been presented
to vou—and T shall only refer to it in passing, in order only that T may
come to one of the members of that family group to which T will confine
myself today—T say the budget that has been presented. following the
great master whom T have named, appears to me somewhat in this man-
ner: it strikes me as a family budget; for, after all is said and done, whe-
ther it is the ways and means or expenses of an individual or family or a
group or a company or a country, it main aspects must necessarilv be the
game. The manner and the persons from whom the moneyv ie raised and
the manner in which it is proposed to be spent—and that, after all, runs
through all forms known by the names of balance cheets. budgets and
acoount keeping of every sort,—and when I consider the budget, the way
in which it strikes me,—and that is how 1 wish to present it to the House
in the somewhat familiar manner in which it is possible to look at these
somewhat difficult or said toc be apparently complicated issuce.

Here is a budeet in which some 88 crores are reised from the people.
ratimated to be got out of them during the course of the next vear. A
little less than that sum is also said to be spent durine the srame vear, and
the wav in which the allocation of the expenditure is made reminds me
s 1 ' 02

.



- 816 LEGISLATIVE ASSEMBLY, * [T March 1985.

[Mr. Bhulabhai J. Desai.]

somewhat of an analog) which 1 hope. a.ud trust w:ll ot be t.r(med or
regarded as offensive in the least degree, .1 have kmowm in organic life,
either in the hiological or even in the vegetable kingdom, a class of growth
familinrly known as parasites, and .indeed that class. always .comes up
first for whatever source the vital elemenbh are drawn, either by a tree or
b\ on animal. And, in this particular cuse, let me, Sir, with your per-
.ndssion, point out the sulient aspgcts of how thesc parasites propose. to
work. First comes along the Commander-in-Chief, but 1 would call him
in the familiar language of the analogy which 1 propose to adopt, as the
. Durwan or Chowkidar of the house, and he says to you,—''at the risk of
the security which you have, you will have to allocate to me half the money
which you have raised this year''. Then comes in,~-1 say it withcut any
-dl&respect. —a class of Munshw, otherwise called the Civil Government of
this eountry, who come in for the next large share of this money. Then
<ome in, to a certain extent, people in lesser positions. including the
coachman, the transport officer. But the result of it all, that is, when all
is said and done, except in some cases where it happens to be three or two
crores, the bulk of the 86 crores is taken away by the persons whom I have
named. Then, the family consisting of ourselves i invited to a discussion,
Having determined what they wish to take, having determined how they
wish to spend, having also the power to restore whatever little that remains,
they soy: “Now, you members of the family who have to put in the
monsw bv vour toal come along and join in our diseussion, otherwise why
are you here?”’ Indeed, T congratulate my friend, Sir James Grigg, on his
sense of humour, beeause he said that his budget has come out unscathed
and unch_allenged. Unscathed it has come out, because we bave no sword
in our hands to cut it, at least an effective sword tb cut it,—unchalle:
indeed it was, becauae it was easy for him to say: ** I want a little less
than 8F crores, I will leave you g little which T shall presently consider,
but why do you challenge the rest? Either you have not th2 power, or to
the extent to which you have the power, we have a superior power to over-
come you'"—that indeed is the sense in which he meant it when he said
that the budget has come ont unscathed and unchallenged. But, at the
same time, if we are here to any purpoge at all, it is up 40 ns to under-
stand what is it that it means. It merely means ihis, that when the
family has come round, out of all that they put, they sav: “‘Oh, but T have
a little for you for Aviation”, a class to which the bulk of the family
don’t applv and don’t eare for,—'‘I have a little for some depsrtments in
which we are carrying on investigations for your benefit. and T have out of
the nine bhqusand lnkhs about a hundred lakhs to. be distributed between
the differgnt provipces o_f this .countrv.in order to re-comstruct, ameliorate
the sondition of the people, the bulk of whomn have provided the money”.
That is the kind of budeet that is being presented to the Hrase, and it is
«aid that we are so.stupid, that we. vear in and vear out, eomplain that the
budget is what it is. Stupid indced we are.  We are not stupid. because
we have not the,igtelligence or, becguse we have not the emction: we are
stupid, because von dare to cnll.us so. And this reminds re of the man-
ner in which a auestion was answered hv one of the Hongurable Members
on the other side of the House when an inquiry. was made ns to when,
nccording to the estimates they had formed, the Tndianisation of the Army
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was likely to take place, and the only answer he-ghve wasiramdi- I oohgra-
tulate him upon it—'" none but a congenital idiot would ever believe (Cries

““SHame™ ftomy Congress Benches) that thers was. ever going to be a
siiplete Indianisttion’ of the army in India”. (Cries of ‘‘Shame, shame'”
from' ‘the Congreéhs Party Benches) . . . .

¥r. G. E. ¥. Tottenham (Army Becretary): No, mo. I riss to o
personal explanation, Sir. May I explain to the Honoursble Member that
I never suid that, What 1 ssid was thab, at the present rate of Imdiani-
sation, nobody exeept a congenital idiot: would . believe that the army
could ever be fully- Indianised, That' is what I said: And I wish to
make it plain that I never meant those words as a reflection on the
Honourable Member who asked ' the: question or on any other Honourable
Member, though it might reflect on my own intelligence to be' asked
whether I belisved that such a thing: was possible . . . .

An Honoursble Member: That is a distinetion without difference.

Mz. Bhulabial J. Desal: The statement has besn made, I say without
uny- disrespect, by sn Engliehman- who speaks his own' Hnglish language,
but L refuse: to: accépt that therd: was: any genuthe smendment. I was
bound to give way at your' request; Sir, but' I’ do not think that any
substantial alteration in the' statemtent I have attributed’to him has been
made in the re-statement that hasbeen made by the Hénourablo Member.
Never mind, Sir,—who is. the cormigenital idiot? That is a problem, that
is o puzzle, we shall find out in: due oourse of time; but, if it happens to:
be so, ull T ean tell him is that we are not idiots, at all events we are not
congenital idiots, and if ididts we must be; idiots we shall appesr, until
time arrives when either'we or-they shall not' be heré to hear such a name
at all. (‘"Hesr, hear’’ from the Congress Party Betches.)

Now, Bir, T'have already told' the House how the money is spent; I
have told the House the spirit' in which the’ whole of the Government
works, and that is the réason why I rise now to support the cut that I
am moving. And‘after all is snid and done the mere fact that a subject race
or their representatives have got to get up year after year to tell the same
woeful tale cannot certainly lose its force merely because it has got to be
repeated. I thought, on the other hand, if there was any sense, if there
was any judgment in those in authority, the very fact of the repetition
ought to rouse what little conscience may still be left in those who behave
in the manner they do,—it is not to the individuals that my remarks ure
addressed, though undoubtedly sub-consciously their minds, their actions,
their thoughts and their words are expressed in that manner, times with-
out number. I have sat here for & little over six weeks; I have heard
every time a question being answered, I have heard every time a request
being made, and I have known and I have appreciated the spirit in which
this country is being governed. It dees not matter, but for the moment
T am going to confine myself entirely to the administrative policy and the
administrative acts of the Executive Council which the subject of the
motion allows me to do. Now, in doing that, I wish to divide the subject
into two parts. 1 propose to take first, and so far as in me lies, I shall
deal with it also in a fair way,—I am one of those who believae, after the
patronising sympathy we get, that there cannot be much serious difference
of opinion between us and those who sit on the opposite side, that in the
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matter of the numerous branches of the national development, India is
perhaps today in a most dangerously weak condition, and if we are going.
only to produce the money in order that the machine of the Government
may run, in order that the military and civil mercenaries may thrive, it
almost reminds me of what a friend told me the other day. In asking
a question, in order to be able to answer it properly as to the place of
man and his dignity he said, was sabbath made for man, or man for
sabbath, and in the language of the opponents, sabbath was not made for
man, but man was made for sabbath. India was made.in order only to
present an ideal of supposed efficient government, in order only that they
may flourish and Indians may languish. That is the nature of the budget,
that is the nature and the spirit of the Government. Indeed, we would
be wanting in our duty to ourselves if we engage ourselves, as we are
asked to do in entering into small details—why not say how these ten
lakhs are to be spent, why not say how the other 100 lakhs are to be
spent, and thereby evade the larger and the more vital issues with which
we need be concerned if we are going to make any real progress at sll.
Not that I have no sympathy with those who raise different questions
under different heads, but, at the same time, I owe it to the position
which I hold in this House, that I should rise above the smaller questions
into which I would naturally be drawn and drawn to no useful purpose.
The position, therefore, is this. We here provide all the monies that
we can raise in order only that the machine of Government may run, but
in so far as the people are concerned that is the problem of every Gov-
ernment, though it be even a subordinate Government—how does it
concern itself with them, how does it concern itself with their food, with
their clothing, their health, sanitation, shelter, education, everything
that mukes the life, not of the men who are comfortably off and cannot
understand, but of the average human being in this country? It is that
which is the problem. The problem is not how the outward forms of the
Empire may be maintained for the benefit of the gazing world, the
achievements of an Imperial Britain. That is not the problem to us.
The problem to us is & single problem, notwithstanding the time that has
gone, notwithstanding the multi-millions that have been raised.

The Honourable the Finance Member has been congratulated for
having graciously set apart Rs. 100 lakhs for going round the provinces in
order to reconstruct the village life of the people. I am one of those
who believe that you have constructed it all wrong. You ought to have
constructed it on the broad basis of the foundation of the village life
instead of the high edifice of the outer shell that you have created. It is
not for that for which we live, and that brings me to the manner in which
the administration has been carried on with reference to the relation in
which the Government for the time being stands in relation to the
people at large. In relation to the people at large, how have they stood
during the year under review? During the year under review, and
perhape a year or two before, they were faced with what they did not
very much like, which indeed in the earlier stages they wanted to vilify,
to laugh at and condemn, but which it took them mnearly two years to
fight and suppress, and 1 am here today. If we are to be met in the
spirit in which we daily are treated and in which all our resources are
daily exhausted, you will be, not we, you wil] be the true originators of a
genuine mass revolution which would prevent you from saying what you
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say and then alone would you probably be able to understand whether
or not all this patronising attitude, the manner in which every rupee of
mine is being spent, the manner in which every ounce of gold is taken
out of the Indian mass—it is only then that you will understand what
mass means, and not till then. It is they who are the authors of civil
resistance in this country, who after a hundred years of a weak and
paralysed mind which had been imposed upon them both by a double
process of armaments and by disarmaments, a double process indeed, by
which they suppressed the mind of the Indian people—and thank CGod,
and thanks to your cullous attitude, the time arrived when all sense of
justice, all appeals to a sensg of right, all appeals to ideas of freedom,
all disappeared into thin air. Eil[t. is unfortunate for us that many of those
who could or might have easily rendered service to this land, are at
present loyally serving a single cause, namely, the suppression of the
Indian people. That is what they have achieved. I am not sorry for
that achievement. I will congratulate them upon it. But I may tell
them this, that freedom’s battle once begun, as their poet has ssid, is
handed down from sire to son. Aud you may take it from us, you may
present these budgets year after year, sheltered by the Constitution which
you possess, by the authority of might that you have, but we shall be
here, we shall still fight the same moral fight in order only, not so much
that we want anybody else’s, but we want to be masters in our own
home. |

The other day, when His Excellency the Viceroy addressed from this
place, he invited, he extended a very cordial invitation to all of us to
come and see the manceuvres, and, in doing so, he used a language
which I shall never forget! ‘‘We want you to come and see how your
money is being spent.”” Indeed he told the truth, and I am nob
misquoting. Indeed he said it in another sense, but I understood it in &
different sense. I am here to point out in broad outline how my money
is being spent, and to what extent not a single pie of it fructifies in &
substantial way in order that the national development may go on. If,
at the end of & hundred years, there is no response to a sense of justice,
there is no response to an appeal for equity except the lip worship of
partnership—I know many partnerships, I know of a partnership in
which the man, though called a partner, has no voice in the management
but only handles the goods and earns profit for his masters—that is the
kind of partnership that we are offered, and we are asked to be content
with it. That is the position in which we stand.

As regards the double policy that was envisaged, a policy in the name
of law and order and a policy of enlarging the freedom of this country—
as to what the latter was, we have already discussed while discussing the
report of the Joint Parliamentary Committee. As regards the restora-
tion of law and order, I am one of those who fully understand and
appreciate what it means and what it involves. I am not here to go into
details of the manner, the method and the measures that were adopted,
all in the name of law and order, in order only that the spirit of Indisa,
which for the first time in its history, by means of a sheer non-retaliatory
moral force, attempted at all events to express its earnestness and a desire
for genuine freedom to manage its own affairs. Undoubtedly many a
sacred word can be abused, when you have arrived at the stage of an
Empire, when the despotic power grows so much, when it becomes
.entirely impervious to public opinion—it is then that public opinion is
required to be suppressed. Public opinion in any other country is the
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greatast sathgiiard’ of its liberties, public opinich in this country was.
reg “?ﬂ’éd‘s,a”a' orite, aiid I"know very well the number' of Or 088 -and
othér laws” which ‘pagséd by a similar neme. Undoubtedly it was a. very
great achiévement from the point of view of those. who gowern. 13{5.1;
will' leave it at that, Thdt wag the policy in se far as-the spending of the
money of the people was concernéd., Bo far as our spirit went, so far as.
it gained momentum, that wag the way in which they dealt in the name
of law and order with the only genuine movement which for the first.
time in the history of the world attempted to raise its head in order that
you may not lull yourself into a senee of seeurity that the Indisn people-
have the same scquiescing subrnissive attitude towards- Paz Bnitannica.
That was last year’s history.

‘I come next to what happened in this' House, when the Congress; some
three years ago, said there wus not much purpose -to be found by remain-.
ing in the Legislatures. -Our friends oppoesite and the: Anglo-Indian Press
said ‘What is this non-co-operating futility’’. I came here with the
suffrage of the very people whom you have considered fib, however small
they may be. Having come here, what is the meaning and the sense
of co-operntion that we have received? What is the. sense of .co-operation
that we are going or likely to receive? Are we then here as mere wit-
nesses to ussertions on the other side-—an impotent Opposition? Why give
" the: name’ of afi Opposition? Tn n subject race, what otfer thing
cih ah Opposition' do'? Ah Opposition can only put férward its views. It
8" no¥' like the’ Opposition in any other country. If we were a genuine
Opposition and if we were not dealing mcrely in forms ahd mockeries,
these gentlemen ought to have walked out o?'their office, and even if they
had the power to remain, if théy had any sense of self-respect, they ought
té have resigned. But, utidoubtedly, thiey will remdin. If we were &
génuine Oppogition, when we rejected a large number of their' propcsals
from time to time, what would b the eficet in any other country ?  There-
fora, 14b us not’ make' any mistake abouf the fotility of the Opposition
ab shown by the manner'in which they deal with you. They deal with
you in the only miariner in which ‘it is possible for any subject race to be-
dealt with. They will not recognide that they are in the wrong and they
will not give a second thought to what is presented from the other side
of the Houss. What i8 the meaning of the co-operation that vou want?
Is the meaning of co-operation this-—that we shall assent to all you say?
Then, we need nob-be lwere, but if the meaning is that therk is a construc-
tive. alternntive, then, I can assure rav friends on the other side that
there are sufficient nurnber of us heré who ure prepared to present a oon-
sfructive alternative. I appeal to my friends on the other side either
to aceept it or let:-us try.it. T.et us not be teld: ‘‘Ohl you are futile men
unless you coma snd- sing im our tune'’. That cannot very well be the
position for whichi we stamd: The countty is merely held in bondage
and you cannot possibly demy that its money is being spent for the
purpose. of that subjection and all that is left to the people of this
country is to come here and enter their protest, and even that protest is:
not regarded very pledsantly by Members on the other side of the House.
We passed a Resolutioni~aboué the privileges of the House with referemce
to an esteemed friend of ours, Mr: Saret. Chandra Bose. How wae: it
‘treated ? It was turmed down. We pamsed a Resclution with referenve
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to the Indo-British Trade Agrecement. They' eould have certeinly - said:
‘“We were under a misapprehension. . Undoubtedly we have the power,
but we must only exercise the power at all events with the assent, the
consent and goodwill of the people’, but what was the result:? The result
web that no consideration was given to it. We next passed’'s Redolution
asking for a very smell thing in itself. I know how it is exaggerated. T
know how it can be exaggerated. We passed a Resolution that the ban
should be removed on the Khudai Khidmatgar institutions in the -
Nowth-West Frontiar.. What was the answer ? }fbthiug. We passed such‘l
opinion 88 we in our wisdom or prudence thought fit to pass, so far as
the Joint Parliamentary Committce Report is comcerned. The debate was™
undoubtedly sent to Epgland, but.1 shquld likg to kgow whather we have
moved a single individual or by o single inch. the heart of the Govern-
ment subordinate though it be, would they not have moved, if they Had '
regarded their functions in a little more hcnest spirit—of regarding no
other interest in the world as their cwn except the interest of the Indian
people? Have we moved them to action, in responge to all we have
done? We have had the difficulties of our countrymen in other lands.
What has happened? An officer was sent out with & view to investi-
gating the conditions of the Ordinance passed in Zanzibar. The result,
I dare say, is that a considerable amount of money and time have been
spent in correspondence. Have the Government of India, as they might
easily have done, stood out and uotually threatened a rotaliatory measure ?
We are told there is no question of retaliation, snd all'we ean do is to-
request the Colonial Office, and, at the end of that request, you will say:
‘“We regret very much. We did our best in' vour’ cause, -but wo ure very
sorry to say that the law of that particular colony must prevail’”’. In other
worde, our fortunes are entirely at tha disposal of the Government, in
order that this may subserve their own plans. Let me, therefore, appeal
to the Government of Indiw, constituted even under this very Act itself,
to ooncentrate themselves no longer in the' futile task in which they have
been engaged during the last 150 years, of raising 'monev and spending’
it, all the time pretending that it is in the interest of the people. I dure-
say, the soldier can rattle his sword. He can also wag his tongue, but
that is not a matter of any consequence. For many years now, there
has not been any serious danger on the Frontier so far as ome can appre-
ciate and understand. Some of us have read history, though we do not.
know military strategy, and we are fully certain that the bulk of our
money which might easily have been saved for nation-building purposes,
for which it is time to begin, is xtill being &pent under some cover or other-
in other ways and in particular in military training and equipment for
Imperial purposes. It is a case in which vou teke all the moncy that
you can and spend it for every purpose other than the one on which you
ought to spend it, the purpose for which you exist or ought to exist. 1t
is fordthese reasons that I ask the House to accept the cut that T have:
moved.

Mr. President (The Honourable 8ir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Executive Council’ be reduced to Rupee One."

Mr. A: K. Fuslul Buq (Bakargunj cum Faridpur: Muhammadan
Rural): 8ir, I am thankful for this opportunity which you have given me
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[Mr. A: K. Fuzlul Huq.] .

to express my views on & question of such vital and momentous import-
ance both to the administration and the people of India. Notices of
various motions have been given, and, whatever the form in which the ques-
tion is put, there can be no doubt that these motions are intended to
express dissatisfaction with the entire policy on which these annual budgets
are framed and the manner in which the money of the taxpayers is being
spent by those entrusted with the adminietration of the affairs of this
country. The Honoursble the Finance Member is not in his seat at the
present moment, but I wish to convey to him through the proper chantiel
that the budget which he has presented appears to me to have been con-
ceived in a spirit of reckless extravagance and utter callousness to the
economic crisis in the country and the interests of the masses of the
Indian people. The Executive Council regurding whose salary this motion
is being moved . . . .

An Honourable Member: No. Tt is the allowance.

Mr. A. K. Fuzlul Huq: It may be anything. Well, it is something
in connection with some demand of the Exacutive Council, and that is
part and parcel of the Administration, which is hopelessly extravagant.

Now, Sir, in olden days, oriental monarchs used to have a number of
courtiers called musahebs whose duty it was to keep autocrats in good
humour by studied sycophancy and flattery. (Laughter.) When the
British people succeeded to the adiministration of India, their imagins- -
tion wag fired by seeing all around them the relicg of oriental pomp and
spendour, and they thought they might also imitate the previous rulers
of India. They wrote to the Board of Directors at home. The Board
of Directors sanctioned the scheme, but they did not understand the term
‘““musaheb’’, so they sanctioned the creation of Executive Councillors.
Now, so far as the present system is concerned, I have always been of
the opinion that, with the introduction of reforms in the provinces, many
of the Executive Councillors have becoine absolutely redundant and un-
necessary. Take the case of the Executive Councillor in charge of Educa-
tion, Health and Lands. All thase subjects are transferred subjects, and
it passes one’s comprehension to conceive what possible work can an Exe:
outive Councillor have in the Governrent of India desling with these sub-
jects. Then, Sir, take the Executive Councillor known as the Law Mem-
ber. I do not wish to.say anything in disparagement of the eminent
lawyer who fills that office at the present moment, because I know per-
sonally what great sacrifice he has made in accepting that office, but
nonetheless I cannot help remarking that that office also is redundant and
unnecessary. Sir, we are all here as legislators. Some are born legislators,
some are legislators by imitation or e¢xample, some have legislation thrust
upon them, and, as for Government, they have got their legal advisers
all over the country to advise them in matters of law. Considered, there-
fore, from any point of view, this Executive Councillor is redundant and
wholly unnecessary. (Hear, hear.) Similarly with the other Executive
Councillors,and I need not go into details. One Executive Councillor
whom I might tolerate is the Honourable the Home Member, because. he
always reminds us of our own home, and, besides, with the increase
of work in answering interpellations in this Assembly and with the’ re-
pressive laws that are being rigidly enforced, there iz some necessity for
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a Member of the Government to give replies in ctyptic language in order
to keep people off their guard. But, in any cese, the number of Executive
souncillors—and I do not know the exact number,—six or seven, is
wholly uncalled for, aud I wondar if there are not in the Executive Council
‘Members of Government who have not got to dispose of & file once even
in the course of » week. I am not sure, but possibly that is the position.

(At this stage, the Honourable 8ir Frank Noyce rose.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only two minutes more.

Mr. A. K, Fuzlul Huq: Then, leaving aside the number, Sir, the pay
of an Executive.Councillor is most exlravagant. They are getting
Rs. 80,000 a year, and I wonder what they do with this moncy.
(Laughter.) After all, they are human beings, they wear human clothes,
and I do not think they eat chops and cutlets of diamonds and rubies.
Therefore, Rs. 80,000 as pay for cach, raised by taxing the,poor and
destitute peoples of India, is most extravagant, and the giving of such
pay ie most cruel and unjustified in relation to the poor people of India.

Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official): What did
you do with your money when you were a Minister in Bengal ?

Mr. A, K. Fuzlul Huq: T could not hear Sir Henry Gidney, or I would
have given it to him.

Lieut.-Oolonel 8ir Henry Gidney: What did you do with your money
when you werq a Minister in Bengal ?

Mr. A. K. Fuzlul Huq: I would have given it to 8ir Henry Gidney
if I knew his address. (Laughter.) S&ir, T have drawn the attention of
this House to the extravagunce both as regards the number of Executive
Councillors and the high sularies that they enjoy. Now, this question of
high salaries really colours the whole administration and it really colours
the whole budget. I am moving my motions Nos. 311 und 312 mostly
from the point of view of extravagance in the pay and allowances of the
Executive Councillors and their number.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only one motion to speak to—that is the one before the House
according to the arrangement between the Leaders of the Parties.

Mr. A K Tuslul Hug: As I submitted in the beginning, whatever
may be the full scope of this censure motion, it raises the same question
as I wish to raise, namely, the policy of the Government, and whatever
the effect of this censure motion on the policy of Government.

Mr. President (The Honourable Sir Abdur Rahim): 8o long as the
Honourable Member does not claim to move any other motion.

Mr. A, K. Fuslul Huq: No, Sir, T shall confine myself to one of these
cuts, though they all raise the same question—the policy of the Govern-
ment, and, as I have submitted, the extravagance in the number of
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Coureillors and the polioy they are pursuing with. reference to the expandi-
ture of the money they raise in this country. I do not think 1 ne&d. say
much on & questionlike' this on which we on all sides of the House' are
practically unanimous. 'There can be no' doubt that these budgete are’
becoming from day to day more and more extravagant. Only yesterday-
I hagd occasion to look up the budget of the year 1913, and I found the
expenditure in that year was something like -84 créres. Now, theé expendi-
ture has gone up to over Rs. 200 crores (An Honourable Member from
the European Group: *"Not 200!"), and I would like to see the mian:who
csn convince me that the administration has improved proportionately
by even one jot. The reason is that these budgets are framed and these:
items of expenditure are enibarked upon in a manner uttérly subversive
of all the principles of true economics. Sir, the most elementary principle
in evonomics is to take a note of your income first, and to modulate your.
expenditure accordingly. To use a homely proverb, cut your coat acoording
t6 your cloth. The Government, however, first decide upon their cost,
its dimensions, colour and other particulars, and then set about to find'
the cloth. That, 1 submit, is not the proper thing to do. They decide:
upon the expenditure first and use their own tremendous powers to squeeze
out unnecessary money out of the empty pockets of the destitute millions
of India. That is a policy which we all condemn, namely, fiXing’ upon
the expenditure first and then trying'to find out the income afterwards.
That is the reason why all this anomaly happens. In spite of all this big
revenue at our disposal, the monev is not being ‘ufHiged" or spent: foithe
purpose really of the benefit of the people of this country: As has beem
pointed out by the Leader of the Opposition, the major portion of it goes
to fil] the pockets of the officials and ‘their high ‘salovies #ny aHowances
(Hear. heur), and the manner in which those in pewer, who have got the
power to frame the budget, are unmindful of all other interests but their
own is exemplified by the manner in which they hawve réstored the vafary
cuts without consulting either this House or the interests of the real
people concerned. The restoration of the cut was, of course, fully justitied
in the case of men on small salaries, becaure in their case the cut should
never have been imposed, but there is absolutelv no justification for the
restoration of the salary cut in other cases. 1f there was 'money, that
might have been utilised for such purposes as would have helped the poorer
people of this country, but that wns not done; it wns done for their own
purposes, and, therefore, 1 submit, that is alsc subversive of all sound
principles of economy. Tooked at from whatever point of wiew, -Govern-
ment do come in for censure at the hands of this House for the manner
in which the money is raised, the manner in which that money is spent,
and we have selected the Executive Councillors, because, according to the
Constitution, that is the proper method by which we can raise a question
which really affects the Administration as well as the people of this
country. With these few words, Sir, 1 heg to move the motion that stands’
in my name.

Mr, President (The Honoursble Sir Abdur Rahim): That cannot be
sllowed, as the Chair has already informed the House. '

Mz, A, K. Tusinl Hug: Then I support the motion befare t.baHouse.
(Applause.) '
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Sardar Mangal Singh (East Pusjab: 8ikh): Bir, 1 whole-huartedly sup-
port’ the motion moved by the lieader of 'the House. {(VFaices: ‘‘No, no.’?)
1 think if by the House is meant the majority of the House, then 1 main-
tain that he is the Leader of the House. Sir, in wiading up the speech,
the Honourable the Finamce Member said . that the imaginative financiers
generally end up in jail. I congratulate him and the -Executive. Council
that they have carefully and skilfully avoided ending up-in jail. by -the
end of this year, because when they were drawing up the annual budget,
they took leave of their imagination sltogether. 1n-this House, it séems
that the Government and the Opposition Leaders have come to-a sort of
understanding, and to me ‘the understanding appears to be this, ithat this
side of the House has agreed to pay and pay and the other side of the
House has agreed to spend and spend all the year round as they like.
Another clause of this agreement seems to be that this side of the House
has agreed to suy whatever they like, and the other sitte of thé:House has
agreed to do whatever they like. 'In this way, the game goes on. 'When the
Honouruble the Home Member went to the Punjab in the beginning of
this year, he spoke at a dinner party and extended -his hearty: welcome to
the entry-of the Congressmen into the Assembly. But after six weeks we
tind that whatever we say and whatever decisions we sarrive at, they are
all rejected by the Government without assigning any reasons.-.We re-
quested the Government to release the Honourable -Mr. Sarat Chandra
Bose, so that he may be able to participate in the proceedings of this
House. The Government have not even the courtesy to explain.their posi-
tion as to why it is not possible for them to concede to the wishes of the
House. Then, wec rejected the Indo-British Trade Agreement and the
Honourable the Commerce Member has not even the courtesy to say
whether they have rejected our Resolution in consultation with the Secre-
tary of State or not. Then, 8ir, we asked the Government to remove the
ban from the Red Shirts. The Government have not even considered that
Resolution. I agk. in all seriousness, what are we here for? Are we hear
ro hear your taunts and to hear your stories or are we here to advise vou
and to ciiticise vour actions, so that you may, some time at. least, accede to
our wishes also? Sir, T do not know how long this sort of pructice will
continue. This constant 'passing of Resolutions on the one side and this
cons¥ant refusal on the other side will lead this Government to very diffi-
cult times. .People outside are fully realising all this and if the Govern-
ment do not mend their ways and listen to the advice that we from this
side of the House give them, T am afraid, a day will soon come when there
will be a revolution in this country and the other side of the House will
all be swept away and the people will establish their own Government in
this country. If the Government continue to Ao like that, there is mo
opher course open to the people. Then, we also requested vou, Rir, and,
through you, the Home Government, not to proceed with the Tndia Bill
which they were going to do. But not a word has been heard in repl\,: and
not a single man on the Treasury Bench has given any response to our
wishes, and thev are nerrilv going on. ‘The caravan is going on although
the dogs may bark. ‘If this is the way in which the Government propoge
to rule this country, then we, on this side of the House, are obliged to
refuse supplies to you. We are forced to come to this concjusion. From
the manner in which you are menaging the affairs of this sountry and from
theé rmanner in Whith vou ake ocarrying on the udminisﬁ;qﬁbﬂ of ‘this
country. you have completely forfeited the confilénce of the country and we
are petfectly justifiéd in refusing the supplies to the Executive Coincil.
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[Sardar Mangal Singh. ] .
You have imprisoned people without trial; you have passed laws without
consulting the people; you are carrying on the Government in a @esgotnc
manner and, therefore, we, who represent the people, are perfectly justified
in calling you to account. And if you do not listen to us, we must refuse
you supplies and not give you a single pie to carry on the administration
in the way in which you are doing now.

Now, Sir, speaking on behalf of my community, I have to mention
some more reasons to show that you have treated the Sikhs in a very
shabby manner. Take up any Government Department, and it will be
seen that you have not given us our due share in the services of the

country.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Take the Central Public Works Department of New Delhi.

Sardar Mangal Singh: I am coming to that. In the recruitment of
Agricultural Research, and in the recruitment of Central Miarketing Officers,
you have not taken a single Sikh officer. You have recruited more than
30 officers this year, and you have not taken a single Sikh'officer although
highly qualified young 8ikhs with foreign qualifications are available.

Sir Oowasfi Jehangir (Bcmbay City: Non-Muhammadan Urbanj: The:
have not taken even a quarter of a Parsee yet.

Sardar Mangal Singh: In the Home Department Resolution you have
. fixed certain proportions of the minority communities. I have
P2 studied the figures, and I do feel that my Muslim friends are
justified in asking some share in the services, because, at present, they
do not have that share which they ought to have. Then, Sir, coming to
the other minorities which are represented by my Honourable friend, Sir
Cowasji Jehangir and Dr. DeSouza and myself, you have hardly given us
six per cent. I wish to submit that my community is backward in edu-
cation and it is not as efficient and as rich as the communities which are
represented by my Honourable friends over there. (Voices: ‘‘Question.’’)
8ir, I do not grudge that they should also get their proportionate share,
nor do I grudge that the Mussalmans should also get their proportionate
share. What I submit is this, that my community should also get its
proportionate share. During the last 15 years, you have not given us that
proportionate share, because circumstances so happened that we were
pitched against you on every ground. We are being told that since you
are co-operating with the Congress, you are co-operating with the people
of the country, therefore, you cannot expect any favourable treatment.
Sir, we realise this difficulty. Some people always blame us for that.
They say you are giving away the Sikh cause by co-operating with the
Congress. But we cannot sell away the liberty of the country for a mess
of pottage. We wil]l stanq by our countrymen. The Government may
deprive us of our legitimate rights, and, for that reason, I am not going
to play treacherous to my country. (Hear, hear.) Well, Bir, take the
figures of any Department, and you wil] find that in every one of the
Departments, the Bikh representation is very inadequate. In the matter
of the new Constitution, the Government have treated the Sikhs moet
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shabbily. Take the case of the Central Legislature as well as the Pro-
vincis] Legislatures. Our representation hag been reduced in the Provin-
.cial Councils and it has also been reduced in the Council of State and in the:
_Federal Assembly. In fact, our representation has been reduced every-
where. We were not s party to the Lucknow Pact, and we were not given
our proper share. We bitterly complained st that time and we were told
that next time our case would be considered. But when that next time
came, our representution wae decreased still further. In the Punjab,
we increased in the lest census from 11 per cent. to 13 per cent., but our
representation did not increase proportionately. In the Central Legisla-
ture, our representation has been decreased. In the future Council of
State also, our representation has decreased. I, therefore, standing
here and spesking in the name of my community, do strongly protest
that the Sikhs have not been properly treated in this matter. Replying
to a question the other day, the Honourable the Home Member said that
he recognised that there were differential rules in the different provinces.
about the possession and carrying of a kirpan by the Sikhs. There are
different rules in the Bombay Presidency, there are different rules in the
Central Provinces, there are different rules in Burma, there are different
rules in Delhi here, and different rules in the Punjsb and in the North-
West Frontier Province. Here, in this Chamber, I can carry a kirpan three
feet long. I can carrv a kirpan of the same length in Multan, but if I
cross the boundary and enter into 8ind, I am at once hauled up before
a Magistrate and punished. T ask in all seriousness from the Government
of India, why is this anomaly allowed to exist? I very often go to Sind
on husiners. 1 | carry a kirpan three feet long, I will be punished. I
always carry a kirpan of this size. (The Honourable Memher showed his
kirpan.)

Oaptain Bardar SBher Muhammad Khan: You cannot wear it here,

Sardar Mangal Singh: I have been wearing it from the very beginning
and 1 shall wear it in future. If T walk into Sind with the kirpan that
I am at present wearing, I will be arrested and punished. T ask the Gov-
ernment of India seriously to consider whether I am considered to have
changed my religion as soon as I enter a different province. Why should
not the Government of India advise and instruct all Local Governments to
make their rules in conformity with the rules which they have made in the
Punjab and the North-West Frontier Province ?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Bardar Mangal Singh: T have finished, 8ir. The bulk of the Bikh popu-
lation live in the Punjab and the North-West Frontier Province. en
there is no danger in these provinces where the majority of the Bikhs live,
I ask, what is the danger in the Central Provinces or in the Bombay
Presidency where only a few hundred Bikhs live if they carry kirpans? I
say it is only to taunt us and to make ug realise that because we are co-
opersting with the Congress, we are not heard hy the Government. T sav
you wil] hear us, we will continue to co-operate with the Congress and
you shall hear us, otherwise you shall have to vacate vour places from
those Benches. '
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. [Barder Mangai 8ingh.i] e

Another point “that -1 wish to toueh-upon is this. It was wore than
seven yéars ‘back that the Maharaja of Nobha was deported, and, up to
this-time, we have not been told how long he will be kept in -exile. ‘What
:are’ the reasons for his deportation? Are Government prepared to take
“tig° into their confidence? : '

~ 'Dr, Zlauddin Ahmad: T rise to & point of order. Is the Honourable
Member in order in discussing questions relating to un Tndian Btate?

, Mr. President (The Honourable 8ir Abdur Rahim): The Chair does net
think the Honourable Member is in order in discussing questions relating
‘to the Indian Princes. - -

Sardar Mangal ‘8ingh: T bow to'your ruling Sir. I want to refer to
;ertnin things relating to the Army, but T find the Army Beecretary is not
“here. '

Mr. Mohan .Lal Baksena  (Lucknow Division: Non-Muhammedan
Rural): The Maharaja of Nabha is not at present a ruling prince . .

Mr. Prasident (The Honoursble Sir Abdur Rahim): Order, order. The
<Chair has given its ruling and it cannot be questioned.

- Sardar Mangal-Bingh:'T was going to submit, Sir, that the military pen-
sioners were deprived of their pensions during the Akali movement and
" that their cases may be considered now and their pensions restored. With
these few words, T support the motion moved by the Honourable the
Leader of the Opposition, and T hope that all the Members will support
him and thus reject the supplies“for the Executive Council until . they
mend their ways or they are ended. (Applause.)

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
Ruwral): Sir, I am indeed very much grateful to you for giving me ithis
oppertunity of taking part in this debate. I have got a difficulty in me
that I cannot taise my voice sufficiently loud to- be heard in all parts of
the Hause, but, nonpetheless, I shall endeavour, during the short ‘time
at my disposal, to make the fullest and proper use of it. I have listened
with very great amount of interest to what the Leader of the Congress
Party had to say in support of his motion. Personally speaking, there is
none here in -bhis House, least of all an elected Member who. has .any
feeling but that of kindness und respect for. the noble man, the Leader of
the Congress Party, for his sobriety of judgment and his far vision of
things. But if T have followed him closely and if 1 am allowed to have
my say, with regard to the reasone which uctuates -him at -this -ertical
" juneture in . the history of our country to move this metion by way . of
refugal .of supplies. to the Fxecutive-Couneil, 1 rust most hayxobly say.that
I differ from him. My, ressons .ure these. ' :

Here, since 1921, every wue waust have noticed the way in which things
‘were shaping themselwes. As .a.msetter-of fact, it.is .a matter.of hisigry .as
‘to the way in which the Cengress movement has taken its.sbape. .I have
-got a very-large nusmaber of fziends mmongst the members .of the Gangress,
and my relations with them have never been anything but jhat.of one, of
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cordiality, even though I differ from them on important political matters.
If, on this occasion, I do not support them and if I am not in a position
to vote with them, the reasons are that I am rather sceptical about many
matters which are happening in this country. I am a very conservative
sort of man in these political matters. As a matter of fact, I am always
chary as to how I put my feet while making a pace. I have always been
of the opinion that it will not be right and proper to get along in an in-
ordinate hurry with any particular object even in constitutional matters,
and, if, as in the present instance, the Government of India, composed
as they are at present—I must say here, Mr. President, that I do not
hold any brief for them—if the Government of India acting as the Agents
of the Government of England sitting six thousand miles away have not
tried to the best of their judgment to follow the dictates of a Sovereign
Government, as the Congress think, I being a member of a non-sovereign
lawmaking-body, feel that it will not be right, at least for me, Mr. Presi-
dent, to pass any such censure for their laches; for all of their works must
have been done with the only object of doing good to this country. This
is my idea. One might perhaps say that if there was a re-orientation of
the policy of the Government of India to-day, better things might have
come out. But I may perhaps very pertinently ask the Honourable the
Mover of this motion whether they are not giving a premium to constitu-
tional agitation, and, as & result of that, we have got at least & crore of
rupees to improve the condition of the village people. So, Mr. President,
as I said before, if the Congress Party is trying to follow that policy now
and if the constitutional policy looms brighter in their methods now, even
the present Government of India, as it is composed, will not be lethargic
in putting in some more hopeful signs which may please the Congress.
Certain Honourable Members who have preceded me have mentioned many
matters which are certainly relevant, but I should not like to fish in
troubled waters except to mention in passing that, as I owe a debt of
gratitude to my constituency, I would be failing in my duty if I did not
take advantage of this occasion and say something on their behalf. And I
submit that Government would do well to look round and come to &
definite solution. on matters which are responsible for so many cuts and
questions in the House. Unless it is possible for Government to come out
with a bolder policy, I think the goal even of the Congress Party is not
likely to be achieved. And my one word to the Congress Party would be
that, if they want to bring about a balance in the administration, they
a8 & majority party should come to the rescue of the Government of India
and help them in the solution of these matters.

There are one or two other matters which are of crucial importance
so far as I am concerned. With regard to the civil aviation policy, I may
say that it requires re-orientation. I have put down some cuts in regard
to that matter . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must remember that this is not a motion in which any particular
grievance can be ventilated. 1t is for. refusal of supplies to the Executive
Council.

Mr. Muhammad Anwar-ul-Azim: Thank you, Sir. My submission is
that certain matters which should have been looked into by Government
have not been so looked into so far.

b
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{(Mr. Mubhammad Anwar-ul-Azim.]

Sir, I think there is a great force in what Sardar Mangal Singh said in
regard to the position of his people, and, he has my good wishes, and like
him, I want to say something about the position of my people and the
constituency I represent here. Our complaint is that we are not properly
represented in the Government of India Secretariat. This was, as you will
remember, debated last year also in the Simla Session, and the Honour-
able the Home Member came out with some excuses. But if we represent
about 42 per cent. of the Muslim population of this country, it would not
be improper on our part to ask them to be just and kind to us at least in
the matter of balancing the administration. I am not afraid of pleading the
cause of my people although there may be leaders on the front Benches
who are afraid of bringing that matter to the notice of Government. My
last appeal to Government is that when a class of people helps them to
bring in order and progress, it is just and fair for them to expect that their
just demands will receive more favourable consideration at their hands.

Sir, I do not know whether, as an unatteched Member, I shall have a
chance of speaking about the position of the small province on the frontier,
namely, Baluehistan. I have a cut motion with regard to that, but my
position is that if the Government in England are so generous as to bring
about a millenium by the introduetion of the Federation, even including
the Indian States, they should not grudge this privilege to the small from-
tier province of Baluchistan. They bave fought for them and given their
lives for them in sesson and out of peason; amd if the Gowernment in
England are generous enough to give a first-class Constitution to Burma,
I submit that it will not be graceful to be tardy and niggardly in refusing
the reforms to the people of Baluchistan. I happen to have some Baluchi
friends, and my impression is that they are all first-class loyal people,
and if you give them a chance, I can assure the (Fovernment of India that
they will give a very good account of themselves. If Government on the
contrary keep them under Ordinances and are always suspicious about
them, I can assurc you, it will have a very bad vepercuesion and the
history of Ulster may be repeated there. = With these words, 8ir, I

feel very sorry that I am not in a position to support the motion of the
Honourable the Leader of the QOpposition.

The Assembly then adjourned for Lunch till Twenty Minutes Past Two
of the Clock.

The Assembly re-assembled after Lunch at Twenty Minutes Past Two

of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
Chair.

Mr. Muhammad Aszhar Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): 8ir, I am sure the cut motion which has been so ably moved
by the Leader of the Opposition and the way in which he has moved it
and the way in which ge has expressed himself will carry weight with
this House in carrying it, inasmuch as it is not directed towards any
individual of the Government of India, but is meant to oppose the policy
of the Government of India so far as the budget proposals every yesr in
this House are concerned. We know it all for a fact that these budgets
ghould 'bé produced in order to ameliorate the condition of the masses of
our country. We all know that the fountain head of all revenues is the
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masses. We all know also that the way in which the expenditure is
being incurred by the Government of India is not at all satisfactory and it
has never been satisfactary so far as the masses and the public of India
are concerned. These cut motions, it may be said, are not only to criticise
the Government but these are also a sort of censure on the present policy
of the Government of India. I say it on the floor of this House that these
cut motions are really meant to censure the Government of India for their
niggardly policy towards the masses, and I shall presently show in what
way it is niggardly and how it is considered by the masses of India to be
a sort of tyrannical policy.

This policy of the budgetary position of the Government of Indis, we
feel, is not only extravagant, but, to a certain extent, it amounts to
criminality. We find that there is always en inerease in taxation: there is
always increase in the indebtedness; there is always an increase in the
army; there is always an increase in the forward policy of the Govern-
ment of India; there is always an increase in the salaries and allowsnces
of the officials: it may be that the salaries of the Executive Council Mem-
bers is not always increased, but that is because it has already reached &
point from which it is difficult to increase, and, I am sure, if it could be
inoreased, it would have been increased. At the same time, our friend,
Bir Leslie Hudson, the other day, in this House, said that the Honour-
able the Finanee Member could be likened to Mr. Snowden. I wish our
friend were a Snowden in this country. We all know what services Mr.
Snowden hes rendered to his nation. I wish the Honourable the Finance
Member could prove while he is in India that he could be a Snowden;
but our own belief is that he can never be. The policy of the Government
of India is that of Whitehall and the policies enunciated in this country
canrot make even a fresher from England or even one of that blessed
service, the Indian Civil Service, sympathetic to the conditions prevailing
in this country. I have been hearing encomiums after encomiums, praises
after praises and thankfulness to the Honourable the Finance Member for
a small iten—a drop in the ‘0ceam—which he has very kindly set aside for
the whole eountry this year. That is the item of a crore of rupees, and,
I know and believe that it has been done with the agreement and con-
sent of the Executive Council of the Government of India. I find that
if we divide this one crore among the 700,000 villages of Indie, it comes
only to about Rs. 14 per village or something like that. Do the Govern-
ment of India really roalise what this Re. 14 is going to give to each village ?
Do the Government imagine really that it will bring any sort of ameliora-
tion in the conditions prevailing among the tenantry or the landlords resid-
ing in these 700,000 villages of India? Again, if you divide it on another
basis of acreage—I am not a mathematician like my friend, Dr. Ziauddin
Ahmad—but if you take it according to gross acreage of land under culti-
vation at present—which, 1 think, is about 260 millions of acres—it comes
to about 2§ pisas per acre. If I am wrong in my figures, my friends magy
correct me: and this, I say, is & driblet, a drop in the ocesn and is
certainly not in consonance with the large amount of revenue which the
Government receive from the poor villagers of this country. When I realis-
ed this in my own heart, I found that it was really a disgrace for us here
today to sanction this one crore for the whole of this country, with millions
and millions of people. When you derive large incomes from the villagers,
you ought to give something at least to them to eat and to clothe their
children. I attribute the whole of the situstion to the ignorance of the
Government of India of the real conditions of the people of this country.

D2
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Sir, if they had sense enough in them, and if they had only reslised what
they were doing for the people of India, they would have learnt that the
public opinion says that what they have allotted for the village uplift
movement is merely to retard the progress which the country is likely
to make under the guidance and leadership of Mahatma Gandhi. The
figures which I have quoted to show that there is to be no proper organisa-
tion except Tehsils which is going to undertake this village uplift move-
ment; but it is proposed to put a sort of brake in the way of those who
really want to ameliorate the condition of this country. S8ir, I remember
the days when takavi was distributed by the Government and the way in
which it was realised from those who took through the Co-operative Depart-
ment, and I also remember the extent of suffering that the people generally
had to face under that takavi system. I feel, therefore, 8ir, that the
amount allotted by the Government for the so-called benefit of the people
will not help them in the least; on the other hand, this sort of tardy
attempt on the part of the Government to help the poor villagers is bound
to give them the greatest possible trouble. At present these poor people
are sitting quietly at home, no doubt they borrow money from the money-
lender, but they are not worried by anybody except perhaps the bankers,
but the moment this money is distributed, the moment this money filters
through to the villages, I assure the Government that it will lead to great
trouble and worry to the poor villagers. Of course, some of this money
will go into the pockets of the village patwaries and kanungoes and some
other small and high officials, but if this money is to be realised, I am sure,
it will lead to the same trouble which occurred when attempts were made to
realise the takavi loans.

Sir, I do not want to discuss the Ottawa Agreement, but 1’ say
that it was drawn up with the consent of the Executive Council and
if only the Executive Councillors had realised what would be the result
of such an agreement and if they had only -advised the Government
at Home of the disastrous effects of the Ottawa policy, things
would have been otherwise. What has happened since the Ottawa
Agreement was passed? Our exports have decreased and our treasuries
have become depleted. Every one knows how gold is going out of India,
every one knows how silver will suffer now by the so-called relief of taxa-
tion and every one knows how the agricultural prices have fallen; how our
industrialists are suffering. Go to any shop at Connaught Place or Chandni
Chowk, and ask any trader how he gets on, and you will find that every-
body will say that there are absolutely no profits. Now, what do you
find in the Government of India Bill which was drafted with the aid of
the Executive Councillors ? You find there is absolutely no trust in Indians,
while we are expected to trust and obey the iron rule which is at present
going on in the country. In these circumstances, how can you expect
Members on this side to vote for such items as are mentioned in the
budget. Now, why is it that cven the Indian Members of the Executive
Council are not representing the true conditions prevailing in India to
our rulers in England? It is because they do not care, they get very
high salaries, they live in palatial houses, they get every kind of comfort,
with the result that they are out of touch with the masses, and they can-
not renlise what the sufferings of the poor people are, they are absolutely
callous to the real conditions prevailing in this country. I have not much
to complain of those British friends who have come ,all the way to rule
over us, but my grievance is against our own Indian friends, our Indian
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Ministers,—I don’t mean the present Ministers only, but I mean the former
Ministers and those who will succeed the present ones,—they may not
be called Ministers, but they may be called by some other name,—but all
the same they will form part of the Government machinery.

Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Member’s time is up.

Mr. Muhammad Azhar Ali: Sir, I have not much to say now. Al I
say it that the tactics hitherto employed by the Government will no longer
appeal to the masses, and I am sure that we, the representatives of the
masses, who are truc to their salt, who are irue to their constituencies, are
bound to oppose these budgetary items.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Sir, I rise to support the motion moved by the
Honourable the Leader of the Opposition. Sir, our grievances against the
Executive Council are many. Some of them have been related by my
friend, Mr. Fuzlul Haq, Sardar Mangal Singh and others, and it is really
impossible to deal with all these grievances at length wiibin the iimited
time at our disposal, but, Sir, I have noted a few of our principal grievan-
ces,—for instance, the policy of taxation, the continuance of the emergency
taxes, of emergency surcharges, the policy of repression in general and the
treatment of detenus and political prisoners in particular, the policy of
non-Indianisation of the superior services, the want of a constructive
economic plan to raise the level of commodity prices and their inertia to
fight the agricultural distress and economic depression, their palicy with
respect to the export of gold, their attitude towards the unemployment
problem in the country, their policy of trade agreements with foreign
countries in defiance of public opinion, their attitude towards the Legisla-
ture and their indifference to it, in fact their supreme contempt for public
opinion on all matters. These are some of the grievances, but there is one
other grievance which I want to emphasise today in this House, T am
referring to the attitude of the Executive Council in regard to the communal
decision of His Majesty’s Government so far as the Punjab and Bengal in
particular are concerned.

Now, Sir, the foundation of the whole structure of this new Constitution
is communal electorates. That is a system of electorate and representation
which has been condemned by the Montagu-Chelmsford Report, condemned
by the Simon Commission, condemned by the Joint Parliamentary Com-
mittee Report, condemned by all Nationalists, Muslims included, condemned
by the Congress, condemned by the Liberals, condemned by the Hindus
and the Bikhs, and, last, condemned even by :the Bengal Legisiative
Council. What, after all, do the Bengal Hindus want? They do not
want any weightage, either because they are an influential community or
they are a minority community. All they want is joint electorate without
reservation of seats, and that on the population basis. I do mot think
that any dispassionate and unbiassed critic can find fault with that pro-
gramme. What, however, aré the provisions made in" the Communal
Award with regard to that province?

Mr. President (The Honoursble 8ir Abdur Rahim): 'The Chair under-
stands that the motion is for the refusal of supplies. If the Honourable
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Member supports that, there is no question of ventilating a particular
grievance, as the Chair has already pointed out. Of course, the Honour-
able Member is entitled to support or oppose the motion; that is another
matter. But this is not the motion under which a particular grievance
can be ventilated,—the Chair thinks there will be other occasions if the
Horourable Member wants to, but not under this particular motion,
This motion is for the refusal of supplies altogether.

Mr, Akhil 6handra Datta: T bow down to your ruling, Only with your
permission, let me give my reasons. [T say I support this motion for refusal
of supplies. . . . .

Mr. President (The Honourable Sir Abdur Rahim): On one of these
grounds? :

"Mr. Akhil Ohandra Datta: ‘Yes, because I have got grievances, 1 have
got many grievances, and this is one.

Mr, Pregident (The Honourable Sir Abdur Rahim): Then the Hohourable
Member can go on.

Mr, Akhil Ohandra Datta: The provision for my province of Bengal is
communal elestotate for the majority community; reservation of seats for
the majority community; weightage for some minority communities, Euro-
peans for instance; weightage for the majority community, but no
weightage for the Hindu community; Hindu representation not even
on population basis. The result is a fixed Statutory majority,
und that too, on communal electorate, unalterable by an appeal
to the electorate. T may inform Honourable Members of this House
that all the enlightened Muslims, all {he natiomalist Muslims. the
All-India National Muslim Conference, the Bengal National Muslim Con-
ference, the United Provinces National Muslim Conference and the Punjab
National Muslim Conference—they have all declared themselves in most
unmistakable terms for the joint electorate and have condemmed separate
electorates.” Now, Sir, under the existing Constitution—I know that this is
rather an unpleasant matter. I know it, I feel it, but my only justification
is, as Honourable Mambers are aware, that I have come omi the ticket of
the Nationalist Party.

Pandit Govind Ballabh Pant. (Rohilkund and Kumson Divisions:
Non-Muhammadan Rural): But all this is not relevant here.

Mr, Akhil Ohsndza Datta: No. There is no question of relevanzy. I
feel that I shall be failing in my dutby if I do riot present the casé of Bengal
on this point. Neow, instead of giving my own opinion and my own sub-
mission on this matter, I shall take the liberty of referring to the opinien
of as many as nine Members of the Joint Parliamentary Conimittee.

8ir Cowagil Jehangir: I rise to a point of order. We have already
received a ruling that on a cut motion the future Constitution cannot be
discussed. My Honourable friend is evidently going into the future when
he talks of the Communal Award, which is a gqhestiofi of the ‘fo#ure and
nob of the present. ¥



THE GENERAL BUDGET—LIST OF DEMANDS, 1838

Mr. Akhil Chandra Datta: My grievance is against the present Executive
Council as regards their attitude with respect to this matter. The other
day, they cast their vote in favour of that Communal Award, and, there-
fore, I have a grievance against the Executive Council.

Iir. President (The Honourable Sir Abdur Rahim): As regards the point
of order raised by the Honourable Member, Sir Cowasji Jehangir, the
Chair thinks that what Mr. Akhil Chandra Datta is endeavouring to do is
to give reasons in support of his attitude that the supplies should be
refused for the Executive Council. Among other grounds, he says that the
Executive Council has failed to discharge its duty with respect to the
Communal Award, that is to say, it has perhaps failed to recommend to
the Secretary of State, and, by its vote, has given its support to the
Communal Award. From that point of view, the Chair is not prepared
to say that this question is irrelevant.

Mr. Akhil Ohandra Dafta: Now, I was placing before the House the

considered judgment of as many as nine Members of the Joint Parliamentary
Committee. They say:

It is one thing to eomcede separate communal electorates for the purpose of giving
minorities veasonable i1epresentation im the various Legislatures; it is am entirely
different thing to employ the system for the purpose of conferrring upon a majority
community in any particular province a permanemt majority in tge iegiahture un-
slterable by any appeal to the electorate. Buch a course has never hitherto been
adopted. It was conmsidered and rejected by the Statutory Commission who declared
that a claim submitted to them which in Bengal and the Punjab would give to the
Moslem community a fixed and unalterable majority in the general constituency seats,
was one which they could not entertain; ‘it would be wunfair’, they wrete, ‘that
Muhammadans shoald rétain the very comsiderable weightage they now enjoy in the
six provinces and that there should at the saine time fn imposed, ih face of Mindu
and Sikh opposition, a definite Moslem majority in the Pumjab and in Bengal un-
alterable by any appeal to the electorate’’. This is the position which will arise if

the_distribution ef suate proposed in the White Paper for the Legislafive Assembly
of Bemgal, is given effect to.”

It will be interesting to know who these nine Members arc. Among
them, there is the Marquess of Salisbury, Lord Zetland, an Ex-Governor of
Bengal. . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only ome minute more.

Mr. Akhil Ohandra Datta: My Honourable friends arc relieved. Just
one or two words in this one minute. One ground given in the Joint Parlia-
ment Committee’s Report is that the people have given their acquieacence.
In this connection I would simply point out the result of the last election in
Bengal. All the Hindu seats have been captured by the Nationalist Party,
not one exeepted. It will not be improper to refer to the verdict of the
Bengal Legislative Council. Then, there is the clear attitude of the
Punjab, Sind and Berar on these questions. Just one more ward, and
T shall have finished. Who is responsible for this? The common fallacy
is that it is purely a fight between the Hindus and the Muslims. 1 say
“No”’. Tt is not, because the maximum demand of Mussalmans in Bengal
was for representation on s population basis. That was the resolution
of the All-India Muslim Conference held at Delhi in January, 1929, buf,
as a matter of fact, something more has been given to them. As many a8
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ten seats have been given to them in the Provincial Legislature in excess
of the population ratio. Is it out of love for the Muhar_nma.da,ns? I
appeal to my Muhammadan friends to consider whether that is out gf love
for them that this excess representation has been given to them in the
Award. I say, it is not out of love. Tt is out of a sinister motive, namely,
to divide the communities and to keep them in a position of armed neutra-
lity, so that a united nation may become impossible, so that there may
never come a time for responsible government.

An Honourable Member: Who is responsible for this?

Mr. Akhil Ohandra Datta: Sir, my time is up, and so I cannot deal
with the matter fully. I hope I shall have occasion, hercafter, to discuss
this matter with that fulness which its importance demands.

Mr. ¥. E. James (Madras: European): The speech of my Honourable
friend, the Deputy President, illustrates the difficulty which is bound to
exist in dealing with this particular motion. The motion .relates not so
much to specific matters as to a large number of general matters which
have been raised in the course of this discussion, and my FHonourable
friend, the Deputy President, hos added to the already long list of matters
which are to be considered when vating for this particular motion, the
very difficult question of the Communal Award. I do not propose to follow
him in that strain. What I do proposc to do is to deal with the speech
of the Leader of the Opposition, the leader of the Socialist Party and to
point to two particular phases of his speech, with which I shall attempt
to deal in the very brief time at my disposal. '

Now, Sir, the speach of Mr. Bhulabhai Desai ean be divided into
two parts. The first part was of a very general nature expressed in
language which was perhaps much inore venomous than the language
which we are accustomed to hear from him—general statements dealing
with the budget, condemning the whole system whereby the finances of
the country are managed, failing to put fcrward any alternative proposal,
in fact disclaiming either any intention of doing so or any responsibility
for doing 8o and dealing with the position of the Government as though
the Government were in fact a Government responsible to the Legislature.
It was only in the second part of his speech, which occupied by far the
least time, that he dealt with specific matters in regard to the action of
the Executive Council relating to certain Resolutions or motions which
have been carried by a majority in this House. Now, Sir, I remember
having the honour of delivering a speech almost on the first day of this
Bession, when I said that we walcomed the presence of our Congress
friends in this House and hoped that, as the Session progressed, we should
come more and more to understand our respective points of view.
I still hold that view and what T say now is in an endeavour to ascer-
tain from the responsible spokesmun exactly what is the role they are
now playing in this House¢ and what is the role they intend to play in
this House. The members of the Congrass Party cannot have been un-
aware of the constitutional position of tlis Assembly under the present
Government of India Act when they stond for election. .They cannot



THE GENERAL BUDGET—LIST OF DEMANDS, 1837

have been unaware of the fact that the present Government of India is
a subordinate Government, that the Governm General in Council is a body
which ie independent of and not responsible to the Legislature, that under
the existing Constitution the role of an Opposition is confined to one of
criticism and influence, and that, although its role is confined to two parti-
cular functions, its powers may yet be coneiderable. Honourable Mem-
bers who have been in the House longer than I have, when thoy go
through the history of the proceedings of this House, will recognise the
fact that whera the Opposition has dcne its work, in accordance with the
functions which are allotted to it under the present Comstitution, in a
spirit of critical but constructive co-cperation, in ‘those periods, the Gov-
ernment has been most responsive; whareas, in those other periods where
a different line has been taken, where the policy of those who are in
Opposition has been mostly one of obstruction, the executive has been in
faot less responsive to the lwegislature. That is not only illustrated by
the history of this present Legislature, but is also illustrated by the history
of the Legislature in some of the provinces and particularly in Bengal
where these two processes, during the past ten years, have been in opera-
tion. It may be said that the difiiculty under the present Constitution
is that the majority of the House is without power. I do not entirely
agree with that. The majority in this House has considerable power which
it exercises in various ways-—through questicns, Resolutions, through its
power over finance, through its work upon Standing Committees, through
its indireot contact with the different heads of departments of Govern-

menb.
An Honourable Member: And the result?

Mr. F. E. James: My Honourable friends expect results to take place
within the short space of six wecks. My whole point is this that if they
are prepared to work the Constitution which they have voluntarily come

into. ...
An Honourable Member: No.

Mr. ¥. E. James: . . . . in the spirit of that Constitution, then they
will find the result will be an increasing responsivencss on the part of the
executive. If, on the other hand, they are not prepared to work this
Constitution and this Legislature in the spirit of the Act and in the spirit
of its powers, then I would like some Honourahle Member holding a res-
ponsible position in that Party to tell me why did they come in at all.
It is information upon that point that 1 want to get from the Honourable
Members on the other side. T am not using this argument as a purely
debating argument,.

An Honourgble Member: You are!

Mr, ¥. E. James: | am using this argument in a spirit of genuine

3 re inquiry, because we want to know and we have a right to know
" what is going to be the attitude of this Party towards the
Constitution which they have voluntarily come under ss e result of the

last elections.
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Then, Sir, there is one more point. I am sssuming for a moment
that my Honourable friends stood for election and came imto this Legis-
lature voluntarily, knowing full well its limitations, knowing full well its
opportunities and its powers, knowing full well that the Executive Council
is not responsible to this Legislature. but only responsible to the Secretary
of State for its actions and being unable, under the present Constitution,
however we might wish it, to divest itse of that responsibility, or to
share that responsibility with the Legislature. I submit, therefore, that
the argument which seemed to ke imphed in the Honourable Mr. Bhula-
bhai’'s speech, namely, that the Fxecutive Couneit deserves censure for not
acting as a responsibla Government, respontible fo this House and through
this Elouae to the cotintry, is an unfat ergument to use, in the cirecum-
ptances. Now I could understand my Herourable friend’s using the
occasion to say that *‘this Constitufion does not give us powers, we are,
therefore, dissatisfied with it, we, therefore, refuse to work it until we
get another Constitution which gives us powers’’. I can understand that
point of view, and I would say that that is a logicul point of view. But
I cannot understand the point of view of those who come inte the Consti-
tution voluntarily, as I have said, and demand to censurq the Government
of the day for not being responsible to the Legislature, when they know
perfectly well that, under the Constituticn. they have not the power to be
responsible even i they wished to. Therefore, Sir, I #nd that this vote
is not only unreal in the sense that it coversn a vast mrmber of subjects,
and, that, everyone who has a grievance may. therefore, vote for # in
order to ventilate his own grievance, but owing to the lead given to the
discussion by the Leader of the Opposition is unfair in regard to the
position which we occupy under the present Constitution. I would repeat,
Sir, my argument that if my Honourable friends of the Socialist Party
did not want . . . . .

Mr. M. Asat Ali (Delhi: General): Who are the Socialist Party?

Mr. F. E. James: Well, after my Honourable friemd, the Lerder of the
Opposition’s speech, I thought they were the Socialist Party, but perhaps
some of his colleagues oven now are regretting the tons of thaé speech.
However, 1 will not attribute the word ‘‘socialist’’ to the Congress Party;
I will call them the Congress Party. Now, my argument is this that,
if the members of the Congress I’arty ure determimed not to work ‘this
Legislature for what it is worth, in the spirit of the Government of India
Act, why did they stand for election and why did they undertake the
responsibility of becoming its Members? (A4 Voice: ‘‘In order to expose
the Government''.) If, on the other hand, realising its limitations, ac-
cepting the spirit of the Constitution as it is, looking back upon the work
of this Legislature—and I stili believa lndia can be proud of its work
in past years—I can say that, although T have only been a Member for
a very short time and [ am thinking of the period when this TLegislature
first came into operation—if they are prepared to work that Constitution,
to work this Legislature (A woice: ‘‘Bubmissively’’), in the spirit with
which the previous Houses hdve worked it, then I am perfectly sure
that, increasingly, the executive of the day will become more and more
responsive to the Mambers of this Assémbly. (Ironical Opposition Cheers.)
‘Bir, I shall make only one other observation, and it is this that, when
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the time comes for the vote to be taken upon this issue, if I understand
the Honourable the Leader of the Opposition aright, the issue really is
that the Executive Council is not acting as 8 body in the way in which
it would act if it were responsible to this House—if that is the issue,
then I claim that a vote in favour of this motion is utterly unfair to the
Executive Council, which is bound in its position by the Government
of India Act and which cannot share its reeponsibility with this House.
(Loud Applause.)

Mr. Sham Lal (Ambala Division: Non-Muhammadan): (Applause.)
Sir, I rise to support the eut motion moved by my learned Leader. I rise
to support it, not be¢ause I want any speeial privileges for any community
or for any province. I rise to support this motion, because the executive
88 now constituted is net responsible to this country. They are simply
the usurpers. We have got no right to vote against their salaries, but my
submission is that not a single pie for their allowances should be allowed
to these Executive Councillors. 8ir, mniy friend, the Honourable Mr.
James, said that the Congress knew that these Executive Councillors were
not responsible to the people, and, if so, why did they stand for election ?
He asked: ‘Is it fair on their part, having stéod for election under the
Government of India Act, to adopt this attitude? They knew that the
Executive Councillors are not responsible’’.

Now, Bir, & nation and a people who have to rise and to fight against
an enemy cahnot be bound by the rules of fairness laid down by the
opponent. Our programme is there. We shall sttuggle even under the
present and the mew Constitution; we dte nét going to accept it, and we
would make it difficult for you. Those who bekeve in Imperial domina-
tion and exploitation ereate such sircumetances and then say: ‘‘it is not
fair on your part!’” Bir, we are being explotted, we ure being crushed, we
are being repressed, ahd they are appealing in the name of fairness and
justice and saying that we should grant salaries and allowances to the
Executive Councillors! My submission is, Sir, that that coin has still to
bo mintéd which the Congress would grant to these Executive Councillors.
(Heat, heat.) Leét them take it by force, with the help of their army and
ﬁolice, but we would not be a party to our own humiliation. (Hear,

ear.) We Humiliate ourselves by granting allowances to those who are
still keeping the two idols of the people in jail,—Khan Abdul Ghaffar
Kban and Jawsharlal Nehru. (Loud and Prolonged Cheers.) You may
gloat over if, you may please yourself that you have crushed this move-
ment, but the heart of India, I say, is with these people. We really feel
ashamed that we have to come to the Assembly and discuss these grants,
and that we are not in our places somewhere else. 8ir, what are those
illustrious people thinking of it all? I, of course, cannot imagine this,
that we should ignore all those things. Sir, you do not take into consi-
deration the feelings of the people, and you appeal to the people in the
name of fairness!

8ir, while taking part in this debate I am rather reminded of what
onee Frederick the (Great ssid when he read a poster against himself:
My peoplo atid I have comne to an agreement. I can do what I like and
they can say what they like'’. That is what ke said. 8ir, this constitu-
tlorialism of our friends has produced a eense of security for the Govern-
ment ahd the Government think that they cah do whatever they can,
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because there are constitutionalists, because there are supporters like my
Honourable friend, Mr. James, to quote rulings of law that it is not fair
on our part, and so on and so forth. 8ir, where is the question of fairness
for a struggling nation? Where is the question of fairness for a people
who have been exploited for the last 150 years? Sir, we know no other
fairness. The only fairness that we know is that this Government should
and must exist for the people of this country, and every pie they should
raise should be spent in the interests of this country. Sir, I remember
the story of a Jat in my district—what he said to the district officer when
the district officer warned the Jat against the dangers of joining the Civil
Disobedience Movement. The district officer was telling that Jat: ‘“Well,
if this Civil Disobedience Movement succeeds, there will be no military
and there will be no police. You will all be looted and there will be &
war. What will you gain by the Civil Disobedience Movement?’’ The
Jat gave him a very good reply. He said: ‘“My property is being sold
for the realisation of land revenue and I have not got & penny left in my
house. Of what use is this army and the police to me? ILet there be
anarchy. Anarchy is for me now when I do not get sufficient to eat. I
am starving and I consider this to be an anarchy and disordered Govern-
ment for which you are enjoying sumptuous dinners in Delhi and keeping
a cordon of police and army around you and will not let e in. I do not
want this army and the police.”” 8ir, the question that the masses put to
this Government is this: What do the poor people, who form 90 per cent.
of the population, require this military and this police for? If your budget
provides for these 90 per cent people, then certainly it would be justified.
But it does not do that. And I am now coming to that one crore of rupees
which you are going to spend on the masses. I will give you an instance
to show how this uplift money is going to be spent. But the question I
wish to put to you is this. Is this a budget in the interests of the people ?
Is this a budget by the representatives of the people? If that is not the
case, we cannot accept it.

Now, Sir, certain gentlemen have showered congratulations upon the
Finance Member. They have talked of his sincerity. I do not want to
say that he is insincere. I need not say with regard to any Government
Member that he is insincere. What I submit is this. We know how
human nature develops. A persistent course of “exploitation leads the
exploiter to believe that his exploitation is just. I have seen it in the
case of a money-lender; I have seen it in the case of a zamindar; and I
have seen it even in the case of a lawyer extorting high fees from his
clients and he never feels that he is exploiting them. In that very sense,
these Executive Councillors and these high salaried Government officers,
leading a princely life and getting Rs. 6,000 a month and all these allow-
ances, have begun to believe that their exploitation is quite just, and those
who interfere with it and those who disturb it are an unruly people and
civil resisters fit to be detained in jail. This is what they sincerely believe.
T do not say that they have got any grudge against us; I do not say that
they want to humiliate us; I do not say that, and I do not believe in it.
But what I say is this, that a systematic course of exploitation for 150
years has led these people to. believe that they have got a right from
Heaven and they can exploit the poor people. They csn disarm them;
they can shoot them in their own interests; they can rob them in their
own interests; and they can tax them in their owa intereats.- That .is
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their mentality and in that respect * they are sincere. But shame on
Indians who are being exploited that they have also begun to believe in
the justice of this exploitation. 8ir, this course of exploitation not only
demoralises the exploiters, but it also demoralises the exploited. It creates
a state of mind in the exploited, and they begin to believe that the
exploitation is just. = 'We have seen it in the case of the depressed classes.
When we want to treat them well, when we ask them to sit in the chair
and when we give them certain things to eat, they say: No, no; it is all
right; they do not accept them. But they call us benefactors. It is only
a question of restoring something to them, but they think we are their
benefactors and they deserve that exploitation. I, therefore, think, that
this accounts for these congratulations being showered upon the Finance
Member. The whole money is being taken away in one shape or the
other and the poor people are starving and the representatives of the
people are showering congratulations on the Finance Member and giving
him credit for sincerity. For this state of affairs the ruling class is not
responsible. For this we are responsible. We have developed that state
of mentality. Even those persons who shower congratulations, 1 do not
call them insincere. That state of mind has been created. But there is
another class, in addition to the exploiters and the exploited, who know
everything and who always sing the praises of the Government and who
call England their home. 8ir, I remember the case of a Brahmin who in
a public meeting, in the days of war, sang the praises of the British
Government and the British army. When he came out of the meeting, I
told him by way of a joke: ‘“Well, Panditji, if Germany comes and con-
quers India, what are you going to do?”” He brought out another poem from
his pocket and said: ‘‘I have got another poem here for their praise’’. So,
Sir, there is that class which will always be ready to shower congratula-
tions and praises on Iinance Members. Though this class also consists
of sincere people, I think the Government should be afraid of that class.
I alsc remember how a wealthy man believed that his case was just. A
money-lender brought his suit for Rs. 400 in & civil Court. The defend-
ant was a soldier who had sent the money by money order. 8o, he called
the postmaster as a witness and proved his payment and the suit of the
money-lender was dismissed. I actuelly heard him crying in the
verandsh when the suit was dismissed. He was saying: *“‘Look at this
injustice. This Government keeps papers which are more than three years
old. I counted upon the fact that the receipts must have been destroyed’’.
My submission is that this course of exploitation spoils even sincere
people. They begin to believe that others are there to be crushed; others
are to pay and we are to get. Unless that mentality is removed, thoere
can be no understanding; there can be no co-operation and there can be
no working of the Constitution. The Government say that they must have
British people: their standard of life is very high and their organisation
and their adninistration is efficient. Though the income of my house
may be Rs. 400 a month, this manager on Rs. 1,000 a month must be
thrust upon me. What I say is this: e is a very good manager, a very
good organiser; he has fought great battles; he fought perhaps for demo-
oracy and he is quite efficient. I admit all that. But what am I to do?
How am I to pay him? My family cannot starve. I cannot have my
goods sold for the payment of this mansger. Therefore, what I want is
that this capable and efficient manager should be removed and the charge
of my house given to me. But he says: In the name of efficiency and
in the name of security of services, I must have sall this money.
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has only one minute more. ’

Mr. Sham Lal: Sir, the question is very simple. My position is that,
so far as the Congress Party is concerned, it has never put forward any
claim for co-operation. I can only co-operate with this Government
when there is a change of heart, when the spirit of domination and the
spirit of exploitation goes away. We are not against Englishmen, nor are
we against Anglo-Indians. We want them as friends, but not as usurpers,
not as exploiters drawing Rs. 6,000 a month. If they want to serve in &
missionary spirit and if they are prepared to adjust themselves to Indian
standard of living, they are quite weloome. If a Kashmir plant wants to
grow in Delhi but would not adjust itself to the water of the Delhi wells,
we cannot have that plant. Let it be taken to Kashmir where it osn
flourish well.

In conclusion, I can only say that I support this motion, because it is
a motion for refusal of allowances to the executive officers who are not at
all responsible to the people of India. (Applause.)

8ir Ghulam Hussain Hidayatallah (Sind Jagirdars and Zemindars:
Landholders): Sir, I heard the eloquent speech of the Leader of the
Opposition, who complained of heavy taxation, extravagant expenditure
and that nothing is being done for the people; but in his peroration, he
explained to us the object of his cut. The object of his cut, he told us,
was that on more than one occasion the Treasury Benches have flouted
the decisions of this House. I heard, after that, my Honourable friend,
the ex-Minister, Mr. Fuzlul Huq, who said that two Honourable Members
on the Treasury Benches were not necessary, and they were, one the
Law Member and another the Member in charge of Education, Health
and Lands. That is, my Honourable friend wants that one of the nation-
building departments like Agriculture should be abolished in the Govern-
ment of Tndia, because 8ll these are transferred subjects. Well, 8ir,
1 cannot reconcile the argument of the Leader of the Opposition with the
argument of the ex-Minister who says that these nation-building depart-
ments are the concern of the Local Governments. May I ask my Honoue-
ble friend, the ex-Minister—at present I see he is not here—-had this Mem-
ber not been in charge of this Department, who would have advised the
Finance Member to provide a crore for rural uplift? Who will hereafber
advise the Finance Member to give larger grants to these nation-building
departments? At the same time, my Honourable friend complained about
the fat salaries of the Executive Counecillors. Well, Sir, it does not lie
in his mouth and my mouth to speak like this after having enjoyed fat
galaries ourselves. We all entered this House knowing the Constitution
that the Treasury Benchers are irresponsible and that they will continue
to be irresponsible till this system is changed. I submit, the Treasury
Benchers are also the victims of the svstem. Suppose anv one of them
becomes over-sensitive owing to the gibes and the taunts of the Opposition,
and suppose he resigns, may I ask them if there is a dearth of candidates
to take up the vacant place? What will the new Member do? He will
do the verv same things which his predecessor was doing. He will follow
the same policy which the other Member was following.

Mr. D. K. Lahiri Ohaudhury (Bengal: Landholders): Do not judge
every one by your own standard. . .
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Sir Ghulam Hussaln Hidayatallah: Probably the Honourable Member
will apply for the vacant post. He stood for the office of Deputy President-
ship, and I know meny of the Members on the other side will welcome
the opportunity of getting a job. Now, Sir, the gravamen of the charge
against the Treasury Benches is that they have flouted the decisions of
this House on four occasions. Well, Sir, I would have voted with the
Leader of the Opposition and with his followers had they themselves
implemented all the decisions of this House. The Communal Award, I
understand, though I was not present, was put to this House as a separate
issue, and the vate of the House was taken and it was carried by a majority.

An Homourahle Member: With the offisial votes.

8ir Ghulam Husssin Hidayatallah: Whatever it may be, it was carried
by a majority. That is the principle of democrscy, whatever be the majo-
rity. Have my friend, the Leader of the Opposition, and his followers
implemented that Resolution of this House, that decision of this House?
If they have not done that,—the Honourable the Leader of the Opposition
is an eminent lawyer—if he seeks equity, he must come with clean hands
here. Even if he were now to implement it, my vote is with him. But
he will say, ‘‘those decisions of the House which I do not like are not
binding on me’’. But, then, 1 am sorry, I cannot go and vote with him.

The Honourabls 8ir Joseph Bhore (Member for Commerce and Rajil-
ways): 8ir, I had ventured to think that the existing constitutional posi-
tiomn needed mo elucidation. I had hoped that the consequences and the
implications of its application to the day to day administration of the
various Departments of the Government of India admitted of no doubt or
difference of opinion. Evidently, I have been mistaken, and it is, there-
fore, necessary for me to set out quite briefly but specifically what our
views are on this matter. I can do 8o in a very few words indeed. So
long, Sir, as the responsibility for the executive government of this
country rests on thé Government of India as at present comstituted, and,
so long as the Government of India are responsible to Parliament through
the Beoretary of Btate for India, so long must they retein a very large
measure of discretion to accept, or to reject or to modify the recommenda-
tions which may be made by this Assembly. T am sure that it will be
conceded by every one that it would be an impossible position if the
responsibility for the administration rested with us, and, at the same time,
we were required to accept and give offect in practice to the lmes of
policy laid down by the Opposition in this House who have no responsibi-
lity for the administration. I think the proposition has only to be stated
in that form in order to expose its unreasonableness. On the other hand,
if we were bound to accept every conclusion registered by the Opposition,
then there would be no need of any Government of India Act, because
responsible government would at onece be complete and effective. On the
other hand. because we cannot in all cases accept the recommendations
put forward by this House, it does not mean that all its opinions are
thrown into the waste paper basket. Far from it. T would ask the House
to realise that we do pav the greatest attention to what fallsa from Mem-
hers of this House, to whatever Party they belong and from whatever
quarter of the House those opinions are expressed. T can give vou one
example which hag just come into my head.
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During the last few days, ¥bu will remember, Sir, the grievances of
third class passengers were stressed with a great amount of vigour in
this House. I myself personally believe that it is really unreasonable for
any one to expect that an old established far reaching system can be
altered and changed completely in a very short time. Nevertheless, the
public point of view as stressed in this House and given expression to by
Members from all quarters of the House has been regarded and 1 can
assure the House that at the moment we are at work on a completely new
design for a third class coach which will, I hope, embody a great many of,
if not all the suggestions which have been put forward. I hope that these
plans will be completed very shortly, and, if it is possible for us to have
a meeting of the Central Advisory Committee before the end of this
month, I hope to be able to place those plans before them and to convince
them how far we have gone in this matter. (Hear, hear.)

Then, Sir, a grievance has been made of the fact that we did not give
immediate notice to terminate the Indo-British Agreement as a conse-
quence of the passing of a Resolution by a comparatively small majority
of this House. 8o far as I am concerned, my own feeling is that the
practical consequences and implications of that Agreement cannot be fully
and properly appreciated fromm the enunciation of the general principles
contained in that Agreement. As far as I can see, in order to give practi-
cal effect to those general provisions, it will be necessary to bring indivi-
dua] duties before this House; and this House will then be in a position
to consider the general provisions from a practical and concrete point of
view. It surely cannot be claimed that we are riding rough-shod over the
decision of this House for the simple reason. .

Prof. N. @G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
What about rice?

The Honourable Sir Joseph Bhore: If my Honourable friend will wait
a few days, he will probably realise that we have not omitted to consider
that question. Whether the result of that consideration will or will not
be favourable to my Honourable friend’s hopes, he must wait and see.

Now, Bir, let me take another case; let me take the much-abused
Ottawa Agreement. Here, again, we have made it perfectly clear that
we propose to place the whole question before this House mext year in
accordance with the undertaking we gave to this House, and if this House,
as a result of a judicial, fair and equitable assessment of the results which
have ensued, comes to the conclusion that notice of termination ghould
be given, we certainly shall not stand in the way. These facts and other
facts which Honourable Members can verify for themselves will, I am sure,
convince any reasonable person in this House that we are not as unres-
ponsive as we are alleged to be. But when Honourable Members talk
of responsiveness, what they really mean is that we as a Government
should aceept the dictation of the Opposition provided that Opposition can
carry a majority of the votes of this House. As I have explained, Sir,
it is impossible for the Government of India, situated as it is and the
Constitution being what it is, to accept that position. Mv Honourable
friends must blame the Constitution, and not the Government of India.
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Sir Oowasji Jehanglr: Sir, I find that my Honourable friend is not
in his seat, and, therefore, I speak under a certain disadvantage. But,
Bir, he will forgive me if I say that it was difficult for me to clearly
understand what were the issues he was placing before the House. The
speech was undoubtedly lucid as usual, but it struck me that like the
eminent lawyer that he is, not having quite decided upon what the issues
were, he was attempting to put them as he would before a jury rather
vaguely. Buffering under this disadvantage, I will attempt, so far as
I can, to analyse his arguments and his statements of facts. He first
started off and continued for some length of time condemning the present
system of Government, that is, the present Constitution under which we
work. But may I remind him and his friends that this is not the first time
we have heard a condemnation of the present Constitution in this very
House, in language perhaps as strong as he used today? Nor are my
Honourable friends who sit on the opposite Benches unaware of the dis-
satisfaction that we on our side feel at the handicaps and disadvantages
under which we work. Sir, how often in the past have we told our
Honourable friends opposite in clear and unequivoca] language that we
fully realise that they are not the Government of India, that they are in
theory and in fact, in practice and in law, the agents of the Secretary
of State for Indis who is responsible to Parliament? We have realised
that years ago and we have, in unequivoca] language, I will repeat, told
them so. S8ir, so far as I am personally concerned, T agree in the con-
demnation of the present Constitution. It is a Constitution which makes
us completely irresponsible, which enables us to say what we please
without having to be responsible for the consequences. It enahles us,
nay, forces us sometimes, to vote against our convictions to show how
powerless we are. .Are we not aware of all that? Have we not said that
before in this very House? Before my Honourable friend, the Leader of
the Opposition, ever dreamt of coming here or was perhaps, shall I say,
able to come bere, this has been said on many occasions. After that very
eloquent condemnation of the present Constitution, which might have
been more clearly explained to this House by some of my Honourable
friends who sit on the Treasury Benches and who are perfectly aware of
the handicaps and disadvantages under which they themselves work, we
now come to another part of my Honourable friend’s speech where he
laboured to justify, if T may say so, the policv of the great organisation
and institution of which he is an honoured member, the National Congress

-of India.

8ir, let him not forget that we are all Indians, Indians first and Indians
last; and I personally feel that I am an Indian first and an Indian last,—
not 8 Muhammadan, not a Hindu, not a Christian and not a Parsi, but
an Indian first and an Tndian last, as long as I stand here to represent the
great constituency that has sent me. And, therefore, if I disagree with
him when he tries to justify the methods that were adopted by his grent
party. he will forgive me, for it will not be the first time that T have dis-
agreed with the methods adopted by his party in the past. T have genuinely
felt, honestly and sincerelv felt, that some of their actions, some of their
principles were not in the interests of our motherland, and T have & right,
as great a right and justification of expressing that opinion as he has of
standing here and justifying his past actions. T sincerely and honestly
believe that his past actions and those of his party were not in the interests
©of our country and that his present action and that of his friends and of
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the great organisation to which he belongs and which has enabled him to
come to this House, is not the right policy to adopt. Now having com-
pletely disagreed with the policy of his party in the past, having expressed
that opinion on many occasions when I had more time at my disposal than
I have today, and having shown how that policy has acted against the
interests of our country, I will go no further.

Then, my Honourable friend complained and perhaps rightly that our
suggestions backed by our vote in this House are not accepted by my
Honoursble friends opposite. But that is the Constitution: that is the
Constitution agsinst which we have protested and are protesting, which we
desire changed, which we have made every effort during the last nuruber
of years to see changed. We know very well indeed that we are irrespon-
sible und they are not responsible to us. We know that fact: we are aware
of that fact: sometimes we believe that their refusal to agree with us is

not their own action: being agents, they carry out the instructions of their
masters . . . . .

Mr, 8. Satyamurti (Madres City: Non-Muhammadan Urban): Is that.
80?

Sir Cowaaji Jehangir: Of course it is so.
Mr. 8. S8atyamurti: None of them says so.

8ir Cowasji Jehangir: There can be no doubt about it that very often
some of them have to carry out instructions given to them by their lord
and master, the great Mughal who sits at Whitehall—instructions with
which they are not in agreement. Sometimes they themselves disagree
with us and insist upon carrying out their own desires, their own decisions.
But that is the Constitution about which we have been complaining for
years. That is the Constitution which we desire to upset: our goal is
self-government, for thig country, and, therefore, we have been, according
to our own lights, working, acting and behaving in a way that will lead us
to the goal of our ambitions—self-government for India. My Honourable
friends have the same gool in view and they have been acting and asking
others to act on other principles all trying to lead to the same goal. Now,
which is the method that we are going to adopt here to attain that goal?
Is it the method that we have adopted in the past, or are my friends
determined to continue here and outside the methods that they have tried
for the last four or five years? That is the crux of the question. I prefer
to continue with the methods I and my friends have adopted for the last
number of years fully believing, sincerely believing that the methods adopted
by my Congress friends to attain the same goal will take a longer time—nay -
more, may end in setting back the hands of the clock to such an extent
that. it may make it imposgible in our lifetime to see my Congress friends
taking their place on those Benches opposite. Delieving sincercly and
honestly that those methods will take longer—nay more, may put back the
hands of the clock during our life time—I cannot agree with the methods
proposed by my Honourable friends; and this vote now moved in this
Honourable House is only the continuance of the method that has beem
adopted by them for the last few years, the method of obstruction; snd
desiring as much a8 they do and being as anxious s they are—I may say,
more anxious than many of them—to attain the goal of self-government, I
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will insist upon sticking and adhering to my own methods and I shall
refuse, a8 I have always done, to follow their methods of obstruction.
Under these circumstances, they will not find me in their lobby . . . .

Pandit Govind Ballabh Pant: We very seldom find you there.

8ir Oowasii Jehangir: No, Mr. Pant: you are wrong, and I feel sure you
will be convinced that you are wrong; but because I feel strongly I am
going to make an appeal to my Honourable friends. T will make an appeal
to my Honourable friend, Mr. Pant, whom, during the last six weeks, 1
have learnt to treat with the greatest respect, for whose impartiality and
clear thinking I have got the highest respect: I will make an appeal to
him and all his friends: do not make up your minds as to what you are
able to do in this House with only six weeks' experience

An Honourable Member: We Lave burnt our boats.

Sir Cowasji Jehangir: You have burnt your boats ? Ah. There is the:
truth. The cat is out of the bag: they have burnt their boats and nothing
is left to them now. Mr. President, do not let them be so pessimistic.
If such pessimism gets hold of them, we shall lose the battle (Honourable
Members: ‘‘No, no'’) when we had hoped to find so many sincere and
honest warriors. Do not be so pessimistic: you have not burnt your boats
(laughter); you have still got them ready and you have only got to man
them in the right way to lead you to the goal of your ambitions. But so
long as you believe and feel that you have burnt your boats, you will be of
no use to vour country. I repeat that I desire to make an appeal to my
Honourable friends to give this House a little more trial than of six weeks.
I know and I am perfectly aware of the fact that we are irresponsible, but
I do agree with my Honourable friend, Sir Joseph Bhore, whom we are
very soon going to lose, that we can serve our country to a very great
extent by being Members of this House and the best evidence I can bring:
forward to prove my contention is the presence of all my Honourable
friends of the Congress Party in this Honourable House today.

Sardar Bant Singh (West Punjab: 8ikh): Bir, if T intervene in this
debate, it is because a very important issue has been raised by my Honour-
able friend, Mr. James, and that issue is purely a constitutional issue, and’
I shall deal with it in that spirit.

My friend, Mr. James, put & very pertinent question as to the position
of this House and its power to refuse supplies to the Members of the
Treasury Benches under the present Constitution. 8ir, T have always been
very clear on this issue. We know that the present Constitution is u
restricted Constitution, we know that the executive is not responsible to
this House, and we also know that the executive is irremoveable Ly anvy
vote of this House. Not only that, but we know further that a large portion
of the supplies has been declared as non-votable by the Constitution. In
spite of this knowledge, we are here. The position taken up by my
Honourable friend on my left is this—he says, why should we, kn'owing'
all these facts, care for the cut motion which is intended to refuse supplies
to the Membera of the Bxecutive Counsil ? Tt is & constitutional position
which is well knewn to the demooracies of the world, that the refusal of
supplies signifien the existance of a grievamce in the eoumtry. ¥ s also a
wall regognised maethod of ventilating gtievences, and that is why such

2
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provisions are embodied in the constitutional laws of the democratic coun-
tries. Now, if, as has been argued today by more speakers than one,
the executive Government of India is merely an agent, a subordinate Gov-
ernment, carrying on the behests of the Great Mughal at Whitehall,—
why, Sir,—may I ask from those who argue in that way, why & Finance
Bill is introduced annually for demanding supplies from us? Is it not
inconsistent with the position of the Government of India being a sub-
ordinste Government? The very fact that the Finance Bill is brought
before this House, as an annual event, shows that there is some power in
this House to refuse the supplies. If it is 8o, why not utilise this occasion
to express the grievances of the country before the supplies are voted to
the executive Government? It is sometimes asked w}k)mt is the good of
refusing supplies when the power has been vested in the Governor General
to certify any measure which this House throws out as unwanted? 8ir,
this is & fallacious argument. Rather, this fact strengthens our position.
The House must refuse the supplies 8o long as the grievances of the people
remain unredressed. Why should we be a consenting party to voting the
supplies? They can rule us with their executive power, they can rule us
by the aid of the powers vested in them, by the force, not of arguments,
but of weapons. We should not be a consenting party to this sort of
Government where we know that the executive is not responsible to the
Legislature. My friend, Mr. James, advanced another argument, and he
said that if you are more careful in your speeches and show more respon-
sibility towards the executive, the executive will be more responsive to
your demands . . . .

Mr. F. E. James: I did not say that.

Sardar Sant Singh: My friend says he did not say that, but I took down
the notes of his speech, and I shall just read them out . . . .

An Honourable Member: You are not a short-hand writer.

Sardar Sant Singh: I may not be, but I tried to take down what actually
he said. This is what he said—work in the spirit of the Constitution, and
the executive is likely to show more responsiveness than it does today. He
also told us that those Assemblies in which the policy of obstruction was
followed did not get anything out of the executive, but those which worked
the Constitution in & proper spirit, commanded greater respect from the
executive . . . . .

Mr. N. M. Joshi (Nominated Non-Official): What is the spirit of the
Constitution ?

Sardar Sant Singh: My friend, Mr. Joshi, asks me what is the spirit
of the Constitution? Well, that is & questicn which nobody can reply on
this side of the House. It admits of no reply. The spirit of the Consti-
tution as disclosed by the various speeches in this House is that the
executive is irresponsible and is irremoveable. That is the spirit of the
Constitution under which we are working today. 8ir, the case @f the last
Assembly is before my eyes. The last Assembly could not be said to be
an Assembly of obstructionists. Was any reponsiveness shown to it by
the executive? On the other hand, all repressive measures in the
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armoury of the executive were brought before the last Assembly and
passed into law. Is that the spirit of responsiveness? Was not the
Reserve Bank Bill passed, and none of the amendments placed by the
Opposition accepted? Not even one amendment was accepted by the
Government. My friend, Dr. Zisuddin Ahmad, had put in more than a
hundred amendments to the Reserve Bank Bill, but not a single one was
accepted. Was that an obstructionist Assembly? Similarly, when the
Press Act was passed in the last Assembly ¥ gave notice of about 78
amendments urging the importance of having the rule of law in the country
and not the rule of the executive. Though the then Law Member, Sir
C. P. Ramaswami Aiyar, accepted the principle, he defended the attitude
of the Government by saying that it was only a provisional measure meant
for a couple of years, and that was why he could not yield to the principle
of the rule of law. I ask, what difference does it make to the occupants
of the Treasury Benches if the Assembly today makes up its mind to
respond to their appeal for co-operation or if it begins to obstruct the
Government at every stage? 1 wish this principle of expediency as
enunciated by my friend, Mr. James, had been acted upon in the last
Assembly, so that we might have imbibed the spirit of greater co-opera-
tion. But what do we find here? The executive does not want responsive
co-operation, but demands slavish co-operation. The executive expeocts.
of us to submit to every one of its demands, that we should do what they
desire us to do and not what our better judgment asks us to do. That is
‘what we object to. That is a spirit which we want to kill under this.
Constitution. The next Constitution may come or may not come, it is
not known yet, but even if it is forced upon us, the result will not be
different.
We want a change of heart, a change of mind in the Executive Gov-
. ernment as it is at present constituted. As soon as there is an
E. M. evidence of that change of heart, I think the House will be
more open to reason than it is at present today. The first advance must
conie from the Executive Government and not from the Opposition. The
Opposition is here to oppose. We reslise the constitutional position, we
know that our vote would not affect them. It would not cause them the
least inconvenience in their homes, here or while sitting in their offices.
But we refuse to consent to be ruled by the methods which are being
ndopted at present. We refuse to be a party to granting them the money
which is to be raised mostly from the poorer classes, so long as we have
the right to do so under this very Constitution.

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muharnmadan):
8ir, though I wanted to participate in the general discussion, I was not
fortunate enough to catch your eye. Now, as regards this motion, I have
to explain the position of the Muslims and make it very clear. The Deputy
President in his speech appealed to the Muslime to make common cause
with the Hindus and see that respounsible self-government was achieved.
80 far as that matter is concerned, I am at one with him, but in that
connection he has unnecessarily introduced the question of the Communul
Award. Mr. President, we are not enamoured of the Communal Award.
We know, every Member of the House knows, as to who are the authors of
this Communal Award. Had the majority community adopted the sume
course as was done by the Wafdist Party in Egypt under the leadership
of the late lamented Zaglul Pusha, this question would have been settled
long ago and we would have been in a position to present a united front
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and all these dificulties would not have arisen. 1t was proved on many
an oecasion, even on the floor of this House, as to what was the outcome
of the Round Table discussions. Who are the parties who did not signify
‘their willingness to bring about a settlement? Even now, when Babu
‘Rajendra Prasad, the President of the Indian National Congress, and
Mr. Muhammagd Ali Jinnah, the President of the All-India Muslim League,
tried to bring about an amicable settlement only recently, so that we might
be able to present a united front, who were those who stood in their way ?
‘Is not the House aware that telegrams after telegrams poured in to the
President of the Indian National Congress? My Honourable friend, Bhai
Parma Nand, criticised the Congress Party as a whole the other day for
observing mneutrality. Though I do not belong to that Party, I have got
every sympathy for it as I was connected with it for years together. Not
-only that, I was one of the members of the All-India Congress Committee,
and one of the 12 members of the Arbitration Board attached to the All-
TIndia Congress Committee for the purpose of settling the election disputes.

When I was asked by some of my friends as to whether I wanted to
speak on this motion, I said I was not keen on it, but that I would simply
record my vote silently. But, now, Sir, having intervened in the dis-
cussion, I endorse every reason that was advanced by the Leader of the
Opposition for rejecting this grant. (Cheers from the Congress Party
Benches.) In addition thereto, I have to say that the forward policy,
which is & mischievous policy, of the Government must be criticised by
each and every one on this side. The Government may come forward and
say, ve want to resort to the forward policy and undermine the Pathans,
and we do not want to see them getting on in thig world, but they should be
crushed. Let them say so and allot Rs. 25 lakhs or even Rs. 50 lakhs for
that purpose. I know perscnally what the sentiments of these Pathans
are. I have gone to their homes. I have had conversations with them. I
know what their views are. Why, there is my colleague here, Dr. Khan
®ahib. Yesterday, unfortunately, he was not in a position to lay his case
before the House. He was interrupted and, of course, I do not approve of
the vehemenoe of his language. After all, he is a Pathan. (Laughter.) But
all the Pathans regard this proposal as mischievous and what they say is:

“‘Mare bekhaire to ummeed neest sher Mgrasan.’

This is & DRersian eaying which every Pathan, every Afridi, every
Mahsudi, daily gives utterance to. This means: ‘‘I do not expect any
good from you; I shall be quite satisfied and even thankful to you if you
do not play mischief, which would be deemed to be a great boem to us.”
This is what every Pathan is saying.

[At this stage, Major Nawab Ahmad Nawaz Khan rose in his seat.]

Some Honourable Members: The Honourable Member does not -give
way.

Maulvi Syed Murtuza Sahib Bahadur: I do not mind. He poses him-
gelf as a great Persian scholar. Let him ask me. Come on, Mister.
(Laughter.)

Mr. President (The Homourable Sir Abdw Bahim): (To Major Nawab
Ahmad Nawaz Khan) Does the Honourable Member want to make a
personal explanation ? ' .
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__ Major Nawab Ahmad Nawaz Khan: No, Sir. I want to cerrect the
Honourable Member about the Pathans. He said . . . . .

. Mr. President (The Honoursble Bir Abdur Rahim): This is not the
time. (Laughter.)

Maulvi Syed Murtuza Sahib Bahadur: Sir, T have got another grievance,
which relates to my own province. 1 am not at one with my Honourable
friend, Mr. Sham Lal, when he said that it was not necessary that we
should touch upon provincial subjects, It is only the provinces that make
the whole country and the Government of India. The conciliatory reply
of my Honourable friend, Sir Joseph Bhore. r¢ the dumping of rice, has
not satisfied us. The peasants and cultivators there are starving. No
protective duty has been imposed on the Siam and China rice. Again, a
mild proposal was made by the Honourable the Finance Member that the
export duty on skins, which, after all, amountg to a few lakhs, should be
done away with. Bir, you know that last year the export duty on hides
wag reduced from 125 to 5 per cent. That has almost killed the tanning
industry of my province. The House may be aware that the tanming in-
-dustry of SBouthern India is next only to the textile industry. 8o, I hope
that my Bombay friends will support us when we will make & move in
that direction that the proposal does not at all find favour with us.

Then, before coneluding, I have to bring one important point to the
notice of this House, through you. You were & very popular High Court
Judge in Madras. Ever since your retircment, we have not had even a
single Muslim Judpe there.

Mr. President (The Honourable Sir Abdur Rahim): Order, order. That
cannot be ventilated now. The Honourable Member will have plenty of
.opportunities to discuss that under the Finance Bill.

Mawlvi Syed Murtusa Sahib Bahadur: We had at least one Muslim out
-of the seven Members of the Cabinet, four Executive Councillors and three
Ministers. Now, there is not even a single Muslim there. (An Honourable
Member: *‘Sir Mubhammad Usman was & Governor.””) He was &
Governor. He is not the Governor now, and, again, in the Public Services
Commission, the Chairman was a Muslim in the person of 8ir Bazlullah.. He

retired.

Mr. President (The Honourable 8ir Abdur Rahim): The Chair must
mform the Honourable Member that these are not matters which can be

-discussed under the present motion.

Maulvi Syed Murtuza Sahid Bahadur: I bow to your ruling. I will
.embrace the earliest opportunity of re-opening this discussion when I got
ah opportunity during the discussion on the Finance Bill.

Mr. 8. Satyamurti: Mr. President, there are some people more loyal
than the King himself. To that oategory belong my Honourable friend, the
European Member from Madras and the Honourable Baronet from Bombay.
Between them, they made the executive Government look a0 ridiculous in
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the eyes of the House that I think they may well exclaim ‘‘Save us from
our friends’’. The Honourable the Baronet made them merely machines
to carry out the orders of the Becretary of State. -

Sir Oowasji Jehangir: You are merely a machine to carry out the orders
of somebody else.

Mr. 8. Satyamurti: I suggest that my Honourable friend, who shouts
at times to others to keep order, may follow his precept, for some time
at least.

Sir Cowasji Jehangir: I wish you had done it up to now.

Mr. 8. Satyamurtl: I suggest to my Honourable friend, the Baronet
from Bombay, that when next he addresses this House on the exact posi-
tion of the Executive Council of the Government of India, he consults
them in advance, Now, I should like to put it to my Honourable friends,
the occupants of the Treasury Bench, as to why seven good men and true
should sit here week after week, month after month in order to carry out
the orders of the Secretary of State 6,000 miles away. But, Sir, I am glad
to find that the Honourable the Commerce Member did not take that line.
He took what I consider the more plausible line: ‘‘We have some discre-
tion. We try to use it in order to respond to the public opinion of this
House’’, And, lo and behold! He opened his magic box and told an
astonished House in how many directions this Government had responded
to the wishes of this House, and out of that magic box came forth the
future third class carriage which some experts are inventing, and which will
one day be placed before the House, and which will satisfy the demands of
the people for improving the conveniences of third class passengers.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
vacated the chair which was then occupied by Mr. Deputy President
(Mr. Akhil Chandra Datta.))

My Honourable friend, the Leader of the Opposition, referred to - the
Honourable the Finance Member's sense of humour. I respectfully suggest
to the Honourable the Commerce Member to learn a few lessons in that
sense of humour from the Honourable the Finance Member, before he
starts again to tell the House as to how the Government are responding to
the wishes of the House. Now, Sir, I will take the position as I find it
under the Constitution. My Honourable friend, the European Member
from Madras, asked us a few pertinent questions. I will answer them to.
the best of my ability, before I sit down, but, in the meantime, may I ask
my Honourable friends, the Members of the Executive Council, whether
it is part of the Government of India Act and of the Constitution that at
question time, morning after morning, they ought to continually specialise
in the art of using words to conceal thoughts, never to answer straight and
direct questions with straight and direct answers, to give evasive answers?
To say that they cannot answer this question or that or to remain silent—
is that part of the Government of India Act? Is that part of the Consti-
tution? Will the Becretary of State withdraw their salaries if they are
more upright, more communicative, more reasonable in their dnswers?
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Mr. ¥. E. James: That is only what you did on the Syndicate of the
Madras University ?

Mr, 8. Satyamurti: Now, Sir, I shall take the various Resolutions of
this Assembly which have been passed in this Session, ever since we began.
I venture to submit to this House, Mr. Deputy President, that on no single
occusion had we obstructed the Government or taken any attitude out of
an obstructive spirit. We have passed a series of Resolutions on the Joint
Parliamentary Committee Report. We rejected the entire scheme, in the
words of the spokesman of the Government.

Sir Oowasjl Jehangir: You did not reject the entire scheme.

Mr. 8. Satyamurti: My Honourable friand, the Baronet, must really
learn better manners.

8ir Cowasjl Jehangir: I will learn better manners when you teach by
example.

Major Nawab Ahmad Nawaz Khan (Nominated Non-Official): He has.
got better manners than the Coungress.

Mr. 8. Satyamurti: My Honourable friend has got a colleague over
there! I do suggest that people who have been much longer here than
somq of us, humbler men who have come here later, may set us bhetter
lessons in the art of conducting dcbates in this FHouse, than they havé
shown. Now, Sir, what was the result of the Kesolutions on the Joint
Parliamentary Committee’s Report? 8o far ag I can see it, it hag not
created & ripple in the House of Commens. The Secretarv of State has
not so much as referred to them. T should like to know what the Gov-
ernment of India did by way of communicating these Resolutions to them.
On the other hand, a few Princes mset in Bombay. Cables fly and, lo
and behold, the Secrotary of Stute produccs amendments after amend-
ments to the Govarnment of India Bi]l. ] ask the Government of India.
whether this is acting in response to the wishes of this House.

Then, Sir, we asked for the removal of the ban on the Khudai Khid-
matgars, and the Honourable tha Home Member ended a very fierce
speech by saying ‘“We are not going to allow this organisation to func-
tion’’. That was a vote of the whole House by a distinct majority of this
House, and the Government have not chosen to respect that.

Then, Sir, we passed a» Resolution to terminate the Indo-British Trade
Agreement. My Honourable friend, the Commerce Member, did not even
have the courtesy of coming to this House and saying ‘“We regret we
cannot accept your Resolution’’. It was left to the Secretary of
State to communizate to the House of Commons that our vote did not
count. Now, is that giving any response to the wishes of this House ?
We passed a Resolution asking for the release of Mr. Sarat Chandra Bose.
Nothing has been done. We were promised upportunities for discussing
that. Nothing has been done. Now, is that acting in response to the
wishes of this House? We passed o Resolution asking for the withdrawal
of the circular about the Village Industries Association. Nothing has

bean done!
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The Honourable Sir Henry COraik (Hcine Member): You did not pass
any such Resolution.

Mr. 8. Satyamurti: Because we could not, as the Government went
on putting up speaker after speaker.

The Honoursgble Sir Henry Oraik: That is a totally different tune.
{Laughter.)

Mr. 8. Satyamurti: As regards the import of foreign rice, the Hon-
ourable the Commerce Memher simply says—‘‘wait and see’’. 8ir, we
have waited and seen long enough.

As regards the taxation policy, a Resolution wns pasged which the
Honourable the Finance Member seemed almost to accept, asking for the
removal of income-tax on lower incomes, asking for the removal of the
excise duty on matches and on sugar, and we have 2 budget which re-
produces all those proposuls! And, in passing, may I say this that the
Honourable the Finance Member believes in taxing the poor more than
in taxing the rich and in spending the money that is got, in order to
feed the ever-hungry Military Department of the Government of India?

The Honourable Sir James Grigg: Perhnps the Honourable Member
would confine himself to giving his own views when he caonot give
mine correctly.

Mr. S. Satyamurti: My Honourable friend must use some other lan-
guage than he does, if he thinks my mterpretatlon of his language is
wrong.

The Honourable Sir James Grigg: Absolutely wrong.

Mr. 8. Satyamurti: His budget .does nct roproduce any of the aspects
of the Resolutions discussed by this House . . . .

The Honourable 8ir James Grigg: The Resolution was only for an in-
quiry, and not a formal Resolution laying down a policy.

Mr, 8. Satyamurti: What has been done on the Resolution for an
iquiry ? Nothing has been done.

Then, the Honourable the Industries Member came forward with his
Unemployment Convention. The ITouse turned it down.

The Honourable Sir Joseph Bhore: Tt did nothing of the kind. (Cries
of '‘Hear, hear’’ from the Official Benches.)

Mr. 8. Satyamurti: We carried an amendment which the Government
had opposed, . . . . .
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The Honourable Sir Henry Oraik: That is wholly wntrue.

Mr. 8. Satyamarti: . . . . and uitimately, the Government and the
©Opposition joined together and refused to do anything to implement the
“Convention.

Then, on the Railway Demands, my Honourable friend, the. Commerce
Member, referred to the third class carriages, but what about the other
-cut motions which were prassed to a division and which were carried ?—
the abolition of the Railway Board (L.sughter), the Indianisation of the
‘gervices, the rates and fares, and the grievances of railway labour? They
turnqd them all down. And apart from this Assembly, in the last Assem-
bly, how did they fare? Were they able to get the Army Bill amended,
‘a8 they wanted, to get the Navy Bill amended, as they wanted, to get
the Reserve Bank Bill amended, as they wanted? And yet the Baronet
from Bombay says that they were in happier times before we came here.

Sir Oowasji Jehangir: I never suid anything of the sort. Sir, I protest
-against wrong words being put into my mouth. I never said that we were
happier before. Now, if the Honourable Member wants to quote me
«orrectly, let him do so, but if he cannot do so and bis memory is wont-
.ing, let him not quote me, but let him sit down.

Mr. 8. Batyamuttt: My Honourable friend makes up for poorness of
-argument by loudness of voice. 1 suggesi that, undoubtedly, the impres-
sion he gave of his speech was that, becrzuse we are here, because we ave
following certain methods which he does not approve of, therefore the

‘Government are not responding.

8ir Qowasji Jehangir: I never said anything of the sort, nor intended
-anything of this sort. What I did convey was that their presence here
would be a great asset to the House.

Mr, 8. Satyamurti: Yes,—if we changed our methods, which we do
mot propose to do, and if we changed our principles which we do not
propose to do; that was the conditional offer whish the Honourable the
Baronet from Bombay made.

So far as the attitude of the Government towards the fundammental
questions governing the, prosperity and the well-being of this country is
concerned, may I say one word that, while this Government undoubtedly
is not self-government,—one knows it,—this Government i8 not & res-
ponsible Government,—I conceds that,—my point is that this Govern-
ment ig not a ‘‘responsive’’ Government, and it has not even estubligshed
the elements of good government in this coumntry. What has 1t done adl
these 150 vears? Let Sir Walter Layton, the Financial Adviser of the
Simon Commission, answer. IIe rays that, while the annusl average in-
come of the Britisher is £100 per annum, the average imcome of the
Indian, on vhe most optimistic estimate, is about £8 per annum, that is,
1/12, and yeb we. are spending two per cent. of gur revenues on the maitary
:and naval defences, while in Great Britain they spend two and a half
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per cent. 8ir, while they spend avout £10 on education, we spend nine
pence. (Hear, hear.) These facts are not given by me, but by Sir Walter-
Layton. 8ir, that is the record of this (Government! After 150 years, the-
average life of the Indian is about—25 years, while the average, life of the-
Britisher is about 63 years. While the average income of the Indian, as
I have said, is only about £8, the average income of the Britisher is.
£100. Then, in our country, Sir, only ten per cent. can read and write,
after these 150 years of Dritish rule. and 90 per cent. are still wholly
illiterate. Sir, what is it that they have done? They have not repro-
duced here, even yet, the clements of good government.

I now want to say a word on the way in which the IExecutive Couneil,
as represented here, has carried out or is trying to carrv out the dual
policy, as it is fashionably called. of the Government of India,—on the
one hand, to crush the Congress, and cn the other hand, to facilitate the:
reforms towards Dominion Status. Now, they have grossly, miserably,
failed in both thesq arms of their dual policy. They have not succeeded
in crushing the Congress. They will never succeed in doing so; so iong
as a single self-respecting Indian lives and breathes, the Congress will
liva and work for the freedom of this country (Loud and Prolonged Cheers),
and this Government has miserably failed in that -attempt. The last
elections, Mr. Deputy President, excepting in the case of a few stray
friends like the Honourable Baronet from Bombay, showed that the

Congress literally swept the polls from north to south and from east to
west.

Sir, that is the answer nf the people of this country to the repressive
policy of the Government. On the other hand, Mr. Deputy President, on
the question of implementing the reforms, this Government of India itself
has been treated as a door-mat by the Secretary of State for India. The
Viceroy told this House and the Home Member told the House the other
day that, on the question of direct election to the Federal Lower House,
the Government were over-ruled by the Secretary of State. On the ques-
tion of the Statutory Railwey Authority, the Honourable the Commerce
Member, 8ir, gave, an undertaking to the Assembly last year that the
opinion of this House would he implemented by suitable legislation here,
and yet the matter has bezn taken over and incorporated in the Govern-
ment of India Bill without so much as . . . . .

The Honourable Sir Jossph Bhore: Will my Honourable friend point.
to the passage where I gave that assurance?

Mr 8. Satyamurti: During the last budget debate, the Honourable the:
Commerce Member said that he would forward the debate, and the opinior
of this House, vig., that this House should implement the legislation here..
That was the vote of the House.

The Honourable Sir Joseph Bhore: Exactly, but that is very different
to what the Honourable Member just now attributed to» me.

Mr. 8. Satyamurti: The Homnourable the Commerce Member undertook
to forward the debate to the Secretary of State. .
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The Honourable Sir Joseph Bhore: That was done.

Mr. 8. Satyamurti: What has he done in favour of that course? What
‘would he say if I were to tell him that, every time he forwards a recom-
mendation of this House, he puts in a veto behind that? That is another
matter. I give him credit that, when he, as an Honourable Member,
sends tha debate of this House without having opposed it here, and with-
.out saying any other words, he would naturally carry out his duty as a
Member of the Government, and that he would not suggest that it should
not be done thers . .

The Honourable 8ir Joseph Bhore: My Honourable: friend must confine
himself to facts and not to assumptions.

Mr. 8. Satyamurti: It is an assumption based on the fact that he is
8 Member of this House and he has nct told this House that he did not
recommend that course. I give bim credit for that. If he now says he
differed from the House on the point that there should be legislation here,
I would have no quarrel with himy: but undoubtedly this House wanted
legislation to be enacted here, and I believe all parties agreed to it, and
yot the Secretary of State simply swept aside all our reccrnmendations.
Now, I ask this Government whether they have got self-respect enough
to stand up to the Secretary of State. I have heard und read of Govern-
ments of India who did stand up to the Becretary of State more than
once, but apparently this Government is too invertebrate even to do that.
That is all I have to say with regard to the policy of this Government
towards the egonomic and material welfare of this country.

There is one mattar which I should dispore of in the briefest possible
moment, namely, the unfortunate reference to the Communal Award by
more than one speaker. [ want to say only just two or three zentences.
I am anxious not to say a word which 1aay exacerbate feeling or make
the situation which is already difficult and delicate, more so.

[At this stage, Mr. President (The IHonourable Sir Abdur Rehim) re-
-sumed the Chair.] ‘

I only want to say that the Congress staked its very existence on its
attitude of neutrality over the Communal Award. The Congress wants the
Communal Award to be substituted by an agreement acceptable to all the
communities concerned. The Congress stands by it, and will always stand
by it. I therefore hope that there will be. no misunderstanding, in view
-of what soms individual Members may have said, as to the correct, and,
if I may say so, the patriotic attitude of the Congress in this matter.
We ara doing everything in our power to bring about a settlement.

My Honourable friend, the European Member from Madras, asked us:
‘What are you doing here? May J give him the retort courteous and ask
him: What is he doing here? If the Government are helpless and if the
Government cannot or will not respond, why is he here? Is he here just
to register the decrees of tha Government?- Is he here to always wote
with the Government, and not to reason why? Does be not do that,
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because it suite the Government and his -country to do so? I submit,
therefare, that«t{o talk of the Constitution and say that we must acoept
the spirit of it is wholly irrelevant. -Whatever we do here, and so long
a8 you, Sir, sit in that Chair, [ claim, is perfectly constitutional)..You
are there to see that nothing is done here which is againat the Act or the
rules or the Standing Orders. Subject to the Act, and subject to the
rules and Standing Orders, we will do evarything in our power to carry
out the mandate of the electorate, whom we have come here to represent.
..[Our glectorate have sent us here, and I would suggest to my Honourable
friends to read our manifesto, if they have not already done so. We have
come here to show that we huve no use for the proposed Constitution. We
have come here to repeal all the repressive laws, and tc do everything in
our power, to serve the material and moral interests of our country, to
the extent to which we can, here, Sir, we have tried to offer our co-
operation. 8o far, it has been rejected, almost with contempt. If really
there is a change of heart on our part, the responsibility for it will lie
with this Executive Council, and with my Honourable friends like the
friend from Madras, who think that it is their duty not to reason why,
but to vote and die. They should not really go on harping on this matter
again and again.....
But, Sir, there is a higher purposo in cur being here. [We believe that
! the strength of this Government today in this country is not in thd
: British army or in the British navy, but in the prestige that they stig
‘have in this country. We want to destroy that prestige. We want to
show to the country that this Government is irresponsivg) (Interruption
by Lieut.-Colonel Sir Henry Gidney.) 1 am glad to be assured of my
Honourable friend's co-operation, and I hope, with_his co-operation, we
will destroy the prestige of this Government soon...{Some of our people
| still believe that this Government is capable of giving good government
i to this country, that this Government is here with goced intentions. We
{ want to snatch away all these trappings from this Goverrment and expose
| this Government in its naked autocrocy to the people of this country. If
i we succeed in doing that, we have won cur object. Positively, we want
i to increase our prestige with the people. We want to solidify and
| strangthen our position in the hearts and affections of our people. We
| have nothing to regret or to take back, in our past actions. We stand’
| by our past conduct and our past principles, and we shall be here, as
:long as we want to be here, in order to achieve this purpose;|..On the
;question of the constitutional propriety of this motion, I only” want to
‘say this that, only last week, this House oarried a cut motion refusing
supplies to the Railway Board: and we are now asking the House to repeat
in the same manner another cut motion refusing all supplies to the Exe-
cutive Council, because they are not onlv not responsible, but they_ are
~ irresponsive, and have not even guaranteed a good government. [They:
,. thave no imagination; they have no interest: they have no sympathy=with
~.{)khe aspirations of this country, or with the people of this country, and.
/therefore, they deserve to go, and, whon they do go, let me assure them
" that they will go unwept, unhonoured and unsung.)

The Honourable Sit Nripendra Sitcar (Leader of the House): Sir, as I’
wan listening to the speeches of my Honourable friends on the opposite
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side of the House, it was obvious to me as it would be cbvious te anybody
here that the deep resentment which exists is not against the Executive
Council. but against the system which we, the Executive, are hound to-
administer under the existing law. Sir, this resentment is due to a feel-
ing of helplessness or, if 1 may quote the words of my Honourable friend,
Pandit Govind Ballabh Pant, of impotent rage against a Constitution
under which the Executive is irresponsible to the Legislature. I shall
refer, later on, to certain passages from the statements of some of the
Honourable speakers to make my points, but I wish to speak generally
now. What is the system? BSome people seem to have discovered to-
day—und I believe my Honcurable friend, Sardar Sant Singh, is one of
them—that there is & person whom they call the Great Mughal in White-
hall, and that we are the agents of that Great Mughal. That is a discovery
whieh bas been made today. They had not heard of his eontrol before.

Sardar Sant Singh: No; I have been using that phrase for the last three
years.

The Honourable Bir Nripendra Sircar: I thought my friend would say
that he had known of that phrase as soon as he had attained majority.
But if be diseovered it only three years ago, he took a pretty long time to
discover it. Now, Sir the constitutional position under the Government
of India Act, as we all know, is that the Secretary of State has control—
I wil! use the exact words of the Act. Under section 2, the Secretary of
State may, subject to the provisions of the Act, superintend, direct and
control all acts, operations and concerns,” ete. Therefore, under the
Statute, the powers of superintendence and the powers of control are with
the Secretary of State. This is the Government of India Act. And as
the ruling of the Honourable the President on the last occasion showed—
I em taking no point of order, but dealing with the substance—when
yau are discussing an item in the budget, you have got to assume that the
Executive is bound to administer the existing law. It is not for them to
say that we shall behave in a particular way, and ignore our responsibility
under the present law. We have got to be guided by the Act which is
binding on us. Whether you call the position of the Executive here
humiliating or whether you call the Secretary of State the Great Mughal,
it does not matter at all. Words do not break bones. The point is that
the Secretury of State has got the control of the Government in this
country and the Executive is liable to be controlled by him. I am not
suggesting that he always controls, or did control us in the matter of the
Redolutions passed by this House. On the other hand, what is the
position of the Opposition, and, without using words in any derogatory
sense, I ask, are they not thoroughly irresponsible for the administration ?
Supposing this were a fully responsible Government which certainly it is
not—and we are all agreed there—what would have happened? Take, for
instance, the case when the entire grant for the Railway Board was turned
down. We would have gone out, and my Honourable friends who are
now oecupying the Opposite side, far more competent men than ourselves,
would have coms in and occupied these Benches. Having occupied these
Benches, they would have been faced with the situation of running railways
without money. If that were the position, if the Opposition ran any risk of
having o bear the burden of administrative responsibility, would they have
turned down the money required for the railways with a light heart? The
point which I desire to e is palpable, I submit it is obvious, but it is-
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often lost sight of in the heat of debate. It is conceded, it is admitted,
it is perfectly clear that under the Constitution, the Executive is not
responsible to the Legislature. Equally it is clear that under this Consti-
tution, the Opposition has no chance of getting the responsibility for
administration. It is this double irresponsibility, one kind of irresponsi-
bility on this side of the House and another kind of irresponsibility on
the other side of the House which lead to a situation, which causes
bitterness and resentment. As I said, this resentment which naturally
finds place in the hearts of most, is really against this system which you
and I are agreed in condemning as having outlived its utility. I say this
double irresponsibility was meant as the first step, the first cautious step
towards responsible government. We are all agreed on the point, that
the present system is wholly unsatisfactory. But what we are consider-
ing is this, so long as the Government of India Act stands, what exactly
is the position of the Executive? Is it our responsibility to administer
this country, and to take up the administration? If it is so, I would
ask Members on the Opposite side to put themselves in our place and to
consider what their position would be. Here, we are, the responsibility
for the administration is curs, and we cannot get rid of this responsibility,
however much we may respect Resolutions. Let us take, for instance,
the situation that a Resolution has been passed that all the detenus are
to be released. That is the opinion of the House. Now, Sir, if you were
in the position of the Executive here, you could not shake off your
responsibility for the administration, because you found that by a parti-
cular Resolution on a particular day by a majority of four (or 24 or 84,
that is immaterial), this House has come to the conclusion which does not
agree with your view of your own responsibility. What is then our
position? Are we to say: ‘‘We know that if all these detenus are released
there will be trouble, there will be breaches of the peace and there will
‘be disorder and what not, but never mind, the House has resolved on
release, and we are relieved of responsibility’’. Supposing, on the informa-
tion which is available to the Executive, that is their conclusion. Are
they to let loose everybody, are they to shirk their own responsibility,
becouse this House by a majority has decided that they should be
released ? I ask the House to consider from a dispassionate point of view
what the position of the Executive is, remembering the first proposition
which T do not think anybody will dispute, that, what we are now
considering is, whether, in administering the existing law, we have done
anything for which censure is deserved. All this grievance against this
system which is responsible for our position, I gsubmit, Sir, is beside th.e
question. Now, I understand from some of the speeches that the atti-
tude taken up by the Opposition is this. ‘“We have burnt our boats, we
are not going to change our methods.”’ Sir, as regards what are the best
methods. that is a matter for individual opinion. It is not for me to give
any advice as to what they should do or what they should not do. I will
not be so presumptuous as to give advice to people who are not prepared
to listen to me. But if that is the situation, and if people are here not
for work, but for obstruction, does it not follow that all the time this
Opposition with this mentality will be strenuously working for creating
gituations in which the Executive will be compelled to behave in a way
opposed to the sense of the Resolution? All the incentive for obstruction
is there. As one of my Honourable friends ssid: ‘““We want prestige
before our country’’. Prestige by obstruction is the game according to
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many of my Honourable friends on the Opposite side. Their method of
#uining prestige in the country is to defeat the Government, even on
measures where they ought to be supported, and to carry Resolutions
knowing all the time that, having regard to the nature of the Resolutions,
which are directed to impede administration, they cannot be acceptable.
When the Opposition turns down the entire money for the Railway

it is perfectly aware that Government will not allow the railways to stop
having the responsibility for railway administration. They are perfectly
sure that this is going to be certified; otherwise, the railways will stop
and my Honourable friends cannot be carried back to Malabar after the
Session comes to an end here: 8o that, my Honourable friends who voted
down the railway grant were morally certain that this is the situation to
which the Executive will be driven. Does it then lie in their mouth to
complain that the Executive are not carrying out their Resolution? As
1 said, 8ir, the incentive here is to multiply these occasions and to increase
the prestige of the Opposition in the country by going back and saying:
“Look here, Sirs, every day we defeated the Government, every day we
were passing Resolutions, and they will not accept our advice. Bee how
your representatives have been flouted’’. What I want to press upon
this House is, that, as we are now situated under this vicious system, all
the incentive is with some section of the House (which it is not difficult
to understand and which I am neither condemning nor approving for the
purposes of this argument) for making efforts to compel the executive not
to follow the Resolutions having regard to the nature of the Resolutions
which are carried in the House. If that is so, certainly it is unreasonable
then to turn round and to complain that the Executive has not carried out
the Resolutions which the Opposition took the trouble of getting passed
in the House, not for helping administration, but for obstructing it.

Sir, I think I heard—I will not rely on my notes to the extent that my
Honourable friend, Sardar Sant Singh, did—I think I heard a speech from
Sardar Mangal Singh which rather disturbed the pleasant harmony which
had been introduced by the Honourable the Leader of the Opposition.
When mny. Honourable. friend was speaking and || was listening with rapt
attention to his fine speech, 1 was dreaming of an independent Indin where
no budgets will be required, where there will be no taxation, no money
will be required for the civil or the militury services (An Honowrable
Member: 'You were dremning’’'}—Yes, I was dreaming like iny Honour-
able friend, Mr. Bhulabhei Desai. I was dreaming that my Honourable
friend, as responsible Minister in charge of flnances without any sealary,
was introducing the budget of independent India having nothing on the
revenue .pide, taxation having been abolished; but crores and crores were
being provided for the poor masses. I was dreaming of that, and I was
imagining  how, with the, greatest of ease, my Honourable friends on the
opposite side will be borrowing a hupdred crores a year, probably with
no iden of paying M back. Bir, that dream was disturbed when I heanrd
the martial speech of my respected and Honourable friend, Bardar Mangal
Singh. He. spoke for 18 minutes: of. which he devoted 2§ minutes to
Mother India and 15§ minutes to. jobs for Sikhs. I ask my Honourable
friend, how is that relevant? If more jobs are given to Sikhs, if there is
more .representation of Bikhs in the proposed Constitution, will that
satisfy him with this budget? Will my Honourable friend say, no? If
that is,go, then why bring .all “thet into consideration? On the other
hand, heuring that speech, whatever the amount of the camouflage may

]
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be by t:'he 6p§ni1ig words, about Mother India, liberty, foreign. dominstion
}nr{(l; S‘f’ﬁl?‘t“lona etc., we know the real crux. of the thing is, more jobs
or ‘Sikhs. )

"Now, Sir, I refer again (not for raising any wrangle) to the speech of
the Deputy President, Mr. Akhil Chandra Datta. I ask him to consider
the position of the . Executive Council—Assuming that this motion is
accepted and the travelling allowances of the Executive Council are cut
down, we must take it from the speeches which have heen made that the
reason why this motion has been allowed is first of all what is to be found
in the speech of my Honourable friend,.Mr. Desai, to which I need not
refer in detnil.  The grounds are to be found there. Another ground why
this motion is being carried is that the Executive Council has supported
the Communal Award. That is the ground put by my Honourable friend, '
Mr, Akhil Chandra Datta. Now, after this motion is carried, I believe
if we are responsive, if we have got to carry out the Resolutions of this
House, pay the closest attention to the grounds put forward by Honourable
Memnibers, then what should we do? We must take it for granted that
the Communal Award is a horrible thing, and we must go against 1t. 1
do not know how that will please another section of the House. Probably
my Honourable friend, Mr. Akhil Chundra Datta, will then say: ‘‘Oh, so
far as this motion is concerned, never mind what I said; that is not the
ground on which 1 want you to act’".

Now, Sir, about thé Indo-British Agreement, I really have nothing to
add to what my Honourable colleague has said, but I desire to meet some
of 'the points which’ were made by my Honourable friend, Mr. Satyamurti.
The point that he made ngainst us,—and anything is good to strike us
with,—is this: ‘““How is it that we¢ Honourable Members coming all the
way from different parts of Tndia pass a Resolution about the Joint
Parliamentary Committee report and nothing is” done: about that? But,
here, half a dozen Princes have passed a Resolution, and upon that
promptly amendments are made in the Houses of Parliament’’. Sir, that
may be a horrible state of affairs, but what part has the Executive Counecil
in those amendments in connection with the ruling Princes? That is to
say, Sir, it is very easy to pile up grievances and say at the end, that for
every grievance that has been made the Executive Council is responsible.
Then, my Honourable friend said something about the dual policy having
failed and the Congress not having been erushed, etc. I will not on this
occagion go into that at any length at all, but make only a passing refer-
ence. I do not for a moment desire to say whether the Congress has been
crushed or has not been crushed. Let us not go into ‘that. But what
has happened is that the Congress has changed its methods. I am not
blaming it, it is not for me to patronise the Congress and tell them that
they are now good boys nmow that they have come back to our fold. I
am not taking that attitude at all, but I am pointing out that whether for
reasons of expediency or reasons of conviction, but unable to admit and
confess that they had made a mistake, they have now come back to this
House. Whatever the reason may be, the fact remains that the commo-
tion of civil disobedience has disappeared and the little commotion which
we are having is from the speeches of our Honourable friends on both sides
of this House. (Interruption from the Congress Benches.) 1 may assure
my Honourable friend, the interruptor, that I have no desire to take any
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notice of him. I hope my Honourable friend will now excuse me for
talking in a lighter vein in one sentence only. He said that the life of an
Indian is 23 years. I am not surprised at that at all. At the rate at
which we talk, it is surprising that we last even 23 years.

Now, Bir, before I conclude, I shall end by saying that it is not fair.
it is not a legitimate argument, when the real grievance is against the
system which is responsible for the irresponsibility of the Executive, and
the irresponsiblity of the Opposition, to side-track the issue, to turn round
-and say that the Executive ' Council must be blamed, because it is
administering the existing law which it is bound to do. S8ir, I do not
expect and I cannot expect that any amount of reason will convince those
persons who have made up their minds as to what they are going to do
and are making a strenuous search for plausibility for justifying their
action. But those in the House who are in a position to take a dispas-
sionate view, to look at the thing in its correct perspective, 1 ask them
that they should not be misled by all the grievances which have been
made which are really immaterial for the consideration of this issue as
they are not against our administration, but are really against the present
constitution. The sole issue is whether, in administering the existing law,
anything has beéen done for which we can be censured. Oun that the
Opposition has failed to make a case.

8ir, the last word I want to say is this. If you apply the real test to
any of these Resolutions, you will find the position is like this.
Take, for instance, the case where Mr. ABC under a Resolu-
tion ought to have been released, because his detention amounted to a
breach of privilege of this House. 'We have not responded by acting up
to that Resolution. On this question, as to whether it has amounted to a
breach of privilege or not, are we not entitled to have our own opinion ?
Are we not bound to form our own opinion? As regards the House itself.
was not there a strong body of opinion in favour of the proposition that
there was no breach of privilege? Did I not hear my friend, Sir Cowasji
Jehangir, say that there was no question of privilege in the case? And
my Honourable friend, Mr. Jinnah, whom I need not defend—he does not
require any defence from me—was he not quite consistent in refusing to
vote, because he thought—and I say quite rightly so—that there was really
no question of privilege? If that is 8o, if, in the exercise of our judgment
after listening to all the arguments which could have been advanced and
were advanced, we came to the conclusion that there was no breach of
privilege, and if, having got to administer the law, we acted according to
the best of our judgment, then I submit there is no question of saying
that we flouted the decision of this House.

P M

1 do not think I shall be justified in taking up the time of this House
any further. I have made whatever submissions I had to make, and T
would conclude by saying that no grounds have been advanced by my
Honoursble friends on the opposite side for making out a satisfactory case
of our having done anything in an arbitrary, capricious or unreasonable
way while we were administering the law by which we are bound.

Mr, Bhulabhai J. Desai: Mr. President, I have somehow or other the
misfortune to be reminded that every matter has got to be judged by a
standard of some other cold logic than the one which T have applied. T
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hope and trust with some effect and advantage during the long course of
my career at the bar. I do not know whether it is a confession on the
siti’e of those who cannot argue and will not argue and have dlready inti-
msted to us that it is useless for them to argue, or whether it is a case in
which what we submitted to the House was unanswerable.

Coming to the actua] reply, on which I ghall be very very short indeed,.
[ wish to analyse for my friends who suggested—and indeed there are
several friends who made out suggestions self-contradictory—that they did
not appreciate the issue which I raised by the cut motion I put before the
House. My friend. Sir Cowasji Jehangir, said as a lawyer 1 knew what
I was about, and yet he, a lavman, knew better what I was about. That
is a fair summary of the verv great rhetoric with which he regaled the
other side of the House. But my friend, Mr James, undoubtedly deserves
much more than a passing notice. I am almost sorry to see that he has
missed his vocation. 1 wish he belonged to my profession: I think he
would probably have been infinitely better off than arguing a case for
Government for which there are many and better advocates, with due-
deference to him. I ask this question now, is it within this situation or
without it that we are called upon to vote on votable items of the budget?
T hope and trust that if it is within that Constitution there must be some
occasion to exercise it. If we are to be told here that though these items
are votable., because in their sounder judgment they may and probably
will disregard the votes of this House and that, therefore, we are not to
exercise even such limited privilege as there is, in refusing to grant the
supply which we have a right to refuse, I do not know what other issue-
there is before this House. It is easy indeed to make a summary of
phrases of some twenty or thirty speeches and satisfv oneself at the end
of it all ““Oh. I have made out » case, gentlemen; I am not appealing to
those who have made up their minds: I am appealing to some who have
not vet made up their mind”’. I would like to see—I am afraid there
was not sufficient clairvoyance to see which were those minds which had
not already been affected: but I am here to point out, at least in justice-
to myself, that if this House has the right to refuse supplies, if it meaps
what my friend means that because what thev do is irresponsible in that
they are responsible to semebody else, in that they have to carrv out
somebody else’s orders, why have it within that Constitution that von
may, notwithstanding the fact that they are carrving out somebody's
orders. if thev and those who give them the orders have done a wrong.
that this House ean express its sense of wrong by refusing supplies. That
is the genuine issue. (Opposition Cheers.) The issue is not as they would
burke it. T know they wish to burke the issue and say ‘T am very scrry:
T am n very good bov: T wanted to do all that vou said: but what am T to
do with my grandfather?”” (Laughter.) If that is not a true and genuine
summary of the speech of the Honourable the Leader of the House, I ask
this House whether any better summary could he presented. In fact. T
have never seen nn appeal more admisere cordiam by people with all the
power and vet with a mock humility which T haye heard this afternoon.
The Secretarv of State did not come in when myv friend at the end of his
peroration said ““You wanted ABC, to be released; but we in our sounder
judgment did not do so’’. Where was the grandfather’s hehest for. the
purpose of not earrving it ont? oo

iy W et
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The Honourable Sir Nripendra Sircar: The grandfather was asleep.

Mr. Bhulabhai J. Desai: Yes: I hope indeed that that grandfather will
sleep for ever. (Laughter and ocontinued Opposition Cheers.) Bir, ghe
‘way in which issues are argued in this House really surprises one. 1 quite
agree it is & matter of catching a vote, and, of course, you . .are justified
in doing what you like, at least that is the policy that I see on the other
side: they do not squarely face an issue when it is presented to them. . If
they admitted before this House ‘‘in every single matter we differed from
the Secretary of State: here are the orders which we have received: we
are helpless,”” I could understand the plea. Even then, we should have
been justified in asking this House to say that through you we sre
entitled to express our opinion, not merely of your conduot, but of those
under whom you serve. As my Honourable friend knows, he is perfectly
comfortable: the whole of the Executive Counci] knows they are perfectly
comfortable: their salaries are not votable. How, then, does it happen—
this convention that there is this Rs. 70,000 odd, salaries of individuals
who assist them in their task, which is the subject of this motion? For
they know verv well, aus thev ought to know that it is the token that
matters and not the thing. They fully appreciate, but they will not
understand: it is not their purpose to understand the true issue and the
manner in which it is raised. When we say that Rs. 70,000 shall not be
voted, does it mean that the Executive Councillors will starve? Nothing
of the kind: they know thev will not. But the fact is, and they have, by
their own conduct and by the rules of the House, admitted that if, through
those men to whom the Rs. 70,000 are to be disbursed, we can express
our opinion of their conduct. may I not respectfully sav that to them and
to their superiors through them this House will express its opinion of
their conduct? It is that which is the true issue. The true issue is not,
as they pretend, ‘‘We the middlemen are thoroughly innocent babes: what
can we do? Therefore, please excuse us’’. That ir what they sayv is the
Constitution. I have never heard of such a Constitution: 1 have never
heard even though there is the power of superintendence, that men with
the position and power which they enjoy are alwavs obliged to follow the
behests, against their own judgment, of the Great Mughal if that is the
name by which they wish to honour their chief and their head., The
question, therefore, is shortly this, and let there be no shirking ahout it.
Undoubtedly it is, as I said, indicative and a token thing. It is not g
thing in itself: it is not the Rs. 70,000 that is in irsue, because leaving
aside the Secretary of SBtate, what were we saying? What we were say-
ing was that vou have not administered the government of this country,
that vou have not carried on the government of this countrv entrusted to
you within this very law in the manner in which vou should and ought to
have done. (‘‘Hear, hear’’ from the Congress Partv Benches.) That is
the issue. and to those who are, if my friends will have it, still
willing to understand and follow my reasoning, and give a vote according
to their conscience,—even to them equally that myv appeal lies. T am pre-
pared to appeal to my friend, but he ha« already forewarned me that it
is useless to appeal to him, at least he has told me that he has made up his
mind on this particular issue. T. therefore, appeal to those who are pre-
pared to understand the true issue and vote upon it. The true issue is
not. ns Mr. James put it.—what are they to do, what are the Government
of India to do? T hope and trust that he does not need the assurance
that T read the Act before T came here, and even before -that. I only
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hope ‘equally that it was not necessary to remind me. that thwére is such
. @ seotion as section 2, in fact I turned up many others, the section under
- which my friends funotion, -which also says that the military .and. she
i. oivil Government of this country -is in the hands of the Governor Genaral
= in Couneil, subject, of course, to the orders of the Becretary .of -State.
" 1 have read those sections, but those sections do not at.al] shift the true
‘nature of the issue that we demand and the vote that we demand.: Whether
it is the SBecretery of SBtate who is responsible or whether it is his agents
-who are responsible, if within the Constitution there is a votable item by
inviting a vote on which I can ask the House to say that the administra-
tion has not been exclusively and truly in the interests of India, your vote
should be for me. That iz all I have got to say. (Applause from the
Congress Party Benches.)

Mr, President (The Homourable 8ir Abdur Rahim): The question is:

“That the demand under the head ‘Executive Council’ be reduced to Rupee One.”

The Assembly divided:

AYES--86.
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Asaf Ali, Mr. M. i Mangal Singh, Sardar.
Ayyangar, Mr. M. Ananthasaysnam. . Mudaliar, Mr. C. N. Muthuranga.
Azhar Alj, Mr. Munammad. Muhammud Ahmad Karmi, Qasxi,
Ba 8i, v, . ‘ Murtuza Sahib Bahadur, Mauivi
Bnnerjea, Dr, P. N. ’ Syed
Baqui, Mr. M. A, Nugeswsru Rao, Mr. K.
Bardaloi, Srijut N. C. ; Paliwal, Pandit Sri Krishna Dutta,
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Rajan, Dr. T. B,
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Datta, Mr. Akhil Chandra. ; Sant Singh, Sardar. !
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Deshmukh, Dr. G. V. : 8ham Lal Mr. |
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Gadgil, Mr. N. V. Singh, Mr, Ram Narayan.
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Hosmani, B. K. Binha, Mr. Shr1 Krishna.

Iswar Ssrnn, ‘Munshi. Som, Mr. Sm'yyn. Kumar.

Jedhe, Mr K. M. Sri Prakesa, Mr.

Jogendn Singh, Su'dnr. Thein Maun Dr,

Joshi, Ng Umar Al h, Mr.

Khan thxb Dr Varmu, Mr. B. B, :
Khare. Dr. N' B. Vissanji. Mr. Matharadas. :
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Abdoola Haroon, Seth Haji,

Abdul Aziz, Khan Bo.hadnr Mian.

Ahmad Nawaz Khan, Major Nawab.

Allah Bakhsh Khan Tiwana, Khan
Bahadur Nawab Malik.

Anwar ul-Azim, Mr. Muhammad.

Ayyvar, Rao Bshadur A, A,
Venkatarama.

Bewoor, Mr. G. V.,

Bhngchand Soni, Rai Bahadur Seth.

Bhore, The Honourable Sir Joseph.

Buss, Mr. L. C.

Chnt,arp J M

Craik, The Houourable Sir Henry.

Drake, Mr. D, H. C

Ebrahim Haroon Jaffer, Mr. Ahmed.

Fazl-i-H Piracha Khan Sahib
Shaikh.

Gajapatiraj, Maharaj Kuomar
Vijaya Ananda.

Gauba, Mr. K. L.

Ghiasuddin, Mr. M,

Ghulam Bhik Nairang, Syed.

Gidney, Lieut.-Colonel Sir Henry.

Graham_ Sir Lancelot.

Grigg, The Honourable Sir James.

Hidayatallah, Sir Ghulam Hussain.

Hockenhull, Mr. F. W,

Hudson, Sir Leslie.

James, Mr. F. E.

Jawahar B8ingh, Sardar Bahadur
Sardar Sir.

Jehangir, Sir Cowasji.

Kirpalani, Mr, Hiranand Khushiram,

Lal Chand, Captain Rao Bahadur
Chaudhri.

Lindsay, Sir Darcy.

Mehr Shah, Nawa.b Suhxbnda Bir
Sayad Muhammad.

The motion was negatived.

Metcalfe, Mr. H. A. F.

Milligan, Mr. J. A.

Mody, Mr. H, P.

Monteath, Mr. J.

Morgan, Mr. G.

Mubammad Nasuman, Mr,

Mukerje, Mr. N R.

Mukherjee, Rai Bahadur Sir Satys
Charan.

Nayar, Mr, C. Govindan,

Noyce, The Honourable Sir Frank.

Owen, L.

Raisman. Mr. A, J.

Rajab, Raja Sir Vasudeva.

Rajah, Rao Bahadur M. O.

Rajan Bakhsh Shah, Khan Bahadur
Makhdum Syed,

Ram Chandra, Mr.

Rau, Mr. P. R.

Richards, Mr, W. J. C.

Row, Mr. K. Sanjiva,

Sarma, Mr. R. S.

Scott, Mr. J. Ramsay,

Scott, Mr. W. L.

Bhafi Daudi, Maulvi Muhammad.

Sher Muhammad Khan, Captain

Sardar,
8iddique Ali Khan, Khan Sshib
Nawab,
Singh, Mr. Pradyumna Prashad.
Sinha, Raja Bahadur Harihar Prossd
Narayan.
Sircar, The Honourable Sir
Nripendra.
Sloan, Mr. T,
Swithinbank. Mr. B. W.
Tottenham, Mr. G. R. F.
Yakub, Sir Muhammad.
Ziauddin Ahmad, Dr.

The Assembly then adjourned till Eleven of the Clock on Friday, the

8th March, 1985.
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